FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S PROCESS CONSTRUCTION AND
TECHNICAL SERVICES PRIVATE LIMITED

RELEVANT PARTICULARS

(b) Details of authorized representatives
are available at:

1. Name of corporate debtor Process Construction and Technical
Services Private Limited
2. Date of incorporation of corporate debtor 28.04.2006
3. Authority under which corporate debtor is | RoC-Mumbai
incorporated / registered
4. Corporate Identity No. / Limited Liability | U29113MH2006PTC161487
Identification No. of corporate debtor
5. Address of the registered office and principal office | Office No. 8, 9, 10, 11, 1st Floor, Shree
(if any) of corporate debtor Ramkrishna Niwas CHS Ltd., Plot 46 &
47, Sector-40, Seawoods, Nerul-West,
Navi Mumbai, Thane-400706
6. Insolvency commencement date in respect of | 01.05.2023 (Order dated 28.04.2023,
corporate debtor received on 01.05.2023)
7. Estimated date of closure of insolvency resolution | 28.10.2023
process
8. Name and registration number of the insolvency | CA. Sunil Kumar Kabra
professional acting as interim resolution | IBBI/IPA-001/1P-P01011/2017-18/11662
professional
0. Address and e-mail of the interim resolution | Address: 3rd Floor, Reegus Business
professional, as registered with the Board Centre, New Citylight Road, Above
Mercedes Benz Showroom, Bharthana-
Vesu, Surat-395007; Email Id:
jInusco@gmail.com
10. | Address and e-mail to be used for correspondence | Address same as mentioned in Sl. 9;
with the interim resolution professional Email Id.: ip.pcts@gmail.com
11. | Last date for submission of claims Monday, 15.05.2023
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to act | Not Applicable
as Authorised Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (@) Web link:

https://ibbi.gov.in/home/downloads
(b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of M/s Process Construction and Technical Services Private
Limited on 01.05.2023 (Order dated 28.04.2023 received on 01.05.2023).

The creditors of M/s Process Construction and Technical Services Private Limited are hereby called
upon to submit their claims with proof on or before Monday, 15.05.2023 to the interim resolution

professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Date: 03.05.2023
Place: Surat

Sd/-
CA. Sunil Kumar Kabra
Interim Resolution Professional
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EXFRAENMTE THE RHEn

BSE Limited
2%tk Floar, B 1. Towers, Dalaf Street, Mumbai — 4008 00
Tel. Mo 22721333 / 34 Fan Mo 22721003 « www bseindia.com
CIN No.: LET1XMH2005PLCISS 188

NOTICE

Motice is hereby giwen that the following trading members of BSE Limited
[Exchange) has requested for the surrender of its trading membership of the
Exchange:

LY YT A0 e-Tender Notice

JAL JEEVAN MISSION Phase 1I - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally|
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor|
Grama Panchayath

EMD : Rs. 200000, Tender fee : Rs. 11025+1985, Last Date for submitting Tender :
02:00:pm, Phone : 04742745293

Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in

KWA-JB-GL-6-178-2023-24

18-05-2023

Superintending Engineer
PH Circle Kollam

Sr.MNo. | Mame of the Trading Member SEBI Regn. Mo | Closure of
Business wee kL
[ 1 ACHIEVE FI-E ECILITIES LTR, INOHE 1 438 17 202
I 2 BAKSHU SECURITIES & BROKERS PAT. L‘.'I:I.- INZODDZE2633 003 2023
E C| SATOD CAPITAL MARKETS LIMITED I INZO0] 28538 17,02/ 0023

The constituents-of the above mentioned trading members are hereby advised to
lodge complaints, if any, immediately (in the prescribed complaint form) within 1
{ome} month from the date of this notification. Kindly note that no such complaints
fited beyond the aforesald period shall be entertained by the Exchange against the
above menticned trading members and it shall be deemed that no such complaints
exist against the above mentioned trading members, or such complaints, if any,
shall be deemed ta have been waived. The complaints filed against the above
menticned trading members will be dealt with in accordance with the Rules, Bye-
laws and Regulations of the Exchange. All the relevant papers may be sent to BSE
Ltd., Department of Investor Services, Dalal 5treet, Fort, Mumbai = 400 001. {The
complaint forms cam be downloaded from wwwabseindia.com > Inwestors =
Imvestors Grievances > (b)) Investors' Grievances against B5E s Trading Members =
Complaint Form OR may be obtained from the Exchange office at Mumbal and also

Gujarat Informatics Limited

Black no. 2, 2nd Floor, Karmayagl Bhavan, Sector 10 A, GandRinagar-351010 |Gujarat]
Ph. : 079-23256022, Fax: 079-F323B025 Website: Irttpe/ woww. gil. pujarat. gowin

NOTICE FOR INVITING BID
GIL invites Expression of Interest
(EQI) for colocation service provider

GlL

Ercialing e-Gosermance

on behalf of Department of Science
and technology, Government of
Guijarat. Interested parties may visit
http:/lwww.gil.gujarat.gov.in for
more details about the EQI.

- Managing Director

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

@

MOLD-TEK TECHNOLOGIES LIMITED

GIN: L25200TG1985PLCO05631

FRCMLD-TE  Registered Office: Plot No. 700, Door No. 8-2-293/82/A/700, Road MNo. 36, Jubilee Hills, Hyderabad - 500 033, Telangana.

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31" MARCH 2023
Rs. In lakhs except for EPS

: Standalone Consolidated
Particulars
Quarter Ended Year Ended Quarter Ended Year Ended
STA0N20E | IV EH022 (310S022| 3032023 | 31003/ 2022 | 3103 023| 317122022 31/052022| 3103 2023( 310372022
Audited | Usaudited | Audited Audibed Audited Audited | Unawdited | Audited | Audibed Audited

Total Income from Operations 3961.63 | 3687.56| 2679.10 (1351856 | 9314.13 | 4327.25] 4111.62| 2916.49(14860.30)10120.49
Met Profit’iLoss) for the period (before fax
and excepfional items) 1319.76 | 1219.35] 628.56| 3861.43| 1780.87 | 1324.84( 122630 630.98| 3862.04| 1798.10
MNet Profit/{Loss) for the period before tax
{after exceplional items) 1319.76 | 121035 628.56( 3861.43| 173087 | 1324.84| 1226.30| 630.08| 38B2.04( 179310
Met Profit/iLogs) for the penod atler tax
(after exceptional items) 1006.27 | 1401 468.31| 200755 | 131716 1011.15] 92096) 470.73) 2926.73| 1329.93
Total Comprehensive Income for the period] 927 38 | 1019.74] 37762 316333 | 174741 930.03| 1030.23| 387.23| 3201.62( 176946
Equity Share Capital 56485| 564B5] 56485 OR4B5( OB4B5| 56485| G564B5| 564.B5| 56485 564.85
Earnings Per Share of ¥ 2/- each)
a) Basic 3.56 3.24 1.66 10.29 4,566 3.58 3.26 1.67 10.36 4.71
b7} Chiluted 3.49 317 1.62 10.08 4,57 3.5 .19 1.63 1015 461

Place: Hyderabad

Notes: The above is an extract of the detaied format of the Audited standalone and consolidated financial results for the quarter and year ended on 3151
March 2023 filed with the stock exchange under regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Reguiations, 2015, The full
format of the Audited standalone and consolidated financial resutts for the guarter and year ended on 31 March 2023 are available for investors at

www.moldtekgroup.com, www. bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited

Sd/- J. Lakshmana Rao
Chabrman & Managing Director

at the Regicnal Offices),

Place : Mumbal
Date : 03" May, 2023

Date: 02.05.2023

DIN: 00649702

For BSE Limited

5d/-
Ar. General Manager
Membership Operations
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDIA.
INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

Small Finance Bank

FINCARE SMALL FINANCE BANK LIMITED

Jur Bank was incorporaied as Banas Finlease Private Limited at Falanpur, Gujarat as a private limited company under the Companies Act, 1956, and a cerificate of incorporation was granted by the Assistant Registrar of Companies, Gujarat,
Dadra and Nagar Haveli on April 5, 1985. The name of our Bank changed from Banas Finlease Private Limited to Disha Microfin Private Limited as a result of change in management of our Bank and a fresh certificate of incorporation consequent
upon change of name was granted by the Assistant Registrar of Companies, Gujaral, Dadra and Nagar Haveli on March 26, 2010, On October 7, 2015, our Bank was granted an in-principle approval by the REI to convert info a small finance bank in
the private sector under Section £2 of the Banking Regulation Act, 1949, Subsequenthy, our Bank was converted into @ public limited company pursuant to a special resolution passed by our Shareholders at the EGM held on November 29, 2016
and a cartificate of incorporation conseguent upon conversion to public limited company was granted by the Registrar of Companies, Gujaral at Ahmedabad ("ReC") on December 13, 2016. Thereafter, our Bank was granted a license by the REl on
May 12, 2017, to carry on small finance bank business in India in terms of Section 22 (1) of the Banking Regulation Act, 194%, Consequently, the name of our Bank changed from Disha Microfin Limited o Fincare Small Finance Bank Limited, and on
June 14, 2017 a fresh cerbificate of incorporation pursuant to change of name, was granted by the RoC. Qur Bank commenced ifs operations as a small finance bank with effect from July 21, 2047, Qur Bank was included in the second schedule to
the BBl Act pursuant fo a notification dated March 28, 2019 izsued by the BB, For further details, see "Hisfory and Cerain Corporale Matfers"on page 211 of the drafi red hasring prospectus dated May 01, 2023 filed by our Bank with SEBI and Siock
Exchanges on May 02, 2023 ("Draft Red Herring Prospectus” or ‘DRHP"), which replaces the Pravious DRHP inils enfirety
Registered Office: 301-306, 3° Floor, Abhijest -v, Opp. Mayor's Bunglow, Law Garden Road, Mithakhali, Abmedabad - 380 006, Gujarat, India; Tel: +81 794001 1000
Corporate Office: & Floor, Bren Mercury, Kaikondanahalli, Sarjapur Main Road, Bengalury - 560035, Kamataka, India; Tel: +81 80 4250 4444, Website: www.fincarebank.com
Contact Person: Shefaly Kothan, Company Secretary and Compliance Officer; E-mail: sfbcompseci@ifincarebank.com, Corperate ldentity Mumber: LG7120GJ1985PLCD253T3

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALLE OF 10 EACH ["EQUITY SHARES") OF FINCARE SMALL FINANCE BANK LIMITED ("BANK" OR “ISSUER" OR “FSFBL") FOR CASH AT A PRICE OF ¥[«] PER
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF Z[«] PER EQUITY SHARE) (THE “OFFER PRICE™) AGGREGATING UP TO I[=] MILLION (“"OFFER"} COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [«] EQUITY SHARES
AGGREGATING UP TO ¥6,250.00 MILLION (THE "FRESH ISSUE"} AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO ¥[=] MILLION ("OFFER FOR SALE" AND SUCH EQUITY SHARES, THE
“OFFERED SHARES™)), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATING UP TO T[«] MILLION BY FINCARE BUSINESS SERVICES LIMITED ("PROMOTER SELLING SHAREHOLDER™), AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO ¥ »] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO ¥[#] MILLION BY TRUE NORTH FUND
¥V LLP, AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY INDIUM IV (MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UF TO
¥[#] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY LEAPFROG RURAL INCLUSION (INDIA) LTD, AN OFFER FOR SALE OF UPTO
126,151 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,981 EQUITY SHARES AGGREGATING UP TO «] MILLION BY
EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 45,710 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY BHARTIAXA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF
LUP TO 35.092 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 19,237 EQUITY SHARES AGGREGATING UP TO [«] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE "INVESTOR SELLING SHAREHOLDERS"™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO AS THE "SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO ¥[+] MILLION [CONSTITUTING UP TO []% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE
EMPLOYEES (“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION |5 HEREINAFTER REFERRED TOAS THE “NET OFFER". OUR BANK IN CONSULTATION WITH THE BRLMS, OFFER A
DISCOUNT OF UP TO ¥[] TO THE OFFER PRICE (EQUIVALENT OF ¥[«] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTEAT LEAST [«]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING ¥1,250.00 MILLION ("PRE-IPO PLACEMENT"). THE PRE-IFO
PLACEMENT WILL BE AT APRICE TO BE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
19{2)(B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (“SCRR"). ON UTILIZATION OF PRE-IPQ PLACEMENT PROCEEDS (IF ANY) PRIOR TO THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPO PLACEMENT SUBSCRIBERS THAT THERE 15 NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES.

THE PRICE BAND, THE MINIMUM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN CONSLLTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH
MATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [#], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION (GUJARAT| BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED QOFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILAELE TO THE BSE LIMITED (*“BSE") AND THE
NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS,

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additional Working Days after such revigion in the Pnice Band, subject to the Bid! Offer Peniod nof exceeding 10 Working Days. In cases of force majeure,
banking strike or similar circumstancas, our Bank in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid'Offer Period for a minimum of three Warking Days, subjectto the Bid! Offer Peniod not exceeding 10 Working Days. Any
revision in the Prica Band and the revised Bid! Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notica, and atso by indicating the change on the respective websitas of the BRLMs and at the
terminals of the Syndicate Members and by intimation to Self-Certified Syndicate Members, Designated Intermedianes and the Sponsar Bank

The Offer is being made through the Book Building Process. in terms of Rule 19(2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in complance with Regulation 6{1) of the SEBI ICDR Regulations, wheresin not
more than 50% of the Met Offer shall be allocated on a proporfionate Basis to Gualified Institutional Buyers ("QIBs™) {"QIE Portion™), provided that cur Bank may, in consultation with the BRLMs, allocate up to 60% of the Q1B Portion to
Anchor Investors on a discrationary basis in accordance with the SEBI ICDR Regulations ("Anchor Investor Portion”), of which one-third shall ba reserved for domestic Mulual Funds, subject to valid Bids being received from domestic
Mutual Funds at or above the Anchor Investor Allacation Prica, In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Portion, Further, 5% of the Net QIB
Portion shall be available for allocation on a proportionate basis only to Muteal Funds, subject to valid Bids being received at or above the Offer Price, and the remainder of the Nel QIE Partion shall be available for allocation on a
proporfionate basis to all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Investors and not less than 35% of the Net Offer shall be available for allocation to Retail
Individual Bidders in accordance with the SEBI ICDR Eegulations, subjeci to valid Bids being received at or above the Offer Price. One-third of the Mon-Instifutional Portion shatl be available for allocation to Non-Insttutional Bidders with a
Bid zize of more than T200,000 and wp o 31,000,000 and two-thirds of the Non-Institutional Portion shall be available for allocation to Non-Institutional Bidders with a Bid size of more than 71,000,000 provided that under-subscription in
either of these two sub-categories of the Mon-Institutional Portion may be allocated 1o Non-Institutional Bidders in the other sub-category of Non-Institutional Portion in accordance with the SEBIICDR Regulations, subject to valid Bids being
received at or above the Offer Price. Further, Equity Shares will be allotted on a proportionate basis to Eligible Employees applying under the Employee Reservabon Portion, subject to valid Bids received from them at or above the Offer
Price (net of Employvee Discount, if any). All potential Bidders (except Anchor Imvestors) are mandatorily required to participate in the Offer through the Application Supporied by Blocked Amount ("ASBA™) process by providing details of their
raspective ASBA accounts and UPI D in case of UP| Bidders, as applicable, pursuant to which their corresponding Bid Amount will be blocked by the Self Certified Syndicate Banks (*SC3Bs") or by the Sponsor Bank(s) under the UPI
Mechanism, as the case may be, to the extent of the respective Bid Amounts. Anchos Investors are not permitted 1o participate in the Offer through the ASBA process. For details, see “Offer Procedure"on page 397 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26{2) of the SEBI ICDR Regulations to inform the public that our Bank is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equily Shares pursuant to the Offer and has filed the DEHF dated May 01, 2023 with the Securities and Exchange Board of
India (“SEBI™) on May 02, 2023. Pursuant to Regulation 26{1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
weabsile of SEBI at www.sabi.gov.in, wabsites of the Stock Exchanges i.e. BSE and NSE at, www.bseindia.com, www.nseindia_com, raspectively and the websites of the Book Running Lead Managers {(“BRLMs"}, i.e. ICIC| Securities Limited,
Awis Capital Limited, IFL Securibies Limited, SB| Capital Markets Limited and Ambit Private Limited at www.icicisecunties.com, www.axiscapital co.n, wwwiiflcap.com, waww.sbicaps.com and www.ambit.co, respectively. Qur Bank invites the public to
give their comments on the DRHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect to disclosures made in the DRHP. The members of the public are requested to send & copy of the comments to SEBI, to the Company
secretary and Compliance Officer of cur Bank andior the BELMs at their respective addresses mentioned hergin. All comments must be received by cur Bank andior the Company Secretary and Compliance Officer of our Bank andior the
BRLMs at their respactive addresses mentionad herein balow in relatien to the Offer on or before 5.00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Investmants in equity and equity-related securities invalve a degree of risk and investors should not invest any funds in the Offer unlass they can afford to take the risk of loging their entire investmeant, Investors are advised to read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rély on their awn examination of our Bank and the Offer, including the risks involved, The
Equity Shares in the Offer have not been recommended or approved by the Securities and Exchange Board of India ("SEBI™). nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospecius. Specific
attention of the investors is invited to "Risk Factors”on page 22 of the DRHP.

Any decision to invest in the Equity Sharas described in the DRHP may only ba taken after a Red Herring Prospectus has baen filad with RoC and must ba made sodely on the basis of such Red Herring Prospectus as thera may ba material
changes in the Red Herring Prospectus from DRHP. The Equity Shares. when offerad through the Red Herring Prospectus, are proposed 1o be listed on BSE and NSE.

Disclaimer clause of the RBI: A license authorising the Bank to carry on small finence bank business has been obfained from the Reserve Bank of India in terms of Section 22 of the Banking Regulation Act, 1949, It must be distincily
understood, howewer, that in issuing the icense, the Feserve Bank of India does not underlake any responsibility for the financial soundness of the Bank or for the commectness of any of the statements made or opindon expressed in this connection
NSE Disclaimer; It is to be distinctly understood thal the permission given by NSE should not in any way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it certify the correciness or comgletenass of any of
the: contents of the Offer Documenl. The investors are advised 1o refer o the Offer Document for the full fexl of the ‘Disclaimer Clavse of NSE',

BSE Disclaimer: It is to be distincty understood that the permission given by BSE Limited should not in any way be deemed or construed that the Ried Hermring Prospectus has been cleansd or approved by BSE Limited nor does it certify the comeciness or
completenass of any ofthe contents of the Red Heming Prospactus. The investors are advised to refer to the Red Herring Prospecius for the full text of the Disclaimer clause of the BSE Limited.

For details of the share capital and capital structure of the Bank, please see the section titled *Capilal Structure” beginning on page 73 of the DRHP. For datails of the main objects of the Bank as contained in the Memarandum of Association, please
ses the section titked “Hislory amd Cerdain Corporale Matfers” onpage 211 of the DRHP

AAH.I S CAPITAL @ IIFL seCURITIES © SBI CAPS E AMBIT

Mmoo work
Axis Capital Limited IFL Securities Limited 3Bl Capital Markets Limited
1 Floor, Axis House 10" Floor, IIFL Centre 202, Maker Tower 'E'
C 2 Wadia Internabional Cenfre kamala City, Senapali Bapat Marg Cuffe Parade
F.B. Marg, Wordi, Mumbai - 400 025 Lower Parel (West}, Mumbai - 400 013 Mumbai - 400 005
Maharashira, India Maharashira, India Maharazhira, India
Ted: +491 22 4325 2183 Tel: +91 22 4646 4728 Tal: =91 22 4006 9807
E-mail: fincare ipo@axiscap.in E-mail: fincare. ipod@iificap com E-mail: fincara. ipo@shicaps.com
Investor grievance e-mail; Investor grievance e-mail: ig. b@@iifcap.com | Investor grievance e-mail:
complaints@axiscap.in Website: www.iflcap.com investor.relabions@sbicaps.cam
Website: www axscapital.com Contact Person: Harstwardhan Shah / Website: www.sbicaps.com

|Please scan this
OR Code to view the
Draft Red Heming Prospechss)

&' 1cicl securities

ICICI Securities Limited

ICIC] Venture House

Appasahet Marathe Marg, Prabhadew
Mumbai - 400 025, Maharashtra, India
Tel: +89 22 6807 7100

E-mail: fincare. ipod@icicisecurities. com
Investor grievance e-mail:
customercareficcisecunties.com
Website: www.icicisecunties.com
Contact Person; Shekher Asnand |

Ambit Private Limited

Ambit House, 449, Senapati Bapat Marg
Loweer Parel, Murmbai - 400 013
Maharashtra, India

Tel: +01 22 623 3030

E-mail: fincare ipo@armbit.co

Investor grievance e-mail:
cuslomersenicembi@ambit.co

Website: www.ambit co

Contact Person: Nikhil Ehiwapurkar |

aumit Singh Contact Person: Pavan Maik Fawan Jain Contact Person: Vaibhav Shah Devanshi Shah
SEBI Registration Mo.: INMO0G011175 SEBI Registration No.: INMO00012023 SEBI Registration No.: INMOOG010940 SEBI Registration No.: INMO00003531 SEBI Registration No.: INMODD010533
REGISTRAR TO THE OFFER KFin Technologies Limited (formerly known as KFin Technologies Private Limited)
Selenium, Tower B, Plat No. 31 and 32, Gachibowli, Financal District. Manakramguda, Seriingamgpally, Hyderabad - 500 032, Telangana, India
AI{F' NTECH Tel: +81 40 6716 2222, E-mail: fincare.ipoi@kiintech.com. Website: wea kfintech.com, Investor grievance e-mail; einward ris@kfintech.com

i Cnnt&ct Fersun M I'-."Iurall Krishna, SEBI Hﬁgmtratmn Humher INH[IEI[IEIGE-EH

I E

.ﬁ.ll n:apltallzed tETms us-ed herem am:l nu1 spec:flcaﬂ',' defln&d shall have the same meaning as ascnhed 1:3 them inthe ﬂHHF"
For Fincare Small Finance Bank Limited
On behalfofthe Board of Deciors
St
Shefaly Kothan
Cornpany Sacratary and Compliance Officer

Place: Ahmedabad
Diate: May 02, 2023

Fincare Small Finance Bank Limited iz proposing, subject to applicable statutory and ragulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity
Shares and has filed the DREHP dated May 01, 2023 with the SEBl an May 02, 2023, The DRHP shall be available on the websile of SEBI al www sebi gov.in, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of
India Limited af www.bseindia.com and www.nseindia.com, respectively, and is available on the websiles of the BELMs, i.e. ICICI Securities Limited, Axis Capital Limited, IFL Securities Limited, Bl Capital Markets Limited and Ambit Private
Limited at www.icicisecurities.com, www.axiscapital.co.in, www.iflcap.com, www.sbicaps.com and www.ambit.co, respectively. Investors should note that investment in equity shares involves a high degree of risk and for details relating to such
nsk, please see the section entitled *Risk Factors"on page 22 of the DRHF. Potential investors should not rely on the DRHP filed with SEBI for making any investment decision,

The Equity Shares offered in the Offer have not been and will not be registerad under the U5, Securiies Actof 1933, as amended (Ihe “Securities Act”) or any slale secunlies law of the United States and, unless so reqgisterad. may not be offered or sold
withén the United States, except pursuani to an exemplion from, orin a transaction not subject to, the registration requirements of the Securities Act and applicable state secunties kews, Accordingly, the Equity Shares are only being offered and sold (i) within
the United States only to persons reasonably believed to be “qualified institutional buyers” (as defined in Rule 144A under the Securifies Act) in transactions exempt from, or nof subsect to, registration requirements of the Securities Act, and (i) outside the
United States in “offshore transactions” as defined in and m reliance on Reguiation 5 underthe Securities Act and pursuant to the applicable laws of the jurisdictions where those offers and sales are made. There will be no public offering of the Equity Shares
in the United States.
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ZYDUS LIFESCIENCES LIMITED
{Foamesly kicrm 5 Cadila Heafthcare Limited)
[CIN L3 230601 545PLCG258TH]
Ragd, Offica : Dpdus Compivate Park, Schase Mo B3, Surely Mo 538, Near Vashndde Cinde,
Ehirsy (Gandhiragar|, Sarkhe] - Gandtinagar Highway, Ahmedabad - 382481, Websits ; www.zycuslfo.com
Email : dhavaleom®ayduslie.com Telephone - +91-7E-180H0000

zyd@-

Didicatid Ta LiFa

NOTICE
Motice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per
the details given below have been lost / misplaced.

No. of
Shares

Certificate
Mo,

Folio
Number

Distinctive
Numbers

Sr. | Name of the
No. | shareholder

Girigh P Gangwani
Prakash P
(Gangwani

1405181-1407430 | 023230 | 2250 1225

If the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed to issue duplicate Share Certificate to the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Certificates anymore and the Company will not be
responsible for any loss / damage occurring thereby.
For, ZYDUS LIFESCIENCES LIMITED
Sd'- DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A
FPUEBLIC ANNOUNCEMENT _
{Under Regulation & of the Inscdvancy and Bankrupicy Board of India
{Insahency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

STRUCTION AND
ES PRIVATE LIMITED

2 | Date of incomporation of corporate debior . .E'EI 4. 2008
3. | Autharity under which corporate deblor | RoC-Mumbai
i5 |nD:|r|:-:r=|lal:|| regis Efal:l
4. | I:urp-:lrala Idanhily Ma. ! Limited Lizbilily | U2811IMH2006FTC 161487

5. | Address of the regstered office and

G. | Insalvency commencameanl date in

|

8. | Mame and raqistration number of the

8, | Address and e-mad of the interim

10, Address and e-mad 1o be used for

of a corporate inscieency resolifion process of M's Process Construction and Technical

Crata: 03052023
Place: Surat

Process Construction amd Technical
Services Private Limitad

1, | Hame of comporate debtar

[demification Mo. of corporate debtor
Office Mo. B, 3. 10, 11, 17 Floor, Shre
Ramkrishna Miwas CHS Led., Plot 46 & 47,
Secior-40, Seaweods, Mend-YWest, Naw
Mumbai, Thane-4d070&

| 01.05.2023 [Order dated 28.04,2023,
received on 01.06.2023)

| 28.10.2023

principal office (if any) of corporate debitor

| respact of corporate deblor

| Estimated date of closure of Insohvency

resolution process _
CA. Sunil Kumar Kabra
insoivency professional acting as [BBWIPA-DD1P-P1019/201 7-18M 1662
| interim resolution professional _
Address: 3" Fleor, Reegus Business Centre,
Merw Citylight Road. Above Marcedas Banz
Showroom, Bhasthana-Vesu, Sweal-385007,

Emall Id: |Inuscodigmail. com

| Address same as mentioned in 51, 9
Emall Id.: ip.pctsdigmail. com

resolubion professional. &5 regslaned
with the Board

correspondence with the interim

| resolubion professional

11.] Last date for submission of dalms

12.| Clagses of creditors, if any, under dause (b}
of sub-gaction (8A) of sechon 21, ascarairad
by the intarim resolution professional

13.| Names of Insolvency Professionals
identified o gct as Authorised
Reprazanlaliva of craditors in a dass
(Three names for gach class)

14 raj Ralavan! Forms and
(b} Desails of authonzed representatives https:Mbbi govinhome/desnloads
are available at [B) BA

ler:erhermj.r given that the ‘ua«mali}:rnnany Law Tribunal has ordered the commencemsnt

| Monday, 15.05.2023
Mot Arplicable

| Mot Applicable

' [a] Web lirk:

Services Private Limited on 01.05.2023 [ Order dated 28.04 2053 recaivad on 01.05.2023),
The creditors of Mis Process Conslruction and Technical Servicas Private Limiled are haraby
caled upon o submit their claims with proof on or before Manday, 15.05.2023 to the intsrim
resolution professional at the address menlioned against anlry Mo 10,

The Fnancial creditors shall submil their ciaime with proof by aleclronic mears only. All olher
cregditors may submit the ciaims with proofin person, by post or by electronic maans,

Submission of false or misleading proods of claim shall atiract penalties 2l

CA. Sunil Kumar Kabra
Irterin Besalution Professional

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150

Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092

Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com
NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the Generalf
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May
05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
"MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")
and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02", 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in|
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through}
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL
www.evoting.nsdl.com.

Members whose names appear in the Records of Depositories as on the close of working
hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
remote e-voting. Any person who is not a member as on the said cut -off date & becomes|
a member thereafter, should treat this Notice for information purposes only and may obtainf
his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 at
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd with|
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @ gmail.com or af
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited|
Sd/-
Isha Agarwal|

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi

ﬂ .. . HYDERABAD ﬂ



WEDNESDAY, MAY 3, 2023

14

35E

EXFRAENMTE THE RHEn

BSE Limited
2%tk Floar, B 1. Towers, Dalaf Street, Mumbai — 4008 00
Tel. Mo 22721333 / 34 Fan Mo 22721003 « www bseindia.com
CIN No.: LET1XMH2005PLCISS 188

NOTICE

Motice is hereby giwen that the following trading members of BSE Limited
[Exchange) has requested for the surrender of its trading membership of the
Exchange:

LY YT A0 e-Tender Notice

JAL JEEVAN MISSION Phase 1I - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally|
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor|
Grama Panchayath

EMD : Rs. 200000, Tender fee : Rs. 11025+1985, Last Date for submitting Tender :
02:00:pm, Phone : 04742745293

Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in

KWA-JB-GL-6-178-2023-24

18-05-2023

Superintending Engineer
PH Circle Kollam

Sr.MNo. | Mame of the Trading Member SEBI Regn. Mo | Closure of
Business wee kL
[ 1 ACHIEVE FI-E ECILITIES LTR, INOHE 1 438 17 202
I 2 BAKSHU SECURITIES & BROKERS PAT. L‘.'I:I.- INZODDZE2633 003 2023
E C| SATOD CAPITAL MARKETS LIMITED I INZO0] 28538 17,02/ 0023

The constituents-of the above mentioned trading members are hereby advised to
lodge complaints, if any, immediately (in the prescribed complaint form) within 1
{ome} month from the date of this notification. Kindly note that no such complaints
fited beyond the aforesald period shall be entertained by the Exchange against the
above menticned trading members and it shall be deemed that no such complaints
exist against the above mentioned trading members, or such complaints, if any,
shall be deemed ta have been waived. The complaints filed against the above
menticned trading members will be dealt with in accordance with the Rules, Bye-
laws and Regulations of the Exchange. All the relevant papers may be sent to BSE
Ltd., Department of Investor Services, Dalal 5treet, Fort, Mumbai = 400 001. {The
complaint forms cam be downloaded from wwwabseindia.com > Inwestors =
Imvestors Grievances > (b)) Investors' Grievances against B5E s Trading Members =
Complaint Form OR may be obtained from the Exchange office at Mumbal and also

Gujarat Informatics Limited

Black no. 2, 2nd Floor, Karmayagl Bhavan, Sector 10 A, GandRinagar-351010 |Gujarat]
Ph. : 079-23256022, Fax: 079-F323B025 Website: Irttpe/ woww. gil. pujarat. gowin

NOTICE FOR INVITING BID
GIL invites Expression of Interest
(EQI) for colocation service provider

GlL

Ercialing e-Gosermance

on behalf of Department of Science
and technology, Government of
Guijarat. Interested parties may visit
http:/lwww.gil.gujarat.gov.in for
more details about the EQI.

- Managing Director

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS
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MOLD-TEK TECHNOLOGIES LIMITED

GIN: L25200TG1985PLCO05631

FRCMLD-TE  Registered Office: Plot No. 700, Door No. 8-2-293/82/A/700, Road MNo. 36, Jubilee Hills, Hyderabad - 500 033, Telangana.

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31" MARCH 2023
Rs. In lakhs except for EPS

: Standalone Consolidated
Particulars
Quarter Ended Year Ended Quarter Ended Year Ended
STA0N20E | IV EH022 (310S022| 3032023 | 31003/ 2022 | 3103 023| 317122022 31/052022| 3103 2023( 310372022
Audited | Usaudited | Audited Audibed Audited Audited | Unawdited | Audited | Audibed Audited

Total Income from Operations 3961.63 | 3687.56| 2679.10 (1351856 | 9314.13 | 4327.25] 4111.62| 2916.49(14860.30)10120.49
Met Profit’iLoss) for the period (before fax
and excepfional items) 1319.76 | 1219.35] 628.56| 3861.43| 1780.87 | 1324.84( 122630 630.98| 3862.04| 1798.10
MNet Profit/{Loss) for the period before tax
{after exceplional items) 1319.76 | 121035 628.56( 3861.43| 173087 | 1324.84| 1226.30| 630.08| 38B2.04( 179310
Met Profit/iLogs) for the penod atler tax
(after exceptional items) 1006.27 | 1401 468.31| 200755 | 131716 1011.15] 92096) 470.73) 2926.73| 1329.93
Total Comprehensive Income for the period] 927 38 | 1019.74] 37762 316333 | 174741 930.03| 1030.23| 387.23| 3201.62( 176946
Equity Share Capital 56485| 564B5] 56485 OR4B5( OB4B5| 56485| G564B5| 564.B5| 56485 564.85
Earnings Per Share of ¥ 2/- each)
a) Basic 3.56 3.24 1.66 10.29 4,566 3.58 3.26 1.67 10.36 4.71
b7} Chiluted 3.49 317 1.62 10.08 4,57 3.5 .19 1.63 1015 461

Place: Hyderabad

Notes: The above is an extract of the detaied format of the Audited standalone and consolidated financial results for the quarter and year ended on 3151
March 2023 filed with the stock exchange under regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Reguiations, 2015, The full
format of the Audited standalone and consolidated financial resutts for the guarter and year ended on 31 March 2023 are available for investors at

www.moldtekgroup.com, www. bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited

Sd/- J. Lakshmana Rao
Chabrman & Managing Director

at the Regicnal Offices),

Place : Mumbal
Date : 03" May, 2023

Date: 02.05.2023

DIN: 00649702

For BSE Limited

5d/-
Ar. General Manager
Membership Operations

B =
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDIA.
INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

Small Finance Bank

FINCARE SMALL FINANCE BANK LIMITED

Jur Bank was incorporaied as Banas Finlease Private Limited at Falanpur, Gujarat as a private limited company under the Companies Act, 1956, and a cerificate of incorporation was granted by the Assistant Registrar of Companies, Gujarat,
Dadra and Nagar Haveli on April 5, 1985. The name of our Bank changed from Banas Finlease Private Limited to Disha Microfin Private Limited as a result of change in management of our Bank and a fresh certificate of incorporation consequent
upon change of name was granted by the Assistant Registrar of Companies, Gujaral, Dadra and Nagar Haveli on March 26, 2010, On October 7, 2015, our Bank was granted an in-principle approval by the REI to convert info a small finance bank in
the private sector under Section £2 of the Banking Regulation Act, 1949, Subsequenthy, our Bank was converted into @ public limited company pursuant to a special resolution passed by our Shareholders at the EGM held on November 29, 2016
and a cartificate of incorporation conseguent upon conversion to public limited company was granted by the Registrar of Companies, Gujaral at Ahmedabad ("ReC") on December 13, 2016. Thereafter, our Bank was granted a license by the REl on
May 12, 2017, to carry on small finance bank business in India in terms of Section 22 (1) of the Banking Regulation Act, 194%, Consequently, the name of our Bank changed from Disha Microfin Limited o Fincare Small Finance Bank Limited, and on
June 14, 2017 a fresh cerbificate of incorporation pursuant to change of name, was granted by the RoC. Qur Bank commenced ifs operations as a small finance bank with effect from July 21, 2047, Qur Bank was included in the second schedule to
the BBl Act pursuant fo a notification dated March 28, 2019 izsued by the BB, For further details, see "Hisfory and Cerain Corporale Matfers"on page 211 of the drafi red hasring prospectus dated May 01, 2023 filed by our Bank with SEBI and Siock
Exchanges on May 02, 2023 ("Draft Red Herring Prospectus” or ‘DRHP"), which replaces the Pravious DRHP inils enfirety
Registered Office: 301-306, 3° Floor, Abhijest -v, Opp. Mayor's Bunglow, Law Garden Road, Mithakhali, Abmedabad - 380 006, Gujarat, India; Tel: +81 794001 1000
Corporate Office: & Floor, Bren Mercury, Kaikondanahalli, Sarjapur Main Road, Bengalury - 560035, Kamataka, India; Tel: +81 80 4250 4444, Website: www.fincarebank.com
Contact Person: Shefaly Kothan, Company Secretary and Compliance Officer; E-mail: sfbcompseci@ifincarebank.com, Corperate ldentity Mumber: LG7120GJ1985PLCD253T3

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALLE OF 10 EACH ["EQUITY SHARES") OF FINCARE SMALL FINANCE BANK LIMITED ("BANK" OR “ISSUER" OR “FSFBL") FOR CASH AT A PRICE OF ¥[«] PER
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF Z[«] PER EQUITY SHARE) (THE “OFFER PRICE™) AGGREGATING UP TO I[=] MILLION (“"OFFER"} COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [«] EQUITY SHARES
AGGREGATING UP TO ¥6,250.00 MILLION (THE "FRESH ISSUE"} AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO ¥[=] MILLION ("OFFER FOR SALE" AND SUCH EQUITY SHARES, THE
“OFFERED SHARES™)), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATING UP TO T[«] MILLION BY FINCARE BUSINESS SERVICES LIMITED ("PROMOTER SELLING SHAREHOLDER™), AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO ¥ »] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO ¥[#] MILLION BY TRUE NORTH FUND
¥V LLP, AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY INDIUM IV (MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UF TO
¥[#] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY LEAPFROG RURAL INCLUSION (INDIA) LTD, AN OFFER FOR SALE OF UPTO
126,151 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,981 EQUITY SHARES AGGREGATING UP TO «] MILLION BY
EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 45,710 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY BHARTIAXA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF
LUP TO 35.092 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 19,237 EQUITY SHARES AGGREGATING UP TO [«] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE "INVESTOR SELLING SHAREHOLDERS"™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO AS THE "SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO ¥[+] MILLION [CONSTITUTING UP TO []% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE
EMPLOYEES (“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION |5 HEREINAFTER REFERRED TOAS THE “NET OFFER". OUR BANK IN CONSULTATION WITH THE BRLMS, OFFER A
DISCOUNT OF UP TO ¥[] TO THE OFFER PRICE (EQUIVALENT OF ¥[«] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTEAT LEAST [«]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING ¥1,250.00 MILLION ("PRE-IPO PLACEMENT"). THE PRE-IFO
PLACEMENT WILL BE AT APRICE TO BE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
19{2)(B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (“SCRR"). ON UTILIZATION OF PRE-IPQ PLACEMENT PROCEEDS (IF ANY) PRIOR TO THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPO PLACEMENT SUBSCRIBERS THAT THERE 15 NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES.

THE PRICE BAND, THE MINIMUM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN CONSLLTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH
MATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [#], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION (GUJARAT| BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED QOFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILAELE TO THE BSE LIMITED (*“BSE") AND THE
NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS,

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additional Working Days after such revigion in the Pnice Band, subject to the Bid! Offer Peniod nof exceeding 10 Working Days. In cases of force majeure,
banking strike or similar circumstancas, our Bank in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid'Offer Period for a minimum of three Warking Days, subjectto the Bid! Offer Peniod not exceeding 10 Working Days. Any
revision in the Prica Band and the revised Bid! Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notica, and atso by indicating the change on the respective websitas of the BRLMs and at the
terminals of the Syndicate Members and by intimation to Self-Certified Syndicate Members, Designated Intermedianes and the Sponsar Bank

The Offer is being made through the Book Building Process. in terms of Rule 19(2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in complance with Regulation 6{1) of the SEBI ICDR Regulations, wheresin not
more than 50% of the Met Offer shall be allocated on a proporfionate Basis to Gualified Institutional Buyers ("QIBs™) {"QIE Portion™), provided that cur Bank may, in consultation with the BRLMs, allocate up to 60% of the Q1B Portion to
Anchor Investors on a discrationary basis in accordance with the SEBI ICDR Regulations ("Anchor Investor Portion”), of which one-third shall ba reserved for domestic Mulual Funds, subject to valid Bids being received from domestic
Mutual Funds at or above the Anchor Investor Allacation Prica, In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Portion, Further, 5% of the Net QIB
Portion shall be available for allocation on a proportionate basis only to Muteal Funds, subject to valid Bids being received at or above the Offer Price, and the remainder of the Nel QIE Partion shall be available for allocation on a
proporfionate basis to all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Investors and not less than 35% of the Net Offer shall be available for allocation to Retail
Individual Bidders in accordance with the SEBI ICDR Eegulations, subjeci to valid Bids being received at or above the Offer Price. One-third of the Mon-Instifutional Portion shatl be available for allocation to Non-Insttutional Bidders with a
Bid zize of more than T200,000 and wp o 31,000,000 and two-thirds of the Non-Institutional Portion shall be available for allocation to Non-Institutional Bidders with a Bid size of more than 71,000,000 provided that under-subscription in
either of these two sub-categories of the Mon-Institutional Portion may be allocated 1o Non-Institutional Bidders in the other sub-category of Non-Institutional Portion in accordance with the SEBIICDR Regulations, subject to valid Bids being
received at or above the Offer Price. Further, Equity Shares will be allotted on a proportionate basis to Eligible Employees applying under the Employee Reservabon Portion, subject to valid Bids received from them at or above the Offer
Price (net of Employvee Discount, if any). All potential Bidders (except Anchor Imvestors) are mandatorily required to participate in the Offer through the Application Supporied by Blocked Amount ("ASBA™) process by providing details of their
raspective ASBA accounts and UPI D in case of UP| Bidders, as applicable, pursuant to which their corresponding Bid Amount will be blocked by the Self Certified Syndicate Banks (*SC3Bs") or by the Sponsor Bank(s) under the UPI
Mechanism, as the case may be, to the extent of the respective Bid Amounts. Anchos Investors are not permitted 1o participate in the Offer through the ASBA process. For details, see “Offer Procedure"on page 397 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26{2) of the SEBI ICDR Regulations to inform the public that our Bank is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equily Shares pursuant to the Offer and has filed the DEHF dated May 01, 2023 with the Securities and Exchange Board of
India (“SEBI™) on May 02, 2023. Pursuant to Regulation 26{1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
weabsile of SEBI at www.sabi.gov.in, wabsites of the Stock Exchanges i.e. BSE and NSE at, www.bseindia.com, www.nseindia_com, raspectively and the websites of the Book Running Lead Managers {(“BRLMs"}, i.e. ICIC| Securities Limited,
Awis Capital Limited, IFL Securibies Limited, SB| Capital Markets Limited and Ambit Private Limited at www.icicisecunties.com, www.axiscapital co.n, wwwiiflcap.com, waww.sbicaps.com and www.ambit.co, respectively. Qur Bank invites the public to
give their comments on the DRHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect to disclosures made in the DRHP. The members of the public are requested to send & copy of the comments to SEBI, to the Company
secretary and Compliance Officer of cur Bank andior the BELMs at their respective addresses mentioned hergin. All comments must be received by cur Bank andior the Company Secretary and Compliance Officer of our Bank andior the
BRLMs at their respactive addresses mentionad herein balow in relatien to the Offer on or before 5.00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Investmants in equity and equity-related securities invalve a degree of risk and investors should not invest any funds in the Offer unlass they can afford to take the risk of loging their entire investmeant, Investors are advised to read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rély on their awn examination of our Bank and the Offer, including the risks involved, The
Equity Shares in the Offer have not been recommended or approved by the Securities and Exchange Board of India ("SEBI™). nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospecius. Specific
attention of the investors is invited to "Risk Factors”on page 22 of the DRHP.

Any decision to invest in the Equity Sharas described in the DRHP may only ba taken after a Red Herring Prospectus has baen filad with RoC and must ba made sodely on the basis of such Red Herring Prospectus as thera may ba material
changes in the Red Herring Prospectus from DRHP. The Equity Shares. when offerad through the Red Herring Prospectus, are proposed 1o be listed on BSE and NSE.

Disclaimer clause of the RBI: A license authorising the Bank to carry on small finence bank business has been obfained from the Reserve Bank of India in terms of Section 22 of the Banking Regulation Act, 1949, It must be distincily
understood, howewer, that in issuing the icense, the Feserve Bank of India does not underlake any responsibility for the financial soundness of the Bank or for the commectness of any of the statements made or opindon expressed in this connection
NSE Disclaimer; It is to be distinctly understood thal the permission given by NSE should not in any way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it certify the correciness or comgletenass of any of
the: contents of the Offer Documenl. The investors are advised 1o refer o the Offer Document for the full fexl of the ‘Disclaimer Clavse of NSE',

BSE Disclaimer: It is to be distincty understood that the permission given by BSE Limited should not in any way be deemed or construed that the Ried Hermring Prospectus has been cleansd or approved by BSE Limited nor does it certify the comeciness or
completenass of any ofthe contents of the Red Heming Prospactus. The investors are advised to refer to the Red Herring Prospecius for the full text of the Disclaimer clause of the BSE Limited.

For details of the share capital and capital structure of the Bank, please see the section titled *Capilal Structure” beginning on page 73 of the DRHP. For datails of the main objects of the Bank as contained in the Memarandum of Association, please
ses the section titked “Hislory amd Cerdain Corporale Matfers” onpage 211 of the DRHP

AAH.I S CAPITAL @ IIFL seCURITIES © SBI CAPS E AMBIT

Mmoo work
Axis Capital Limited IFL Securities Limited 3Bl Capital Markets Limited
1 Floor, Axis House 10" Floor, IIFL Centre 202, Maker Tower 'E'
C 2 Wadia Internabional Cenfre kamala City, Senapali Bapat Marg Cuffe Parade
F.B. Marg, Wordi, Mumbai - 400 025 Lower Parel (West}, Mumbai - 400 013 Mumbai - 400 005
Maharashira, India Maharashira, India Maharazhira, India
Ted: +491 22 4325 2183 Tel: +91 22 4646 4728 Tal: =91 22 4006 9807
E-mail: fincare ipo@axiscap.in E-mail: fincare. ipod@iificap com E-mail: fincara. ipo@shicaps.com
Investor grievance e-mail; Investor grievance e-mail: ig. b@@iifcap.com | Investor grievance e-mail:
complaints@axiscap.in Website: www.iflcap.com investor.relabions@sbicaps.cam
Website: www axscapital.com Contact Person: Harstwardhan Shah / Website: www.sbicaps.com

|Please scan this
OR Code to view the
Draft Red Heming Prospechss)

&' 1cicl securities

ICICI Securities Limited

ICIC] Venture House

Appasahet Marathe Marg, Prabhadew
Mumbai - 400 025, Maharashtra, India
Tel: +89 22 6807 7100

E-mail: fincare. ipod@icicisecurities. com
Investor grievance e-mail:
customercareficcisecunties.com
Website: www.icicisecunties.com
Contact Person; Shekher Asnand |

Ambit Private Limited

Ambit House, 449, Senapati Bapat Marg
Loweer Parel, Murmbai - 400 013
Maharashtra, India

Tel: +01 22 623 3030

E-mail: fincare ipo@armbit.co

Investor grievance e-mail:
cuslomersenicembi@ambit.co

Website: www.ambit co

Contact Person: Nikhil Ehiwapurkar |

aumit Singh Contact Person: Pavan Maik Fawan Jain Contact Person: Vaibhav Shah Devanshi Shah
SEBI Registration Mo.: INMO0G011175 SEBI Registration No.: INMO00012023 SEBI Registration No.: INMOOG010940 SEBI Registration No.: INMO00003531 SEBI Registration No.: INMODD010533
REGISTRAR TO THE OFFER KFin Technologies Limited (formerly known as KFin Technologies Private Limited)
Selenium, Tower B, Plat No. 31 and 32, Gachibowli, Financal District. Manakramguda, Seriingamgpally, Hyderabad - 500 032, Telangana, India
AI{F' NTECH Tel: +81 40 6716 2222, E-mail: fincare.ipoi@kiintech.com. Website: wea kfintech.com, Investor grievance e-mail; einward ris@kfintech.com

i Cnnt&ct Fersun M I'-."Iurall Krishna, SEBI Hﬁgmtratmn Humher INH[IEI[IEIGE-EH

I E

.ﬁ.ll n:apltallzed tETms us-ed herem am:l nu1 spec:flcaﬂ',' defln&d shall have the same meaning as ascnhed 1:3 them inthe ﬂHHF"
For Fincare Small Finance Bank Limited
On behalfofthe Board of Deciors
St
Shefaly Kothan
Cornpany Sacratary and Compliance Officer

Place: Ahmedabad
Diate: May 02, 2023

Fincare Small Finance Bank Limited iz proposing, subject to applicable statutory and ragulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity
Shares and has filed the DREHP dated May 01, 2023 with the SEBl an May 02, 2023, The DRHP shall be available on the websile of SEBI al www sebi gov.in, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of
India Limited af www.bseindia.com and www.nseindia.com, respectively, and is available on the websiles of the BELMs, i.e. ICICI Securities Limited, Axis Capital Limited, IFL Securities Limited, Bl Capital Markets Limited and Ambit Private
Limited at www.icicisecurities.com, www.axiscapital.co.in, www.iflcap.com, www.sbicaps.com and www.ambit.co, respectively. Investors should note that investment in equity shares involves a high degree of risk and for details relating to such
nsk, please see the section entitled *Risk Factors"on page 22 of the DRHF. Potential investors should not rely on the DRHP filed with SEBI for making any investment decision,

The Equity Shares offered in the Offer have not been and will not be registerad under the U5, Securiies Actof 1933, as amended (Ihe “Securities Act”) or any slale secunlies law of the United States and, unless so reqgisterad. may not be offered or sold
withén the United States, except pursuani to an exemplion from, orin a transaction not subject to, the registration requirements of the Securities Act and applicable state secunties kews, Accordingly, the Equity Shares are only being offered and sold (i) within
the United States only to persons reasonably believed to be “qualified institutional buyers” (as defined in Rule 144A under the Securifies Act) in transactions exempt from, or nof subsect to, registration requirements of the Securities Act, and (i) outside the
United States in “offshore transactions” as defined in and m reliance on Reguiation 5 underthe Securities Act and pursuant to the applicable laws of the jurisdictions where those offers and sales are made. There will be no public offering of the Equity Shares
in the United States.
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ZYDUS LIFESCIENCES LIMITED
{Foamesly kicrm 5 Cadila Heafthcare Limited)
[CIN L3 230601 545PLCG258TH]
Ragd, Offica : Dpdus Compivate Park, Schase Mo B3, Surely Mo 538, Near Vashndde Cinde,
Ehirsy (Gandhiragar|, Sarkhe] - Gandtinagar Highway, Ahmedabad - 382481, Websits ; www.zycuslfo.com
Email : dhavaleom®ayduslie.com Telephone - +91-7E-180H0000

zyd@-

Didicatid Ta LiFa

NOTICE
Motice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per
the details given below have been lost / misplaced.

No. of
Shares

Certificate
Mo,

Folio
Number

Distinctive
Numbers

Sr. | Name of the
No. | shareholder

Girigh P Gangwani
Prakash P
(Gangwani

1405181-1407430 | 023230 | 2250 1225

If the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed to issue duplicate Share Certificate to the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Certificates anymore and the Company will not be
responsible for any loss / damage occurring thereby.
For, ZYDUS LIFESCIENCES LIMITED
Sd'- DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A
FPUEBLIC ANNOUNCEMENT _
{Under Regulation & of the Inscdvancy and Bankrupicy Board of India
{Insahency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

STRUCTION AND
ES PRIVATE LIMITED

2 | Date of incomporation of corporate debior . .E'EI 4. 2008
3. | Autharity under which corporate deblor | RoC-Mumbai
i5 |nD:|r|:-:r=|lal:|| regis Efal:l
4. | I:urp-:lrala Idanhily Ma. ! Limited Lizbilily | U2811IMH2006FTC 161487

5. | Address of the regstered office and

G. | Insalvency commencameanl date in

|

8. | Mame and raqistration number of the

8, | Address and e-mad of the interim

10, Address and e-mad 1o be used for

of a corporate inscieency resolifion process of M's Process Construction and Technical

Crata: 03052023
Place: Surat

Process Construction amd Technical
Services Private Limitad

1, | Hame of comporate debtar

[demification Mo. of corporate debtor
Office Mo. B, 3. 10, 11, 17 Floor, Shre
Ramkrishna Miwas CHS Led., Plot 46 & 47,
Secior-40, Seaweods, Mend-YWest, Naw
Mumbai, Thane-4d070&

| 01.05.2023 [Order dated 28.04,2023,
received on 01.06.2023)

| 28.10.2023

principal office (if any) of corporate debitor

| respact of corporate deblor

| Estimated date of closure of Insohvency

resolution process _
CA. Sunil Kumar Kabra
insoivency professional acting as [BBWIPA-DD1P-P1019/201 7-18M 1662
| interim resolution professional _
Address: 3" Fleor, Reegus Business Centre,
Merw Citylight Road. Above Marcedas Banz
Showroom, Bhasthana-Vesu, Sweal-385007,

Emall Id: |Inuscodigmail. com

| Address same as mentioned in 51, 9
Emall Id.: ip.pctsdigmail. com

resolubion professional. &5 regslaned
with the Board

correspondence with the interim

| resolubion professional

11.] Last date for submission of dalms

12.| Clagses of creditors, if any, under dause (b}
of sub-gaction (8A) of sechon 21, ascarairad
by the intarim resolution professional

13.| Names of Insolvency Professionals
identified o gct as Authorised
Reprazanlaliva of craditors in a dass
(Three names for gach class)

14 raj Ralavan! Forms and
(b} Desails of authonzed representatives https:Mbbi govinhome/desnloads
are available at [B) BA

ler:erhermj.r given that the ‘ua«mali}:rnnany Law Tribunal has ordered the commencemsnt

| Monday, 15.05.2023
Mot Arplicable

| Mot Applicable

' [a] Web lirk:

Services Private Limited on 01.05.2023 [ Order dated 28.04 2053 recaivad on 01.05.2023),
The creditors of Mis Process Conslruction and Technical Servicas Private Limiled are haraby
caled upon o submit their claims with proof on or before Manday, 15.05.2023 to the intsrim
resolution professional at the address menlioned against anlry Mo 10,

The Fnancial creditors shall submil their ciaime with proof by aleclronic mears only. All olher
cregditors may submit the ciaims with proofin person, by post or by electronic maans,

Submission of false or misleading proods of claim shall atiract penalties 2l

CA. Sunil Kumar Kabra
Irterin Besalution Professional

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150

Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092

Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com
NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the Generalf
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May
05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
"MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")
and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02", 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in|
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through}
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL
www.evoting.nsdl.com.

Members whose names appear in the Records of Depositories as on the close of working
hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
remote e-voting. Any person who is not a member as on the said cut -off date & becomes|
a member thereafter, should treat this Notice for information purposes only and may obtainf
his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 at
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd with|
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @ gmail.com or af
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited|
Sd/-
Isha Agarwal|

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi

aree ¢ CHENNAI/KOCH
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MOLD-TEK TECHNOLOGIES LIMITED
CIN: L25200TG1985PLC005631

Reqgistered Office: Plot No. 700, Door No. 8-2-203/82/A/700, Road No. 36, Jubites Hills, Hyderabad - 500 033, Telangana.

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31°' MARCH 2023
Bz. In lakhs except for EPS

L]

© KERALA WATER AUTHORITY CRCTT T
eriaer NO : Re I NO.14/2023-29 9,

JAL JEEVAN MISSION —Phase II - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally P
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor
Grama Panchayath

S5t

E LR THE MEW

BSE Limited
25th Floor, P I Towers, Dalal Strest, Mumbal - 400 001

Tel. ""'3'-5'3'-'31:3;3 .: :" L;?*lr:;ii:ﬁirl ;ﬁw EMD : Rs. 200000, Tender fee : Rs. 11025+1985, Last Date for submitting Tender : 18-05-2023 —— Standalone Consolidated
s 02:00:pm, Phone : 04742745293
Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in Superintending Engineer Quarter Ended Year Ended Quarter Ended Year Ended
MNOTICE KWA-JB-GL-6-178-2023-24 PH Circle Kollam 370372023 31.‘1-2.‘21]21!31_.‘03."21]22 /02023 | 31,03/2022| 31/03/2023] 312/2022] 31/03/2022] 31/03/2023| 31/03/2022
Motice is hereby given that the foliowing trading members of BSE Limited Aodited | Usaudited | Audited | Audited | Audited | Audited | Unawdited | Audied | Audited | Audited
[Exchange} has requested for the surrender of its trading membership of the Todal Income from Operations J961.63 | 366756 267910 (1351856 | 931415 | 4327.25] 4111.62( 2916.49(14880.30( 101 20.43
Exchange: = u . == Met Prafit'iLoss) for the period (before lax
["st.No. | Wame of the Trading Member SE81 Regn. No. | Closure of Q- |Gujarat Informatics Limited and exceplional lems) 1319.76 | 1219.35) 620.56| 3861.43 | 178067 | 1324.84| 122630 630.98| 3882.04| 1798.10
business we.f G L Block no. 2, 2nd Floer, Karmayogi Bhavan, Sector 10 A, Gandhinagar-382010 |Gujarat] Nat Profit/{Loss) for the period before tax .
1 ACHIIEVERS EQUITIES LTD. e —— 177102022 Enasing +Gevernance | B . 079-23256002, Fa: 079-T3138925 Website: hitpe/fwww.gil. gujarat. gowin |:r.:|a11E; E:;E.Lt"ﬁ:pl-ilunilrltﬁr;s] . 1319.76 | 1219.35| 628.56| 3861.43( 178087 | 132484 1226.30( 630.93( 3882.04( 1798.10
2 | BAKSHU SECURITIES & BROKERS PYT LTD.  INZODOZE2633 06/03/2023 NOTICE FOR INVITING EBID el Frofil’(Loss) Tor e penod after ax
I e i i e | Wi e \ (after exceptional items) 1006.27 | 914.01| 468.31| 2007.55| 1317.16| 1011.15| 82096 470.73| 2926.75| 1329.93
e L e GIL invites Expression of Interest Total Comprehensive Income for the period| 927.38 | 1010.74] 377.62| 3163.33| 1747.41| 930.03] 1030.23] 387.23| 3201.62 1760.46
AT i adle ¥ adv ; } : : ; . T E = - o e -
lodge complaints, if any, immediately (in the prescribed complaint form) within 1 (EQI) for colocation service provider Eg‘-‘ﬂ‘:ﬁ‘n;:gzer gﬁg'rl:" e 564085) 56485| 564.85| G6485) 56485 56485 564.85| 56485 96485 564.85
{one] menth from the date of this notification. Kindly note that no such complaints : il L & ) SR S S — S E—
filed beyond the aforesaid period shall be entertained by the Exchange against the on behalf of DE‘FI'E rtment of Science a) E'F_lﬁl': 3.56 3.24 1.66 10.28 4,66 3.58 4.26 1.67 10.36 4.71
above mentioned trading members and it shall be deemed that no such complaints and tEEhﬂng‘f. Gavernment of b) Diluted 3.49 3.7 1.62 10.08 457 3.51 3.18 1.63 10.15 4 61

exist against the above mentioned trading members, or such complaints, if any,
shall be deemed to have been waived. The complaints filed against the above
renticnead trading members will be dealft with in accordance with the Rules, Bye-
laws and Regulations of the Exchange, All the relevant papers may be sent to BSE
Ltd., Departrment of Investor Services, Dalal 5treet, Fort, Mumbal — 4400 001. {The
complaint forms can be downloaded from www.bseindia.com > Investors >
Imvestars Grievances = (b) Imvestars’ Grievances against BSEs Trading Members >
Complaint Form OR may be obtained from the Exchange office at Mumbai and also

Guijarat. Interested parties may visit
http:/lwww.gil.gujarat.gov.in for
more defails about the EQL.

MHotes: The above is an extract of the detailed format of the Audited standalone and consolidated financial results for the gquarter and year ended on 315t
March 2023 filed with the stock exchange under regulation 33 of the SEBI (Listing and Other Disclosure Requirernents) Regulations, 2015. The full
format of the Audited standalone and consolidated financial results for the quarter and year ended on 317 March 2023 are avallable for imvestors at
www.moldtekgroup.com, www.bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited

- Managing Director
ad/= J. Lakshmana Ran

at the Regional OHices).

Place : Mumbai
Date ; 03" May, 2023

PMace: Hyderabad
Date: 02.05.2023

Chairman & Managing Director
DIN: D0649702

For B5E Limited

Hdy-
ar Gereral Manager
Membership Operations |

finﬂnci“. Ep. An

THIE 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND I3 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

Small Finance Bank

[Please scan this
QR Code fo view the
Draft Red Herring Prospectus)

FINCARE SMALL FINANCE BANK LIMITED

Cwur Bank was incorporated as Banas Finlease Privale Limited al Patanpur, Gujaral as a private limited company under the Companies Act, 1956, and a cerfificale of incorporation was grantad by the Assistan! Registrar of Companies, Gujaral,
Dadra and Nagar Haveli on April 5, 1985, The name of our Bank changed from Banas Finlease Private Limited to Disha Microfin Private Limited &5 a resulf of change in management of our Bank and a fresh cerbificate of incorporation consequent
upon change of name was granted by the Assistant Registrar of Companies, Gujarat, Dadra and Nagar Havali on March 26, 2010. On Oclober 7, 2015, our Bank was granted an in-principle approval by the BBl to convert inio a small finance bank in
the private sector under Section 22 of the Banking Regulation Act, 1948, Subsequently, our Bank was converled into a public limited company pursuant 1o a special resolution passed by our Sharehalders al the EGM held on November 29, 2016
and a certificate of incorporation conseguent upon conversion to public limited company was granted by the Registrar of Companies, Gujarat at Ahmedabad ("RoC”) on December 13, 2016. Thereafter, our Bank was granted a license by the RBlon
May 12, 2017, to carry on small finance bank business in India in ferms of Seclion 22 (1) of the Banking Regulation Act, 1942, Conseguenily. the name of cur Bank changed from Disha Microfin Limited fo Fincare Small Finance Bank Limited, and on
June 14, 2017 a fresh certificate of incorporation pursuant o change of name, was granted by the RoC. Our Bank commenced its operations as a small finance bank with effect from July 21, 2017. Qur Bank was included in the second schadule to
the RBI Act pursuant to a notification dated March 28, 2018 issued by the REI, For further details, see "History and Certain Corporale Matfers"on page 211 of the draft red herring prospectus dated May 01, 2023 filed by our Bank with SEBI and Sfock
Exchanges onMay 02, 2023 ("Draft Red Herring Prospectus” or "DRHP™), which replaces the Previous DEHP inits enfirety.
Registered Office: 301-306. 3° Floor, Abhijeet -V, Opp. Mayor's Bunglow, Law Garden Road, Mithakhali, Ahmedabad - 330 006, Gujarat, India; Tel: +91 794001 1000
Corporate Office: 5 Floor, Bren Mercury, Kaikondanahalli, Sarjapur Main Road, Bengaluru - 560035, Kamataka, India; Tel: +91 80 4250 4444, Website: www fincarebank.com
Contact Person: Shefaly Kothar, Company Secretary and Comphance Officer; E-mail: sthoompsec@fincarebank, com, Corporate Identity Number: LIGT120G1885PLCO2557T]

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES™) OF FINCARE SMALL FINANCE BANK LIMITED ("BANK" OR “ISSUER" OR “FSFBL") FOR CASH AT A PRICE OF %[#] PER
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥[«] PER EQUITY SHARE) (THE “OFFER PRICE™) AGGREGATING UP TO T]#] MILLION (“OFFER") COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [»] EQUITY SHARES
AGGREGATING UP TO 76,250.00 MILLION (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO %[«] MILLION ("OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE
"OFFERED SHARES")), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY FINCARE BUSINESS SERVICES LIMITED ("PROMOTER SELLING SHAREHOLDER™), AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO 3[=] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO 2]« ] MILLION BY TRUE NORTH FUND
WV LLP, AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY INDIUM IV (MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UP TO
Z[=] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO T[=] MILLION BY LEAPFROG RURAL INCLUSION (INDIA) LTD, AN OFFER FOR SALE OF UP TO
126,151 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,981 EQUITY SHARES AGGREGATING UP TO *[«] MILLION BY
EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UPTD 45,710 EQUITY SHARES AGGREGATING UP TO T[] MILLION BY BHARTIAXALIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF
UP TO 35,002 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO #[«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 159,237 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE “INVESTOR SELLING SHAREHOLDERS"™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO AS THE "SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO ¥[«] MILLION (CONSTITUTING UP TO [«]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE
EMPLOYEES (“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE “NET OFFER”™, OUR BANK IN CONSULTATION WITH THE BRLMS, OFFERA
DISCOUNT OF UP TO ¥[«] TO THE OFFER PRICE (EQUIVALENT OF Z[«] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTE AT LEAST [#]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING T1,250.00 MILLION ["PRE-IPO PLACEMENT"). THE PRE-IPO
PLACEMENT WILL BE AT APRICE TO BE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
18{2)iB) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMEMDED (“SCRR"). ON UTILIZATION OF PRE-IPO PLACEMENT PROCEEDS (IF ANY]} PRIOR TO THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPO PLACEMENT SUBSCRIBERS THAT THERE 1S NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES.

THE PRICE BAND, THE MINIMURM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN COMSULTATION WITH THE BRLMS AND WILL BE ADVERTISED [N ALL EDITIONS OF [«], AN ENGLISH
NATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [«], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION {GUJARATI BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED OFFICE |5 LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED (“BSE") AND THE
MNATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE™, AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDAMCE WITH THE SEBI ICDR
REGULATIONS.

In case of any revision in the Price Band, the Bid/ Offer Pariod will be extended by at leas! three additional Warking Days after such revision in the Price Band, subsect to the Bid! Offer Period not exceeding 10 Working Days. In cases of force majaurs,
banking strike or similar circumstancas, our Bank in consultation with the BRLMs, for reasons to be recorded in wriling, extend the Bid/Offer Period for 8 manimum of three Working Days, subject to the Bid! Offer Penod not exceeding 10 Working Days, Any
revision in the Price Band and the revised Bid! Offer Peniod, if applicable, shall be widely disseminated by notification to the Stock Exchanges. by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Members and by intimation o Seif-Certfied Syndicate Members, Diesignated Intermediaries and the SponsorBank.

Tha Offer is being mada through the Book Building Process, in terms of Rule 19{2){b) of tha SCRR read with Ragulation 31 of the SEBI ICDR Regulations and in compliance with Regulation 6{1) of tha SEBI ICDR Regulations, wherein not
maore than 50% of the Net Offer shall be allocated on a proportionate basis o Qualified Institlubional Buyers (*QIBs”) (*QIB Portion®), provided that our Bank may, in consullation with the BRLMs, allocate up to 60% of the QIE Portion to
Anchor Investors on a discretionary basis in accordance with the SEBI ICOR Regulations (“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domesfic
Mutual Funds at or above the Anchor Inwestor Allocation Price. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net Q1B Portion. Further, $% of the Net QIB
Portion shall be available fior allocation on a proportionate basis only to Muteal Funds, subject fo valid Bids being received at or above the Offer Price, and the remainder of the Mei QIB Porfion shall be available for allocation on a
proportionate basis to all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Investors and not less than 35% of the Net Offer shall be available for aliocation to Retail
Individual Bidders in accordance with the SEBI ICDR Regulations, subjact 1o valid Bids baing raceived at or above tha Offer Price. Ona-third of the Non-Instilutional Portion shall be availabla for allocation to Non-Institutional Bidders with a
Bid size of more than T200,000 and up to $1,000,000 and two-thirds of the Mon-Institutional Portion shall be available for allocation to Non-Institutional Bidders with 2 Bid size of more than $1,000,000 provided that under-subscription in
gither of these two sub-categories of the Mon-Institutional Portion may be allocated to Non-Insiitutional Bidders in the other sub-category of Mon-Institutional Portion in accordance with the SEBIICDR Regulations, subject to valid Bids being
racaived at or above the Offer Prica. Further, Equity Sharas will be allotted on a proportionate basis to Eligible Employess applying under the Employes Reservation Portion, subject to valid Bids received from them at or above the Offer
Price (net of Employves Discount, if any). All potantial Bidders (except Anchor Investars) are mandatorily required to participala in the Offer through the Application Supported by Blocked Amount ("ASBA") process by providing details of their
respective ASEA accounts and UPI ID in case of UP| Bidders, as applicable. pursuant to which their corresponding Bid Amount will be blocked by the Self Cerdified Syndicate Banks (*SCSBs”) or by the Sponsor Bank{s) under the UPI
Mechanizsm, as ihe case may be, to the extent of the respective Bid Amounts. Anchor Investors are not permitied to parlicipate in the Offer through the ASBA process. For details, see "Offer Procedure” on page 397 of the DRHF,

This public announcemant is being mada in compliance with the provisions of Regulation 26(2) of the S3EBI ICDR Regulations to inform the public that our Bank is proposing, subject to applicable statutory and regulatory reguiramants,
receipt of requisite approvals, market conditions and other considerations, 1o make an initial public offering of its Equity Shares pursuant to the Offer and has fited the DRHP dated May 01, 2023 with the Securities and Exchange Board of
India (“SEBI™) on May 02, 2023, Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi.govin, websiles of the Slock Exchangesi.e. BSE and NSE at, weaw.bseindia.com, www.nseindia.com, respectively and the websites of the Book Running Lead Managers ("BRLMs"}, i.e. ICIGI Securities Limited,
Axis Capital Limited, IFL Securibes Limited, SBI Capita! Markets Limited and Ambit Private Limited at wenw icicizecunifies.com, www.axiscapital.co.in, wwwiiflcap.com, www.shicaps.com and www.ambit.co, respactively. Qur Bank invifes the public to
giva thair comments on the DRHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect to disclosures made in the DRHP. The members of the public are requested to send a copy of tha comments to SEBI, to the Company
Secratary and Compliance Officer of aur Bank andior the BRLMs at their respactive addresses mantioned herein. All comments must be raceived by our Bank andior the Company Secretary and Compliance Officer of our Bank andior the
BRLMs al their respective addresses mentioned herein balow in relation to the Offer an or before 5.00 pm. on the 217 day from the aforesaid date of filing of the DRHP with SEBI,

Investments in equity and equity-related securties involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment, Investors are advised to read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer. For aking an investment decision, investors must rely on their own examination of our Bank and the Offer, including the risks involved. The
Equity Sharas in the Offar have not bean recormmendead or approved by the Securities and Exchange Board of India (*SEBI™). nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Harring Prospectus. Spacific
attention of the inveslars is inviled to “Risk Factors “on page 22 of the DRHP,

Any decision to invest in the Equity Shares described in the DRHP may only be taken after a Red Herring Prospectus has been filed with RoC and must be made solely on the basis of such Red Herring Prospectus as there may be material
changes in the Red Herring Prospectus from DRHP. The Equity Shares. when offered through the Red Herring Prospectus, are proposed fo be listed on BSE and NSE

Disclaimer clause of the RBI: A license authorising the Bank to carry on gmall finance bank business has been obtained from the Reserve Bank of India in terms of Saction 22 of the Banking Regulation Act, 1849, It must be distinctly
understood, howewver, thal in issuing the license, the Reserve Bank of India does not undertake any responsibility for the financial soundness of the Bank or for the corractness of any of the statements made or opindon expressed in this connection
NSE Disclaimer; Itis to be distinctly undersiood that the permission given by NSE should notin amy way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it certify the cormeciness or completenass of any of
the contents of the Offer Document. The iwvestors are advised torefer to the Offer Document for the full text of the "Disclaimer Clause of NSE'.

BSE Disclaimer: It is 1o be distinctty understood that the parmission given by BSE Limited should nat in any way be desmead or construed that the Red Herring Prospactus has been cleared or approved by BSE Limited nor does it certify the coreciness or
completenass of any of the contents of the Red Herring Prospectus. The investors are advised o refer to the Red Herring Prospecius for the full lext of the Disclaimer clause of the BSE Limited

For details of the share capital and capital structure of the Bank, please see the section tled *Capital Sfruciure” beginning on page 73 of the DRHF. For details of the main objecis of the Bank as contained in the Memorandum of Association, please
sae the section tited "Hisfory and Certain Corporafe Matters” onpage 211 of the DRHP.

BOOK RUNNING LEAD MANAGERS

r r
@icici securities P AxscarTaL EDIIFL securiTiES O SBICAPS > AMBIT
ICICI Securities Limited Axis Capital Limited IFL Securities Limited SBI Capital Markets Limited Ambit Private Limited

10" Floor, IIFL Cenlre

Kamala City, Senapali Bapat Marg

Lower Parel {West), Mumbal - 400 013
Mzharashira, India

Tel: +91 22 4646 4728

E-mail: fincareipod@ificap.com

Investor grievamce e-mail: ig.ib@ificap.com
Websita: www Eflcap.com

Contact Person: Harshvasdhan Shah /|

ICHCT Veniure House

Appasaheb Marathe Marg, Prabhade
Mumbai - 400 025, Maharashira, India
Tel: +91 22 6307 7100

E-mail: fincars.ipof@icicisecurities.com
Investor grievance e-mail:
customercansiicicizsecunties.com
Website: www icicizecurities.com
Contact Person: Shekher Asnami |

1" Floor, Axis Housa

C 2 Wadia Internatanal Centre

P. B. Marg, Wori, Mumbai - 400 025
Maharashira, India

Tel: +91 22 4325 2183

E-mail: fincare ipo@axiscap.in
Investor grievance e-mail;
complaintsimaxiscap.in

Wabsite: weww axiscapital.coin

202, Maker Tower 'E'

Cuffe Parade

Mumbai - 400 005

Maharashira, India

Tel: +91 22 4006 9807

E-miail: fincare.ipoi@sbicaps.com
Imvestor grievance e-mail;
investor.relations{@sbicaps.com
Webszite: www sbicaps.com

Ambit House, 449, Senapali Bapat Marg
Leserer Parel, Mumbai - 400 013
Maharashtra, India

Tel: +01 22 6623 3030

E-mail: fincare.ipo@Eambit.co

Investor grievance e-mail:
customersenicemb@ambit.co

Wabsite: weaw ambit oo

Caontact Person: Nikhil Bhiwapurkar |

Sumit Singh Contact Person: Pavan Maik Pawan Jain Contact Person: Vaibhav Shah Davanshi Shah
SEBI Registration No.: INMO0OC11179 SEBI Registration No.: INM00012029 SEBI Registration No.: INMOOOO10840 SEBI Registration No.: INMO00O003531 SEBI Registration No.: INMOOD010585
REGISTRAR TO THE OFFER KFin Technologies Limited [formerly known as KFin Technologies Private Limited)

Selenium, Tower B, Plot Mo, 31 and 32, Gachibowli, Financaal District, Nanakramguda, Seningampally, Hyderabad - 500 032, Telangana, India
_ﬁ KFINTECH Tel: +01 40 6716 2222, E-mail: fincare jpo@kfintech.com, Website: www kfintech.com, Investor grievance e-mail: einward ris@kfintach.com
FiFvusihnns Toln L giisted Contact Person: M Murall Krishna, SEBI Registration Number: INROOO000Z2 1

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.

For Fincara Small Finance Bank Limited
Cn behalf ofthe Board of Deciors

S

Shefaly Kothari

Company Secretary and Compliance Officer

Placa: Ahmedabad
Date; May 02, 2023

Fincare Small Finance Bank Limited is proposing, subjec! to apphcable statutory and regulatory requirements, receipl of requisite approvals, market conditions and ofher considerations, to make an initial public offering of its Equity
Shares and has filed the DRHP dated May 01, 2023 with the SEBl on May 02, 2023, The DRHF shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE Limited amd Mational Stock Exchange of
India Limited at www.bseindia,com and www.nseindia_com, respectively, and s available on the websites of the BRLMs, i.e. ICICI Securities Limited, Axis Capital Limited, IFL Securities Limitad, S8 Capital Markels Limited and Ambit Private
Limited at www.icicisecurities.com, www.axiscapital co.in, www.iflcap.com, www.shicaps.com and www.ambit co, respectively. Investors should note that investment in equity shares involves & high degree of risk and for details relating to such
risk, please sae tha saction entitled *Risk Factors™on page 22 of tha DRHP. Potential investors should not raly on the DRHP filed with SEBI for making any investment decision.

The Equity Shares offered in the Offer hawve nof been and will not be regisierad under the U.5. Securities Act of 1933, as amended (the “Securities Act™) or any state securities law of the Uinited States and, unless 2o registerad, may not be offered or sold
within the United States, excepl pursuant 1o an exemption from, or in a ransaction nol subject o, the registration requirements of the Securilies Act and applicable state securities laws, Accordingly, the Equity Shares are only being offered and sold (i) within
the Uniled Siates only io persons reasonably believed to be “qualified institutional buyers” (as defined in Rule 1444 under the Securities Act) in transactions exempt from, or not suispecd to, registration requirements of the Secunfies Act, and (i) outside the
United States in “offshore trangactions” as defined in and in relianca on Requiation S under the Sacurites Actand pursuant to the applicable laws of the jurisdictions whera those offers and sabes are made. Thare will be no public offering of the Equity Sharas
in the United States
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ZYDUS LIFESCIENCES LIMITED
zyd@ {Foemeely knowm as Cadila Haalthears Limitad)

Pedicated Talite [CIN L24230G.J1395PLC025878)
Reqd. Office - Zydus Corporate Park, Schame Mo B3, Survey Mo 538, Mezr Vaishnodei Cirde,
Ehoes (Gandriragerd, Sarkbe| - Gandtinzgar Hghway, Ahmedabed - 382481, Website ; waw ydustfe com
Emall : dhavalzondE rwusife.com Telephone : +01-T-4B040000

NOTICE
Notice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per
the details given below have been lost / misplaced.

ar.
No.

Name of the
sharsholder

Folio
Number

Cerificate
N,

No. of
Shares

Distinctive
Numbers

Girigh P Gangwani
Prakash P
Gangwani

1405181-1407430 | 023290 | 2230 1225

Iif the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed to issue duplicate Share Certificate to the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Certificates anymaore and the Company will not be
responsible for any loss / damage occurring thereby.
For, ZYDUS LIFESCIENCES LIMITED
Sdi DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A
PUBLIC AMNOUNCEMENT
(Under Regulation & of the Insetvency and Bankrupicy Board of india
{Insalvency Rasolution Process for Corporate Persons| Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S PROCESS CONSTRUCTION AND
TECHNICAL SERVICES PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Mame of comporate dablar Process Construction and Technical

_ _ | Services Private Limited
2 _ Date of incoporation of corporate debios _ 2804 2008
3. | Autharity under which corporate dieblor RoC-Muenbai

| isincorporated | registesad
Corporate kenfity Mo, [ Limited Liability
Idendification Ma, of corporats deblar

| Address of the regestered office and
principal office (i amy) of comporate deblor

| U28113MH2006PTC 161457

| Office Mo. B, 8, 10, 11, 1° Floor, Shree
Ramkrishna Niwas CHS Lid., Plal 46 & 4T,
Sacior-40, Seawcods, Nerul-West, Naw

| Mumtsai, Thane-40070G
01.05.2023 (Order dated 28.04.2023
receiwad an 07,05 2023)
28.10.2021

Insolvercy commencement date in

| respect of corparzte debior

| Estimated dafe of cleswre of inschency
resolubon process
MName and registration nembar of the
inscivency professional acling as
intesrien resolution professionsl
Address and e-madl of the intarim
respiution professional, s registersd

| CA. Sunil Kumar Kabra
IBEIPA-001/IP-PO1011/201 7-18/11862

| Address: 37 Floor, Reegus Businass Cenlre,
Mew Citylight Rozd. Above Mercedes Bengz

with ih= Board Showroom, Bherthane-\esy, Surat-395007:
. | Email Id: jinusco@gmail.com
10.| Address and e-med fo be used far Address same a5 mentionad in 51 5%

correspantenca with the inlerim

resciution profiessional

Las! date for submission of claime

Clagsas of credilors, il any, under dausa (b)|

of sub-saction (8A] of section 21, esteriained

| by Ehe inberim resalution professional

| Mames al Insohlency Professionals

identified ko act as Authoresed

Represantative of credilors in a class

(Three names for gach class)

(&) Felevant Foms and

(b} Destails of aulhorized raprésentatives
are avallable ak

Email Id.: ip.pctsi@gmail.com

| Monday, 15.05.2023
Mol Applicabla

1|
12

| Mot Apalicabis

14, | (a] Web link:
htps:Vibbigavinhome'dosnloads

(] NA

holica & hereby given thal the Mational Company Law Trbunal has ordered the commencarmsant
of a corporate inscivency resolution process of Mis Process Construction and Technical
Services Private Limited on 01,05.2023 [Order dated 28,04, 2003 recaived an 01,05, 2023},
The creditors of M's Process Construction and Technical Services Frivale Limited are hersby
called upan to submit their claims with proof on or before Mongay, 15.05.2023 1o the interirm
resglution professional at the address menficned againsi entry Ne. 10,

The financial creditors shell submit their ciaims with proof by electronic means only. All other
creditors may submit te caim e with prood in persan. by postar by alectronic maans.
Submisaion of false or migheadng proods of daim shall atract penaltbes

Date; 03052023
Place: Sural

Sdi-
CA. Sunil Kumar Kabra
Imernim Resalution Profassianal

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150

Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092

Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com
NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the General
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May
05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
"MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")
and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02", 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in|
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL
www.evoting.nsdl.com.

Members whose names appear in the Records of Depositories as on the close of working
hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
remote e-voting. Any person who is not a member as on the said cut -off date & becomes|
a member thereafter, should treat this Notice for information purposes only and may obtainf
his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 at
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd with|
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @gmail.com or at
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited|
Sd/-
Isha Agarwal|

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi

Kolkata
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MOLD-TEK TECHNOLOGIES LIMITED
CIN: L25200TG1985PLC005631

Repistered Office: Plot Mo. 700, Door No. 8-2-293/82/A/700, Road No. 36, Jubikee Hills, Hyderabad - 500 033, Telangana.

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31°' MARCH 2023
Rz. In lakhs except for EPS

L]
© KERALA WATER AUTHORITY CRCT T
erider INO : Re 1 INO.14/2023-24 Q

JAL JEEVAN MISSION —Phase II - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally P, B
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor|
Grama Panchayath

Sots

EXFEMESNCE THE NEWY

BSE Limited
25th Floor, P J. Towers, Dalal Strest, Mumbal - 400 001

Tel. Mo 22721233 / 34 Fax Mo.22721003 « www.bopindia, com EMD : Rs. 200000, Tender fee : Rs. 11025+1985, Last Date for submitting Tender : 18-05-2023 ] Standalone Consolidated
CIN No.: L671Z0MH2005PLCIS5 188 02:00:pm, Phone : 04742745293 Particulars
Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in Superintending Engineer Quarter Ended Year Ended Quarter Ended Year Ended
MOTICE KWA-JB-GL-6-178-2023-24 PH Circle Kollam 31,03/2023 | 31122022 |31,/03/2022) 31,00/2023 | 31/03/2022 | 31/03/2023| 311 2/2022] 31/03/2022| 31/03/2023| 31032022
Motice is hereby given that the following trading members of BSE Limited Rudited | Unaudited | Audited | Audited | Audiled | Audited | Unaedited | Audited | Audited | Auditad
[Exchange} has requested for the surrender of its trading membership of the Todal Income from Operations J961.63 | 366756 267910 1351856 | 931415 | 4327.25] 4111.62( 2916.49(14880.30( 101 20.43
Exchange: = = . = = Met Profit/(Logs) for the period (before tax
[ SeNo. | Name of the Trading Member SEBI Regn. No. | Chosure of 9 Gl.ljﬂl'at Informatics Limited and exceptional tems] 1319.76 | 1210.35| 626.56| 3861.43 | 1780.67 | 1324.84| 120630 630.98| 3882.04| 179810
business we.f G L Block no. 2, 2nd Floor, Karmayogi Bhavan, Sector 10 &, Gandhinagar-353010 |Gujarat] MNat Profit!{Loss) for the period before tax
1 ACHIEVERS EQUITIES LT, INZODOZ 17438 17/10/ 2022 Eradlng e Gevemance | By 079.23256022, Faoc 079-25236925 Website: https//www. gil. gujarat gowin {after HIII:EpiiunaI items) . 1319.76 | 1219.35| 628.56| 3861.43( 173087 | 132484 1226.30( 630.93( 3882.04( 1798.10
2| BAKSHU SECURITIES & BROKERS PVT. LTD,| INZODOZ62633 06/03,/2023 NOTICE FOR INVITING BID Net Profit/(Loss) for the period after tax
T R e o i \ {after exceptional items) 1006.27 | 914.01] 468.31| 2907.55| 1317.16] 1011.15| 92096 470.73| 2926.75| 1329.93
b GIL invites Expression of Interest Total Comprehensive Income for the period| 927.38 | 1019.74] 377.62| 3163.33| 1747.41| 930.03] 1030.23| 387.23] 3201.62| 1769.46
st l E ] i ; } : : = - : — = - -
lodge wrnul_lla;int-s, if any, im nf'u.-dlatn:l-.rfiln the prescribed complaint Fn-l_rl.-nll within 1 (EQI) for colocation service provider Eg’-'m‘:\:;g:gﬁ gﬁg'rl:i' TS 964 85| 50485| 564.85| O6485) 56480 564.85) O64.85| O64.B5| 56485 564.85
[one} month from the date of this notification. Kindly note that nosuch complaints 3 b daniih L L L . . B NE—— — — _— R
filed beyand the aforesaid period shall be entertained by the Exchange against the on behalf of DEFI‘E rtment of Science é) E'F_lﬁl'fl 3.56 3.24 1.66 10.28 4,66 3.58 4.26 1.67 10.36 4.71
above mentioned trading members and it shall be deemed that no such complaints and tEEhﬂng‘f. Gaovernment of b} Dilusted 3.49 317 1.62 10.08 4.57 3.51 3.18 1.63 10.15 451

exist against the above mentioned trading members, or such complaints, if any,
shall be deemead to have been waived. The complaints filed against the above
renticned trading members will be dealft with in accordance with the Rules, Bye-
laws and Regulations of the Exchange, All the relevant papers may be sent to BSE
Ltd., Departrment of Investor Services, Dalal 5treet, Fort, Mumbal — 400 001. {The
complaint forms can be downloaded from www.bseindia.com > Investors >
Imvestars Grievances = (b) Imvestars’ Grievances against B5Es Trading Members >
Complaint Form OR may be obtained from the Exchange office at Mumbai and also

Guijarat. Interested parties may visit
http://www.gil.gujarat.gov.in for
more defails about the EQL.

MHotes: The above is an extract of the detailed format of the Audited standalone and consolidated financial results for the quarter and year ended on 315t
March 2023 filed with the stock exchange under regulation 33 of the SEBI (Listing and Other Disclosure Requirernents) Regulations, 2015. The full
format of the Audited standalone and consolidated financial results for the quarter and year ended on 317 March 2023 are available for imvestors at
www.moldtekgroup.com, www. bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited

- Managing Director
ad/= J. Lakshmana Ran

at the Regional OHices).

Place : Mumbai
Date ; 037 May, 2023

Flace: Hyderabad
Date: 02.05.2023

Chairman & Managing Director
DIN: 00649702

For BSE Limited

Hdy-
ar, General Manager
Membership Operations |

finﬂnci“. Ep. .in

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND I3 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.
INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

FINCARE SMALL FINANCE BANK LIMITED

Cwur Bank was incorporated as Banas Finlease Privale Limited al Patanpur, Gujaral as a private limited company under the Companies Acl, 1956, and a cerfificale of incorporation was granted by the Assistan! Registrar of Companies, Gujaral,
Dadra and Nagar Haveli on April 5, 1985, The name of our Bank changed from Banas Finlease Private Limited fo Disha Microfin Private Limited &5 a result of change in management of our Bank and a fresh cerbificate of incorporation consequent
upon change of name was granted by the Assistant Registrar of Companies, Gujarat, Dadra and Nagar Havali on March 26, 2010. On Oclober 7, 2015, our Bank was granted an in-principle approval by the BBl to convert inio a small finance bank in
the private sector under Section 22 of the Banking Regulation Act, 1948, Subsequently, our Bank was converled into a pubdic limited company pursuant o a special resolution passed by our Sharehalders al the EGM held on November 29, 2016,
and & certificate of incorporation conseguent upon conversion to public limited company was granted by the Registrar of Companies, Gujarat at Ahmedabad ("RoC”) on December 13, 2016. Thereafter, our Bank was granted a license by the RBlon
May 12, 2017, to carry on small finance bank business in India in terms of Seclion 22 (1] of the Banking Regulation Act, 1942, Consegquenily. the name of cur Bank changed from Disha Microfin Limited fo Fincare Small Finance Bank Limited, and on
June 14, 2017 a fresh certificate of incorporation pursuant 1o change of name, was granted by the RoC. Our Bank commenced its operations as a small finance bank with effect from July 21, 2017, Qur Bank was included in the second schadule to
the RBI Act pursuant toa notification dated March 28, 2018 issued by the REI, For further details, see "History and Certain Corporale Matfers"on page 211 of the draft red herring prospectus dated May 01, 2023 filed by our Bank with SEBI and Siock
Exchanges onMay 02, 2023 ("Draft Red Herring Prospectus” or "DRHP™), which replaces the Previous DEHP inits enfirety.
Registered Office: 301-306. 3° Floor, Abhijeet -\, Opp. Mayor's Bunglow, Law Garden Road, Mithakhali, Ahmedabad - 330 006, Gujarat, India; Tel: +91 79 4001 1000
Corporate Office: 5 Floor, Bren Mercury, Kaikondanahalli, Sarjapur Main Road, Bengaluru - 560035, Kamataka, India; Tel: +91 80 4250 4444, Website: www fincarebank.com
Contact Person: Shefaly Kothar, Company Sacretary and Comphance Officer; E-mail: sthoompsec@fincarabank,com, Corporate entity Number: UGT120G01885PLCO2557

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES™) OF FINCARE SMALL FINANCE BANK LIMITED ("BANK" OR “ISSUER" OR “FSFBL”) FOR CASH AT A PRICE OF %[#] PER
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥[«] PER EQUITY SHARE) (THE “OFFER PRICE™) AGGREGATING UP TO T =] MILLION (“OFFER") COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [»] EQUITY SHARES
AGGREGATING UP TO 76,250.00 MILLION (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO %[«] MILLION (“OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE
"OFFERED SHARES")), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY FINCARE BUSINESS SERVICES LIMITED ("PROMOTER SELLING SHAREHOLDER™), AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO 3[=] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO I[«] MILLION BY TRUE NORTH FUND
VLLP, AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO #[«] MILLION BY INDIUM IV (MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UP TO
Z[=] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO T[=] MILLION BY LEAPFROG RURAL INCLUSION (INDIA) LTD, AN OFFER FOR SALE OF UP TO
126,151 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,981 EQUITY SHARES AGGREGATING UP TO *[«] MILLION BY
EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UPTD 45,710 EQUITY SHARES AGGREGATING UP TO T[] MILLION BY BHARTIAXALIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF
UP TO 35,002 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO *[«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 19,237 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE "INVESTOR SELLING SHAREHOLDERS"™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO AS THE "SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«»] EQUITY SHARES, AGGREGATING UP TO ¥[«] MILLION (CONSTITUTING UP TO [«]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE
EMPLOYEES (“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE “NET OFFER”™, OUR BANK IN CONSULTATION WITH THE BRLMS, OFFERA
DISCOUNT OF UP TO I[«] TO THE OFFER PRICE (EQUIVALENT OF Z[«] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTE AT LEAST [#]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING T1,250.00 MILLION ["PRE-IPO PLACEMENT"). THE PRE-IPO
PLACEMENT WILL BE AT APRICE TO BE DECIDED BY QUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
19{2)|B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMEMNDED (“SCRR"). ON UTILIZATION OF PRE-IPO PLACEMENT PROCEEDS (IF ANY]} PRIOR TO THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPO PLACEMENT SUBSCRIBERS THAT THERE 1S NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES.

THE PRICE BAND, THE MINIMURM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN COMSULTATION WITH THE BRLMS AND WILL BE ADVERTISED [N ALL EDITIONS OF [«], AN ENGLISH
NATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [«], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION (GUJARATI BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED OFFICE |5 LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED (“BSE") AND THE
MATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE”, AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS.

In case of any revision in the Price Band, the Bid/ Offer Pariod will be extended by at leas! three additional Warking Days after such revision in the Price Band, subyect to the Bid! Offer Period not exceeding 10 Working Days. In cases of force majaurs,
banking strike or similar circumstancas, our Bank in consultation with the BRLMs, for reasons to be recorded in wriling, extend the Bid/Crffer Period for a manimum of three Working Days, subject to the Bid! Offer Penod not exceeding 10 Working Days, Any
revision in the Price Band and the revised Bid! Offer Peniod, if applicable, shall be widely disseminated by notification to the Stock Exchanges. by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Members and by ntimation o Seif-Certfied Syndicate Members, Designated Intermediaries and the SponsorBank.

Tha Offer is being mada through the Book Building Process, in terms of Rule 19(2){b) of tha SCRR read with Ragulation 31 of the SEBI ICDR Regulations and in compliance with Regulation 6{1) of tha SEBI ICDR Regulations, wherein not
more than 50% of the Net Offer shall be allocated on a proportionate basis o Qualified Institlutonal Buyers (*QIBs”) (*QIB Portion’), provided that our Bank may, in consullation with the BRLMs, allocale up to 60% of the QIE Portion to
Anchor Investors on a discretionary basis in accordance with the SEBI ICOR Regulations (“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domesfic
Mutual Funds at or above the Anchor Inwestor Aflocation Price. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net Q1B Portion. Further, 5% of the Net QIB
Portion shall be available fior allocation on a proportionate basis only to Muteal Funds, subject fo valid Bids being received at or above the Offer Price, and the remainder of the Met QIB Porfion shall be available for allocation on a
proportionate basis to all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Investors and not less than 35% of the Net Offer shall be available for aliocation to Retail
Individual Bidders in accordance with the SEBI ICDR Regulations, subjact 1o valid Bids baing received at or above the Offer Price. Ona-third of the Non-Instilutional Portion shall be availabla for allocation to Nen-Institutional Bidders with a
Bid size of more than T200,000 and up to $1,000,000 and two-thirds of the Mon-Institutional Portion shall be available for allocation to Non-Institutional Bidders with 2 Bid size of more than $1,000,000 provided that under-subscription in
gither of these two sub-categories of the Mon-Institutional Portion may be allocated to Non-Insiitutional Bidders in the other sub-category of Mon-Institutional Portion in accordance with the SEBIICDRE Regulations, subject to valid Bids being
racaived at or above the Offer Prica. Further, Equity Sharas will be allotted on a proportionate basis to Eligible Employess applying under the Employes Reservation Portion, subject to valid Bids raceived from them at or above the Offer
Price (net of Employves Discount, it any). All patential Bidders (except Anchor Investars) are mandatorily required to participate in the Offer through the Application Supported by Blocked Amount ("ASBA") process by providing details of their
respective ASEA accounts and UPI ID in case of UP| Bidders, as applicable. pursuant to which their corresponding Bid Amount will be blocked by the Self Cerdified Syndicate Banks (*SCSBs”) or by the Sponsor Bank{s) under the UPI
Mechanizsm, as he case may be, to the extent of the respective Bid Amounts. Anchor Investors are not permitted to paricipate in the Offer through the ASBA process. For details, see "Offer Procedure” on page 337 of the DRHF,

This public announcemant is being mada in compliance with the provisions of Regulation 26(2) of the S3EBI ICDR Regulations to inform the public that our Bank is proposing, subject to applicable statutory and regulatory reguiremants,
receipt of requisite approvals, markel conditions and other considerations, 1o make an initial public offering of its Equity Shares pursuant to the Offer and has fited the DRHP dated May 01, 2023 with the Securities and Exchange Board of
India (“SEBI™) on May 02, 2023, Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi.govin, websites of the Slock Exchanges i.e. BSE and NSE at, waw.bseindia.com, www.nseindia.com, respectively and the websites of the Book Running Lead Managers ("BRLMs"}, i.e. ICIGI Securities Limited,
Axis Capital Limited, IFL Securibes Limited, SBI Capital Markets Limited and Ambit Private Limited at wenw icicisecunfies.com, www.axiscapital.co.n, wwwiiflcap.com, www.shicaps.com and www.ambit.co, respaectively. Qur Bank invifes the public to
give their commenis on the DEHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect o disclosures made in the DRHF. The membars of the public are requested to sand a copy of the comments to SEBI, to the Company
Secratary and Compliance Officer of aur Bank andior the BRLMs at their respactive addresses mantioned herein. All comments must be raceived by our Bank andior the Company Secretary and Compliance Officer of our Bank andiar the
BRLMs al their respective addresses mentioned herein balow in relation to the Offer an or before 5.00 p,m. on the 217 day from the aforesaid date of filing of the DRHP with SEBI,

Investments in equity and equity-related securties involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Investors are advised to read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rely on their own examination of our Bank and the Offer, including the risks involved. The
Equity Sharas in the Offar have not bean recormmendead or approved by the Securities and Exchange Board of India (*SEBI™). nor does SEBI guarantes the accuracy or adequacy of the contents of the Draft Red Harring Prospectus. Spacific
attention of the investars is inviled to “Risk Factors “on page 22 of the DRHP,

Any decision to invest in the Equity Shares described in the DRHP may only be taken after a Red Herring Prospectus has been filed with RoC and must be made solely on the basis of such Red Herring Prospectus as there may be material
changes in the Red Herring Prospectus from DRHP. The Equity Shares. when offered through the Red Herring Prospectus, are proposed to be listed on BSE and NSE

Disclaimer clause of the RBI: A license authorising the Bank to carry on emall finance bank business has been obtained from the Reserve Bank of India in terms of Saction 22 of the Banking Regulation Act, 1849, It must be distinctly
understood, howewver, thal in issuing the ficense, the Reserve Bank of India does not undertake any responsibility for the financial soundness of the Bank or for the corractness of any of the statements made or opindon expressed in this connection
NSE Disclaimer; Itis to be distinctly undersiood that the permission given by NSE should notin amy way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it certify the cormeciness or completeness of any of
the contents of the Offer Document. The investors are advised to refer to the Offer Document for the full text of the "Disclaimer Clause of MSE'.

BSE Disclaimer: It is 1o be distinctty understood that the parmission given by BSE Limited shaould nol in any way be desmed or construed that the Red Herring Prospactus has been cleared or approved by BSE Limited nor does it certify the coreciness or
completenass of any of the contents of the Red Herring Prospectus. The investors are advised 1o refer to the Red Herring Prospecius for the full lext of the Disclaimer clause of the BSE Limited

For details of the share capital and capital structure of the Bank, please see the section tited *Capital Sfruciure” beginning on page 73 of the DRHF. For details of the main objecis of the Bank as contained in the Memorandum of Association, please
sae the section tihed *Hisfory and Cevfain Corporafe Matters™ onpage 211 of the DRHP.

[Please scan this
QR Code fo view the
Draft Red Herring Prospectus)

BOOK RUNNING LEAD MANAGERS

r 3
@icici securities P AxiscarTaL EDIIFL securiTiES O SBICAPS > AMBIT
ICICI Securities Limited Axis Capital Limited IFL Securities Limitad §BI Capital Markets Limited Ambit Private Limitad

10" Floor, IIFL Cenlre

Kamala City, Senapali Bapat Marg

Lower Parel {West), Mumbal - 400 013
Maharashira, India

Tel: +91 22 4646 4728

E-mail: fincars.ipodmificap.com

Investor grievamce e-mail: ig.ib@ificap.com
Websita: www Eflcap.com

Contact Person: Harshvasdhan Shah /|

ICHCT Veniure House

Appasaheb Marathe Marg, Prabhadev
Mumbad - 400 025, Maharashira, India
Tel: +91 22 6807 7100

E-mail: fincars.ipo@@icicisecunties.com
Investor grievance e-mail:
cusiomercaneiDicicisecunties.com
Website: www icicizecurities.com
Contact Person: Shekher Asnami |

1" Floore, Axis House

C 2 Wadia Internatanal Centre

P. B. Marg, Worli, Mumbai - 400 025
Maharashira, India

Tel: +91 22 4325 2183

E-mail: fincare ipo@axiscap.in
Investor grievance e-mail;
complaintsiaxiscap.in

Wabsite: www axiscapital.coin

202, Maker Tower 'E'

Cuffe Parade

Mumbai - 400 005

Maharashira, India

Tel: #91 22 4006 9607

E-miail: fincare.ipoi@shicaps.com
Imvestor grievance e-mail;
investor.relations{@sbicaps.com
Website: www sbicaps.com

Ambit House, 448, Senapati Bapat Marg
Lesrer Parel, Mumbai - 400 013
Maharashtra, India

Ted: +01 22 6623 3030

E-mail: fincare.ipo@ambit.co

Investor grievance g-mail:
customersenicemb@ambit.co

Wabsite: weaw ambit. oo

Contact Person: Nikhil Bhiwapurkar |

Sumit Singh Contact Person: Pavan Maik Pawan Jain Contact Person: Vaibhav Shah Davanshi Shah
SEBI Registration No.: INMO0OC11179 SEBI Registration No.: (NMO0001 2029 SEBI Registration No.: INMOOOO10840 SEBI Registration No.: INMO0O003531 SEBI Registration No.: INMOO00 10585
REGISTRAR TO THE OFFER KFin Technologies Limited [formerly known as KFin Technologies Private Limited)

Selenium, Tower B, Plot Mo, 31 and 32, Gachibowli, Financsa! District, Nanakramguda, Senlingampally, Hyderabad - 500 032, Telangana, India
Ted: +91 40 6716 2222, E-mail: fincare.ipei@kiintech.com, Website: www kfintech.com, Investor grievance e-mail: einward.ris@kfintech.com

'ﬁ I{FINTECH Contact Person: M Murall Krishna, SEBI Registration Number: INROOO000Z2 1

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For Fincare Small Finance Bank Limited
On behalf ofthe Board of Dereciors
Sel
Shefaly Kothari
Company Secretary and Compliance Officer

Placa: Ahredabad
Date; May 02, 2023

Fincare Small Finance Bank Limited is proposing, subject to appheable statutory and regulatory requirements, receipl of requisite approvals, markel conditions and ofher considerations, to make an initial public offering of its Equity
Shares and has filed the DRHP dated May 01, 2023 with the SEBl on May 02, 2023, The DRHF shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE Limited and Mational Stock Exchange of
India Limited at www.bseindia, com and www.nseindia_com, respectively, and s available on the websites of the BRLMs, i.e. ICICI Securities Limited, Axis Capital Limited, IFL Securities Limitad, S8 Capital Markets Limited and Ambit Private
Limited at www.icicisecurities.com, www.axiscapital.co.in, www.iflcap.com, www.shicaps.com and www.ambit co, respectively. Investors should note that investment in equity shares involves & high degree of risk and for details relating to such
risk, please sae tha saction entitled *Risk Factors™on page 22 of tha DRHP. Potential invastors should not raly on the DRHP filed with SEBI for making any investment decision.

The Equity Shares offered in the Offer hawve nof been and will not be regisierad under the U.5. Securities Act of 1933, as amended (the “Securities Act™) or any state securities law of the Uinited States and, unless 2o registerad, may not be offered or sold
within the United Stales, excepl pursuant 1o an exempion from, or in a ransaction nol subject o, the registration requirements of the Securilies Act and applicable state securities laws, Accordingly, the Equity Shares are only being offered and sold (i) within
the Uniled States only io persons reasonably believed fo be “qualified institutional buyvers” (as defined in Rule 1444 under the Securties Act) in transactions exempt from, or not suibpedd to, registration requirements of the Secunfies Act, and [ii) outside the
United States in “offshore trangactions” as defined in and in relianca on Requiation S under the Securites Actand pursuant to the applicable laws of the jurisdictions whera those offers and sabes are made. Thare will be no public offering of the Equity Sharas
in the: United States
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ZYDUS LIFESCIENCES LIMITED
zyd@ {Foemezely knoram a5 Cadila Healthcara Limited|

Pedicated ToLite [CIN L24230G.J1995PLCO25878]
Reqd. Office - Zydus Corporate Park, Scheme Mo 63, Survey Mo 538, Mezr Vaizhnode Cirde,
Ehoesl (Gandrirager], Sarkhe| - Gandtinagar Hghway, Ahmedabed - 382481, Website ; waw ydustfe com
Emall : dresvalsnn® s com Telephone - +01- 748040000

NOTICE
Notice is hereby given that the Company has received
intimation from the following shareholder that the Share

Certificates pertaining to the Equity Shares held by him as per
the details given below have been lost / misplaced.

ar.
No.

Name of the
sharsholder

Folio
Numbser

Cerificate
N,

No. of
Shares

Distinctive
Numbers

Gingh P Gangwani
Prakash P
Gangwani

1405181-1407430 | 023290 | 2230 1225

If the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed to issue duplicate Share Certificate to the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Certificates anymore and the Company will not be
responsible for any loss / damage occurring thereby.
For, ZYDUS LIFESCIENCES LIMITED
S DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A
PUBLIC AMNOUNCEMENT
iLinders HEQL"E’I!IL'IFI G of the Insodhvendcy and Bankrupicy Board of india
{Insalvency Rasolution Process for Corporate Persons| Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S PROCESS CONSTRUCTION AND
TECHNICAL SERVICES PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Mame of comporate dablar Process Construction and Technical

_ _ | Services Private Limited
2 _ Date of incorporation of corporate debios _ 2804 2008
3. | Autharity under which corporate dieblor RoC-buembai

| isincorporated | registered
4. | Corparate kdentity Mo, 7 Limited Ligbility
Idendification Mo, of corporate deblar
5. | Address of the regestered office and
principal office (i amy) of compoarate deblor

| U28113MH2006PTC 161457

| Office Mo. B, 8, 10, 11, 1 Floor, Shree
Ramkrishna Niwas CHS Lid., Plal 46 & 4T,
Sacior-40, Seawoods, Nerud-West, Naw

| Mumtsai, Thane-40070G
01.0:5. 2023 (Order dated 28.04.2023
receiwad an 07,05 2023)
28.10.2023

B | Insolvercy commencement date in
| respect of corparzte debior
7. | Eslimated date of closwre of inschency
resolubon process
8, | Name and registration nismbar of the
insoivency professional acling as
| Intedrn ressition professional
9. | Address and e-mad of tha interim
respiution professional, s registersd

| CA. Sunil Kumar Kabra
IBELIPA-ODY/IP-POA011/201 T-18/1 1662

| Address: 37 Floor, Reegus Businass Centre,
Mew Citylight Rozd. Above Mercedes Bangz

with ih= Board Showroom, Bherthane-\esy, Surat-398007:
. | Email Id: jinuscof@gmail.com
10.| Address and e-med fo be used far Address same a5 mentionad in 51 5

| correspancenca with the inlerm
resciution professional

11.; Las! dale for submssion of claims
12,

Email Id.: ip.pctsi@gmail.com

| Monday, 15.05.2023

Clazsas of credilors, il any, undar dausza (b)) Nol Applicabla
of sub-saction (5A) of section 21, asterained

| by Ehe inberim resalution professional

| Mames af Insohlency Profassionals

identified ko act as Authoresed

Represantative of crediors in a dass

(Three names for each class)

(&) Relevant Forms and

(b} Details of aulhorized raprésentatives https:Vibbigavinhome'downloads

are available at (] MA

| Mot Apalicabis

14, | (a] Web link:

Rolica & hereby given that the Mational Company Law Tribunal has ordered the commencarmsant
of a corporate inscévency resolution process of Mis Process Construction and Technical
Services Private Limited on 01.05.2023 [ Order dated 23,04, 20023 recaived on 07,05 2023),
The creditors of M's Process Construction and Technical Services Frivale Limited are hersby
called upan o submit their claims with proof on or before Mongay, 15.05.2023 1o the interirm
resgiution professional at the address menficned against entry No. 10,

The financial creditors shell submit their ciaims with proof by electronic means only. All other
creditors may submit the caims with prood in persan. by postar by alectronic means.
Submisaion of false or migheadng proods of daim shall atract penaltbes

Date; 13052023
Place: Sural

Sdi-
CA. Sunil Kumar Kabra
Inlermm Besolution Professanal

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150

Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092

Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com
NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the Generalf
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May
05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
"MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")
and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02", 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in|
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through}
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL
www.evoting.nsdl.com.

Members whose names appear in the Records of Depositories as on the close of working
hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
remote e-voting. Any person who is not a member as on the said cut -off date & becomes|
a member thereafter, should treat this Notice for information purposes only and may obtainf
his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 at
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd with|
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary|
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @gmail.com or at
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited|
Sd/-
Isha Agarwal|

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi

Lucknow
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MOLD-TEK TECHNOLOGIES LIMITED

CIN: L25200TG1985PLC005631
Registered Office; Piot No. 700, Door No. 8-2-293/82/A/700, Road No. 36, Jubiles Hills, Hyderabad - 500 033, Telangana,
STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31 MARCH 2023
Rs. In lakhs except for EPS

@ KERALA WATER LN a @ e-Tender Notice

JAL JEEVAN MISSION Phase II - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor
Grama Panchayath

@

e D= Tl e

35E

ENFESESNIOE THWE HEW

BSE Limited
2%th Flgar, P ). Towers, Dalal Street, Mumbai - 400 001

Tel. Mo 22721233 / 34 Fax Mo 22721003 « wywabseindsa. com . . egs . 1R.05-
e e e e gx)lg:}; nisfﬁgﬁg(foo’ﬁigging;f : Rs. 11025+1985, Last Date for submitting Tender : 18-05-2023 Particulars Standalone Consolidaled
Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in Superintending Engineer Quarter Ended Year Ended Quarter Ended Year Ended
NOTICE KWA-JB-GL-6-178-2023-24 PH Circle Kollam 1032023 | 3122022 |310R2022) I0R2023 | 3100320E2 | 3TDII0LF| 3122022 I1032022| 310X 2023( 310372022
Motice is hereby given that the following trading members of BSE Limited Auilited | Unaudited | Audited Auited Audited Audited | Unawdiled | Audited Audited Audited
[Exchange) has requested for the surrender of its trading membership of the Total Income from Operations 3961.63 | 368706 2679101351856 | 9314.13 | 4327 25| 4111.62( 2916.49 [ 14880.30| 1012049
Exchange: Met Profit'{Loss) for the period (before tax
e e e e | g pea T Gu]ﬂl'ﬂt Informatics Limited and exceptional items) 131976 | 1210.35| 62B.56| 3861.43| 1780.67 | 1324.84| 122630 630.98| 3882.04| 1798.10
business w.e.l G 1 L Black no. 2, 2nd Floor, Karmayap Bhavan, Sector 10 &, Gandhinagar-382010 {Gufarat) MNet Frofit/iLoss) for the period before Lax )
1 | ACHIEVERS EQUITIES LTD. INZO00EE 7428 17/40/2022 trating eGovemance | py ; 079-23256022, Fax: 079-23238925 Weebsite: britp/'www.gil gujarat gowin [after excaplional items) 1319.76 | 1210.35] 620.56| 3861.43| 1780.87 | 1324.84| 122630 630.98| 38682.04| 1798.10
T o Net Profit/iLoss) for the peniod after tax
2 E.‘.K“SH..I EEC'_IRITIEE E. ERDKEES F"l."l' L 0. II".IEI:II:I'.'.".EE-EEE3 OED3 23 1
M e e LIMIT = T uﬁ:-inasz,a 1?.-'!:1&.-'2;.!1- NOTICE FOR IITIHE BID {after exceplional items) 100627 | 94.01) 46831 290755 13746 101115 930.96| 470.73| 2926.75( 132993
= e 3 e - : ek adviatt GIL invites Expression of Interest Total Comprehensive Income for the period| 92738 [ 101974 37762| 316333 174741 930.03| 1030.23] 387.23| 3201.62| 1769.46
e constituents of the above mentioned trading mem eraare ereby advised to ; p y - - G =
{one} month En:lmthe date of this notification. Kindly note that nns.uch complaints on hEhEI|f 'I:}f DE rtment of SGiEﬂﬂE al""‘l'l_E'-t r Share of ¥ 2/- each) yiis
fited beyond the aforesaid period shall be entertained by the Exchange against the pé a) Basic .56 .24 1.66 10.23 4,66 4.58 3.2 1.6/ 10.98 4.71
above mentioned trading members and it shall be deemed that no such complaints and tEEhﬂﬂ|DQ}’, Government of b} Dhluted 3.49 317 1.62 10,08 4.57 3.51 3149 1.63 1015 4,61

exist against the above mentioned trading members, or such complaints, If amy,
shall be deemed to have been wakved, The complaints filed against the above
menticned trading members will be dealt with in accordance with the Rules, Bye
laws and Regulations of the Exchange. All the relevant papers may be sent to BSE
Ltd., Department of Investor Services, Dalal Street, Fort, Mumbai = 400 001. {The
complaint forms ¢am be downloaded from wwww. bseindia.com > Inwestors =
Imvestors Grievances > [b) Imvestors’ Grievances against B5E™ Trading Members =
Complaint Form OR may be abtained from the Exchange office at Mumbai and also
at the Regicnal Offices),

Gujarat. Interested parties may visit
http:/ilwww.gil.gujarat.gov.in for
more details aboutthe EOI,

- Managing Director

Motes: The above is an extract of the detailed format of the Audited standalone and consofidated financial results for the quarter and year ended on 315t
March 2023 filed with the stock exchange under regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Reguiations, 2015, The fuli
format of the Audited standzlone and consolidated financial results for the guarter and year ended on 31 March 2023 are available for imvestors at
www.moldtekgroup.com, www.bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited

Sd/- J. Lakshmana Rao
Chairman & Managing Director
DIN: DOG49702

Place: Hyderabad
Date: 02.05.2023

For BEE Limited

5d/
5r. General Manager
Membership Operations

Place : Mumbai
Date : 03" May, 2023

ZYDUS LIFESCIENCES LIMITED

{Foemserly knerm 25 Cadita Heafthcare Limited)
[CIN LM230GI1 535PLCO2SATH)
Regd, Office - Zpdus Comporste Park, Schese Mo, B3 Suriey Mo 535, Mesr Vashnoded Cinde,
Ehivay (Gandrinager ], Sarkbaj - Gandtinagar Hghway, Stmedabad - 02481 Webssibe | www syduslincon
Email : dhavalzon®ayduslie.com Telaphone - +91- 248040000

NOTICE
Motice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per
the details given below have been lost / misplaced.

Sr. Name of the Folio | No.of
No. | shareholder Number | Shares

zydt!g.

Diedicated To Lile

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDIA.
INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

Small Finance Bank

FINCARE SMALL FINANCE BANK LIMITED

Cur Bank was incorporaied as Banas Finlesse Private Limited at Falanpur, Gujarat s a private limited company under the Companies Act, 1956, and a certificate of incorporation was granted by the Assistant Registrar of Companies, Gujarat,
Dadra and Nagar Haveli on April 5, 19835. The name of our Bank changed from Banas Finlease Private Limited to Disha Microfin Private Limitad as a result of change in management of our Bank and a fresh certificate of incorporation consaquent
upon change of name was granted by the Assistant Reqistrar of Companies, Gujaral, Dadra and Nagar Haveli an March 26, 2010. On Oclober 7, 2015, our Bank was granted an in-principle approval by the REI to convert into a small finance bank in
the private sector under Section 22 of the Banking Regulation Act, 1848, Subsequently, our Bank was converted info a public limited company pursuant to a special resolution passed by our Shareholders at the EGM held on November 29, 2016,
and a certificate of incorporation consaguent upon conversian to public limited company was granted by the Registrar of Companies, Gujarat at Ahmedabad (“ReC™) on Decernber 13, 2016. Theraafter, our Bank was granted a license by the REl on
May 12, 2017, to carry on small finance bank business in India in tarms of Section 22 (1) of the Banking Regulation Act, 1943, |:3I'.'II"IEEI'.]-I..I'-'.II"II|:" the name of our Bank changed from Disha Microfin Limited to Fincare Small Finance Bank Limited, and on
June 14, 2017 a fresh cartificate of incorporation pursuant to change of name, was granted by the RoC. Our Bank commenced its operations as a small finance bank with effect from July 21, 2017, Qur Bank was included in the second schedule to
the REBI -ﬁ.l:t pursiant fo a notification dated March 28, 2019 issued by the RBI. For further defails, see "Hisfory and Cerfain Corporate Walfers"on page 211 of the drafi red harring prospectus dated May 01, 2023 filed by our Bank with SEBI and Stock
Exchanges on May 02, 2023 ("Draft Red Herring Prospectus” or "DRHP"), which replaces the Previous DRHP in its antiraty.
Registered Office: 301-306, 3° Floor, Abhijeet -V, Opp. Mayor's Bunglow, Law Gardan Road, Mithakhali, Ahmedabad - 380 008, Gujarat, India; Tel: +81 79 4001 1000
Corporate Office: 57 Floor, Bren Mercury, Kalkondanahall, Sarjapur Main Road, Bengalury - 580035, Kamataka, India; Tel: +81 80 4250 4444, Website: www fincarebank com
Contact Person: Shefaly Kothan, Company Secretary and Compliance Officer; E-mail: sfbcompseci@ifincarebank.com, Corporate ldentity Number: UGT1200GJ1985PLCI2537T3

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T10 EACH (*EQUITY SHARES"™) OF FINCARE SMALL FINANCE BANK LIMITED ("BANK" OR “ISSUER" OR “FSFBL") FOR CASH AT A PRICE OF %[«] PER
EQUITY SHARE {INCLUDING A SHARE PREMIUM OF 2[«] PER EQUITY SHARE) (THE “OFFER PRICE™) AGGREGATING UP TO [«] MILLION (“OFFER") COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [#] EQUITY SHARES
AGGREGATING UP TO ¥6,250.00 MILLION (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION [“OFFER FOR SALE" AND SUCH EQUITY SHARES, THE
"OFFERED SHARES™)), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY FINCARE BUSINESS SERVICES LIMITED ("PROMOTER SELLING SHAREHOLDER™), AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO ¥ =] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY TRUE NORTH FUND

Certificate
Mo,

Distinctive
Numbers

[Please scan this
OR Code o view the
Draft Red Hemng Prospectus)

Girish P Gangwani
P’ﬂkﬂ'ﬁh P
Gangwani

1405181-1407430 | 023290 | 2250 1225

If the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed fo issue duplicate Share Certificate to the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Certificates anymore and the Company will not be
responsible for any loss / damage occurring thereby.
For, ZYDUS LIFESCIENCES LIMITED
Sd" DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A
PUBLIC AMNOUNCEMENT
{Under Regulation & of the Insohancy and Bankrupicy Board of India
{Insohency Resolution Process for Corporate Persons| Riegulations, 2016]

FOR THE ATTENTION OF THE CREDITORES OF

M/S PROCES STRUCTION AND
ES PRIVATE LIMITED

TECHNICAL SEF

RELEVANT PARTICULARS
V LLP, AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY INDIUM IV (MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TD 223,955 EQUITY SHARES AGGREGATING LIP TO T e e——— — Constraction and Technical
¥[w] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO ¥[e] MILLION BY LEAPFROG RURAL INCLUSION {INDIA) LTD, AN OFFER FOR SALE OF UP TO | Services Private Limited
126,151 EQUITY SHARES AGGREGATING UP TO 2[«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TD 116,981 EQUITY SHARES AGGREGATING UP TO Z[] MILLION BY 2. | Date of incormoralion of comparal deblor | 28.04.2006

EDELWEISE TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 45,710 EQUITY SHARES AGGREGATING UP TO T[] MILLION BY BHARTIAXA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALEOF
UP TO 35,002 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO [«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 19,237 EQUITY SHARES AGGREGATING UP TO ¥[#] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE “INVESTOR SELLING SHAREHOLDERS"™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO A5 THE “SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO T[] MILLION (CONSTITUTING UP TO [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE E
EMPLOYEES (“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE “NET OFFER™. OUR BANK IN CONSULTATION WITH THE BRLMS, OFFER A :
DISCOUNT OF UP TO ¥[«] TO THE OFFER PRICE (EQUIVALENT OF ¥[«] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (*EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTEAT LEAST [«]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING ¥1,250.00 MILLION ("PRE-IPO PLACEMENT"). THE PRE-IPO
FLACEMENT WILL BE AT APRICE TO BE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
19(2)(B) OF THE SECURITIES CONTRACTS 1HEEULATI'DN] RULES, 1957, AS AMENDED (“SCRR"). ON UTILIZATION OF PRE-IPO PLACEMENT PROCEEDS (IF ANY) PRIOR T'I:I THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPO PLACEMENT SUBSCRIBERS THAT THERE IS NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES. 8
THE PRICE BAND, THE MINIMUM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN CONSULTATION WITH THE BRLMS AND WILL BE ADVERTISED N ALL EDITIONS OF [«], AN ENGLISH
NATIONAL DAILY NEWSFAFEH ALL EDITIONS OF [#], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION (GUJARATI BEING THE REGIONAL

3. | Aukharily under which corposate deblar | RoC-Muemtai

| Is incorporated | registerad
4. | Corparate iantity Mo. ! Limited Liability
[demification Mo. of corporate debtar
| Address of the regstered office and
principal office {i§ any) of corporate debbor |

| U2e113MH2006PTC 1614587

| Odfice No. 8, 9, 10, 11, 17 Floor, Shree
Ramkrishna Miwes CHS Lid,, Plot 46 & 47,
Sacior-d0, Sewnods, Merul-West, Maw
Mummbai, Thana-40070d

I 01052023 [Order dated 28.04 2023,
received on 01,05, 2023)

| 28.10.2023

. I Inzalvancy commencamanl daba m
| respect of corparate deblor
7. | Estimated date of closure of Insol WEICY
| resolution process _
Mame and registration number of the
insoivency professional acting as
| intenim resolubon professional

| CA. Sunil Kumar Kabra
IBBITPA-QOTNP-PO10T 20 F-18M 1662

LANGUAGE OF GUJARAT WHERE OUR REGISTERED OFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED (“BSE") AND THE 8, MdrEE‘IE and;-ma.;l of the intenim [ ﬁddrﬁgi 3 FE':"' REEE"‘IE' E':E':ESE' ':;;'"E"
NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE”, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR R I, S e e S SR A, TN e
REGULATIONS. with the Board . Ezmwru::ﬂ'-. Bharthana- Jesu, Surat-395007;
In case of any revision in the Frice Band, the Bidl Cffer Penod will be extended by at least three additonal Working Days after such rewision in the Prce Band, sulyect to the Bid! Offer Penod nol exceeding 10 Working Days. In cases of force majewre, 0 f hvidress and e-ral o be used far { :ﬂg:'ﬂﬂﬁ?ﬁgﬁ::ﬁ: 504
banking strike or similar circemstances, our Bank in consultation with the BRLMSs, for reasons to be recorded in writing, extend the BidfCffer Peniod for a menimum of three Working Days, subject to the Bid! Offer Period not exceeding 10 Working Days. Any : o i Email Id.: | L ‘
revision in the Price Band and the revised Bid! Offes Period, if applicabée, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and alsc by indicating the change on the respective websites of the BRLMs and at the n:nrre&;-nnﬁeg{n::e o : b il 1d.: ip.pets@gmail.com

terminals of the Syndicate Members and by intimation to Seff-Certified Syndicate Members, Designatad Infermadiaries and the Sponsar Bank, e resolution profeseiana - I

The Offer is being made through the Book Building Process, in terms of Rule 19{2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in compliance with Regulation 6{1) of the SEBI ICDR Regulations, wherein not 1. Las date for submission of caims | Mo 000

more than 50% of the Net Offer shall be allocated on a proportionate basis to Qualified Institutional Buyers {*QIBs") (*QIB Portion’), provided that our Bank may, in consultation with the BRLMs, allocate up to 60% of the QIB Portion to 12, Classes of creditors, if any, under clausa (b} Not Applicabls

Anchor Investors on a discrefionary basis in accordance with the SEBI ICDR Requlations ("Anchor Investor Portion”), of which ane-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic [ ot sub-gechion (84 of sechon 21, ascariained

Mutual Funds at or abova the Anchor Investor Allocation Price. In the avent of under-subscription, or non-allocation in the Ancher Investar Portion, the balance Equity Sharas shall be addad to the Net QIB Portion, Further, 5% of the Net QIB | by the interim resalution professional | ;

Portion shall be available for allocation on a propostionate basis only to Muteal Funds, subject 1o valid Bids being received at or above the Offer Price, and the remainder of the Nel QIB Portion shall be available for allocation on a 13, Names of Insolvency Professionals Mot Applicable

proportonate basis 1o all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allecation 1o Non-Institutional Investors and not less than 35% of the Net Offer shall be available for allocation to Retail identifed to acl as Authorised

Individual Bidders in accordance with the SEBI ICDR Regulations, subject fo valid Bids being recerved at or above the Offer Price. One-third of the Non-Instifutional Partion shall be available for allocation to Non-Institutional Bidders with & Reprasaniative of crediors el

Bid size of more than 200,000 and up to 21,000,000 and two-thirds of the Mon-Institutional Pertion shall be available for allocation to Non-Institutional Bidders with a Bid size of more than 71,000,000 provided that under-subscription in | (Three names for each class) IS :

sither of these two sub-categories of the Non-Institutional Portion may be allocated to Non-Institutional Bidders in the ather sub-category of Non-Institutional Portion in accordance with the SEB1ICDR Regulations, subject 1o valid Bids being 14, (a) Relevant Forms and (a) Weblink:

received at or above the Offer Price. Further, Equily Shares will be allofied on a proportionale basis to Eligible Employees applying under the Emplovee Reservabion Portion, subgect to valid Bids recewved fram them at or above the Offer (b} Details of authorized representatives hiips:ibbi gov.inhome/downloads
Price {net of Emplovee Discount, if any). All potential Bidders (except Anchor Investors] are mandatorily required to participate in the Offer through the Application Supporied by BI@I:I:E.-I:I Amount {"ASBA") process by providing details of their are available ab (B} NA

respective ASBA accounts and UPH D in case of UPI Bidders, as applicabde, pursuant to which their corresponding Bid Amount will be blocked by the Self Certified Syndicate Banks ["SCS5Bs") or by the Sponsor Bankis) under the UPI
Mechanism, as the case may be, to the extent of the respective Bid Amounts. Anchor Investors are nol permitted to participate in the Offer through the ASBA process. For details, see “Offer Procedure” on page 397 of the DRHP.

This public announcement is being made in compliance wilh the provisions of Regulation 26(2) of the SEBI ICDR Regulations 1o infaorm the public that our Bank is proposing, subject to applicable statutory and regulatory requirements,

Notice & hereby given that the National Company Law Tribunal has ordered the commencemant
of a corporate insobeency resolution process of M's Process Construction and Technical

Services Private Limited on 01.05.2023 (Order dated 28,04, 203 recaived on 01.05. 2023},

| r
£
a[=

f‘i-nanci“.ep. .in

receipt of requisite approvals, markst conditions and other considerations, to make an intial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated May 01, 2023 with the Securities and Exchange Board of
India [“SEBI™) on May 02, 2023. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHF filed with SEBI shall be made public for comments, if any, for a peried of at least 21 days from the date of such filing by hosting it on the
wabsile of SEBI at www.sabi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE at, www.bseindia.com, www.nseindia_com, raspectively and the websites of the Book Running Lead Managers {“BRLMs"), i.e. ICICI Sacurities Limited,
Awis Capital Limited, IFL Securibies Limited, 38| Capital Markets Limited and Ambit Private Limitad at www icicisecurities corm, waww.axiscapital co.in, wwwiiiflcap.com, waw sbicaps.com and wiww.armbil.co, respactively. Cur Bank invites the public to
give their comments on the DRHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect lo disclosures made in the DRHP. The members of the public are requested to send a copy of the comments to SEBI, 1o the Company
Secretary and Compliance Officer of cur Bank andior the BRLMs at their respactive addresses mentioned hersin, All comments must be recgived by our Bank andior the Company Secretary and Compliance Officer of our Bank andlor the
BRLMs at their respective addresses mentioned herein below in relation to the Offer on or before 5.00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Investmants in equity and aquity-ralated securities involve a degrea of risk and invastors should not invast any funds in the Offer unlass they can afford to take the risk of loging thair antire investmant. Investors are advised to read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer. For taking an investment dacision, investors must rely on thair own examination of our Bank and the Offer, including the risks involved, The
Equity Shares in the Offer have not been recommended or approved by the Securities and Exchange Board of India ("SEBI™). nor does SEBI guaranise the accuracy or adequacy of the contents of the Draft Red Herring Prospecius. Specific
attention of the investors is invited to “Risk Factors “on page 22 of the DRHP.

Any decision o invest in tha Equity Shares described in the DRHP may only be taken after a Red Herming Prospectus has baen filed with RoC and must be made solely on the basis of such Red Herring Prospectus as there may ba material
changes in the Red Harring Prospactus from DRHP. The Equity Shares. when offarad through the Red Herring Prospectus, are proposed to be listad on BSE and NSE.

Disclaimer clause of the RBI: Alicense authorising the Bank to carry on small finance bank business has been oblained from the Reserve Bank of India in terms of Section 22 of the Banking Regulation Act, 1949, It must be distinclly
understood, howewer, that in issuing the license, the Reserve Bank of India does not enderlake any responsibility for the financial soundness of the Bank orfor the correctness of any of the stalements made aropinion expressed in this connecton
NSE Disclaimer: It is to be distinctly understood that the parmission given by NSE should not inany way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it cartify the correciness or completenass of any of
the contents of the Offer Document. The investors are advised 1o refier to tha Offar Documen for the full texl of the ‘Disclaimer Clawse of NSE',

BSE Disclaimer: It is fo be distincty understood that the permission given by BSE Limited should not in any way be deemed or construed that the Red Herring Prospeches has been cleared or approved by BSE Limited nor does it certify the correctness or
completeness of any ofthe contents of the Red Heming Prospectus. The imvestors are advised to refer to the Red Herring Prospecius for the full text of the Disclaimer clzuse of the BSE Limited.

For details of the share capital and capital structure of the Bank, please see the section titled *Capital Structure” beginning on page 73 of the DRHP. For datails of the main objects of the Bank as contained in the Memarandum of Association, please
see the saction litled “History and Certaln Corporale Matters” on page 211 of the DRHF.

BOOK RUNNING LEAD MANAGERS

107 Floor, IIFL Centre

Kamala City, Senapali Bapat Marg

Lower Parel (West), Mumbai - 200 013
Maharashira, India

Tel: +91 22 4646 4728

E-mail: fincare.ipod@iificap.com

Investor grievance e-mail: ig.ib@iificap.com
Website: www.iflcap.com

Contact Person: Harshvardhan Shah

202, Maker Tower 'E

Cuffe Parade

Mumbai - 300 (s

Maharashira, India

Tel: #91 22 4006 SB07

E-mail: fincara.ipof@shicaps.com
Investor grievance e-mail:
investor relations{@sbicaps.com
Website: www.sbicaps.com

1* Floor, Axis House

¢ 2 Wadia International Cenfre

F. 8. Marg, Worli, Mumbai - 400 025
Maharashfra, India

Tel: +01 22 4325 2183

E-mail: fincara ipo@axiscap.in
Investor grievance e-mail:
complaints@axiscap.in

Website: www.axiscapital co.in

IGHE Venture House

Appasahet Marathe Marg, Prabhadey
Meumbai - 400 025, Maharashira, India
Tel: +21 22 6307 7100

E-mail: fincare ipoi@icicisecurities.com
Investor grievance e-mail:
customercareficicisecurities.com
Website: www icicisecunties com
Contact Person: Shekher Asnan |

Ambit House, 449, Senapati Bapatl Marg
Lower Parel, Mumbai - 200 013
Maharashtra, India

Ted: +01 22 6623 3030

E-mail: fincare.ipo@ambit.co

Investor grievance e-mail:
cuslomersenicembi@ambit.co

Website: www. ambil oo

Contact Person: Nikhil Bhiwapurkar |

Contact Person: M Murali Krishna, SEBI Registration Number; INRODO000EE 1

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For Fincare Small Finance Bank Limited
On behalf ofthe Board of Dérectors
S
Shefaly Kothan
Cormpany Sacratary and Compliance Officer

Place: Ahmedabad
Date: May 02, 2023

Fincare Small Finance Bank Limited iz proposing, subject o applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity
Shares and has filed the DEHP dated May 01, 2023 with the S3EBI on May 02, 2023. The DRHP shall be available on the website of SEBI at www .sebi.gov.in, websites of the Stock Exchanges |.e. BSE Limited and National Stock Exchange of
India Limited at www. bseindia.com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, i.e. ICIC| Securities Limited, Axis Capital Limited, IIFL Securities Limited, 38| Capital Markets Limited and Ambit Private
Limited at www.icicisecuritias.com, www.axiscapital.co.in, www.iiflcap.com, www.sbicaps.com and www.ambit.co, raspectively. Invastors should note that investment in equity shares invoives a high dagree of risk and for details relating to such
risk, please see the section entitled *Risk Factors"on page 22 of the DRHP. Potential investors should nod rely on the DREHP filed with SEBI for making any investment decision,

The Equity Shares offered in the Offer have not been and will not be registerad under the U.5. Securilies Actof 1933, as amended (the “Securities Act”) or any state securities law of the United States and, unless so registerad, may not be affered or sold
witién the United States, exce pt pursuant io an exemphion from, orin a transacton not subject fo, the regstration reguirements of the Secunties Act and applicable state securities lws, Accordingly, the Equity Shares are only being offered and sold (i) within
the Unitad States only to parsons reasomably balieved to be “qualified institutional buyers” (as defined in Rule 1444 under the Securifies Act) in transactions exampt from, or nof subsect to, registration requiremants of the Securities Act, and (i) outside the
United States in “offshors transactions” as defined in and i reliance on Reguiation S under the Securities Act and pursuant to the applicable laws of the jurisdictions where those offers and sales are made, Thers will be no public offering of the Equity Shares
in the United Siates.

& 1c1c1 Securities A AXIS CAPITAL @"FL SECURITIES O SBICAPS —so— AMBIT 05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
' ' Tl e "MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
ICICI Securities Limited Axis Capital Limited IIFL Securities Limited SBI Capital Markets Limited Ambit Private Limited Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")

Surmit Sinqh . Contact Person: Pavan Maik Pawan Jain Contact Person: Vaibhav Shah Devanshi _Shal"-_ www.evoting.nsdl.com.
SEBI Registration Mo.: INMOOOOT117E SEBI Registration Mo.: IMMIDD012022 SEBI| Registration Mo.: INMOOOI0940 SEB| Registration No.. INMODOOOAS31 SEBI Registration No.: INMIODD10535 Members whose names appear in the Records of Depositories as on the close of working
REGISTRAR TO THE OFFER KFin Technologies Limited (formerly known as KFin Technologies Private Limited) hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
Seleniurm, Tower B, Plot No. 31 and 32, Gachibowli, Financial District, Nanakramguda, Seriingamgally, Hyderabad - 500 032, Telangana, India remote e-voting. Any person who is not a member as on the said cut -off date & becomes
A |{F| HTEC H Tel: #91 40 6716 2222, E-mail: fincare.ipof@kiintech.com, Website: www kfintech.com, Investor grievance e-mail: einward_risg@kfintech.com a member thereafter, should treat this Notice for information purposes only and may obtainf

.\.l{ll.\. B -] 4-'|-

The fnancial creditors shall submit their ciaims with proof by electronic means only. All olher

Crate: 03052023
Place: Surat

The credilors of Ms Process Construction and Technical Services Private Limited are heneby
called upan to submil their claims with praof on or before Manday, 15052023 1o the mfenm
resolution professional at the address mentioned against enry Mo, 10,

creditors may submit the daims with proofin person, by post or by electranic maans,
submissian of false or misleading proofs of daim shall atiract penaltias,

2qi-
CA. Sunil Kumar Kabra
Interim Resolution Professiona

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150
Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092
Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com

NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the Generalf
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May

and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02", 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in|
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through}
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL

his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 at
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd with|
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary|
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @ gmail.com or af
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited|
Sd/-
Isha Agarwal|

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi
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BSE Limited

Z5th Fhoor P L Tewers, Dalal Street, Mumbai — 400 001

@ KERALA WATER AUTHORITY CRCIEEAIRITE

JAL JEEVAN MISSION Phase 1I - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor
Grama Panchayath

@

Ol O W

Registered Office: Plot No. 700, Door No. 8-2-293/82/4/700, Road MNo. 36, Jubiles Hills, Hyderabad - 500 033, Telangana.

MOLD-TEK TECHNOLOGIES LIMITED

CIN: L25200TG1985PLC005631

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31" MARCH 2023
Rs. In lakhs excepl for EPS

Tel. Mo Z2F1233 7 34 Faw Mo 2721003 « www bseindia.com . . itti . 18-05-
i e i R OEZI\:/BI;:I; isfﬁggi)(:odgzggzzf;; : Rs. 11025+1985, Last Date for submitting Tender : 18-05-2023 Particulars Etilndﬂﬂ‘ﬂ? Eurlsﬂrl!gig!
Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in Superintending Engineer . _uu,El:!E:_Erld_?F | . Tﬂ_ﬂEEﬂ?ﬂ B _u“ﬂﬂjir_' E"T_ldff S | \rﬂfrl' E!'lﬁf_l
NOTICE KWA-JB-GL-6-178-2023-24 PH Circle Kollam J103/2023 | 311122022 |31,/03/2022| 31032023 | 310372022 $1/083/2023 | 31122022 31/0372022| 31/03/2023] 3103/ 022
Motice is hereby given that the following trading members of BSE Limited Audited | Unpudited | Amdited Audited | Audited Awiiol | Usamditod | Auiited | Audiled Augited
{Exchange) has requested for the surrender of its trading membership of the Tatal Income from Dperations J061.63 | 368756 2679.10 | 135618.56 | 9314.13 | 4327.25]| 4111.62] 2016.49)|14880.30]10120.49
Exchange: _ _ ‘et Profit/ [L-:nss;u for the peariod n:tlefure fa
| sr.No, | Name of the Trading Mambser SEBI Regn. No. | Closura of 0 Glljafat I“fnrmat ICS Lll“ltEd and excaptional items) 1319.76 | 1219.35| 628.56( 3861.43 | 1780.87 | 1324.84( 1226.30] 630.98| 3882.04| 1798.10
business w.e.t G 1 L Block o, 2, 2nd Floor, Karmsayag Bhavan, Sector 10 A, Gandhinagar-382010 (Gujarat] Net Profit/{Loss) for the period before fax '

L | ACHIEVERS EQUITIES LTD. INZOO0Z 17438 17/10/2022 Erabiing e-Govemance | ph, ; 07923256002, Fax: 079-23238925 Website: http:/'www.pl gujarst. goviin {after exceptional items) 131976 | 121935| 628.56) 386143 | 178087 | 1324.84| 122630 63098 3882.04] 1798.10

2 | BAKSHU SECURITIES & BROKERS PUT.LTD. | INZOO0262633 06/03/2023 et Profit/(Loss) for the period after tax

; _me T e T I T NOTICE FOR IITIHG HI {after exceptional items) 1006.27 | 914.01) 468.31[ 290755 131716 1011.15] S20.96) 470.73| 2926.75] 1329.93
The cunsrlt ents of the abowe mentioned trading members ar.e hereby ;du;sed o Gu' Invites EKpI‘EEﬁmn ﬂf Interest Total Lompeshensive Income for the period) 927.38 ) 1019.74) 377.621 3163.33] 17d7.4] 430.03 1':.@@_231! 387,23 3201.62] 1769.46

ue I ; : F £ - r

lodge complaints, if any, immediataly (in the prescribed complaint form) within 1 (EQI) for colocation service provider Egmﬁ;;sh?; g;;;ziluf i 564.85| 564.85| 564.85| 564.85| 56465 564.85| 564.85] 564.85] 564.85] 564.85
{one] month from the date of this notitication. Kindby note that no such complaints H : -
filed beyand the aforesaid period shall be entertained by the Exchange against the on behalf of Department of Science a) Basic 3.56 3.24 1.66 10.29 4.66 4.58 3.26 1.67 10.36 4.7
above mentioned trading members and it shall be deemed that no such complaints and technﬂmg}rl Government of b Dilurted 3.49 317 1.62 10,08 4.57 3.0 3,19 163 1035 4.61

exist against the abowve mentioned trading members, or such complaints, if any,
shall be deemed to hawve been wamved. The complaints filed against the abowve
mentioned trading members will be dealt with in accordance with the Bules, Bye-
laws and Regutations of the Exchange, All the relevant papers may be sent to BSE
Ltd., Departrment of Investor Services, Dalal Streat, Fort, Mumbal — 400 001. (The
complaint forms can be downloaded from wwebseindiz.com > Inwvestors =
Investors Grievances > [b] Investors' Grievances against B5E's Trading Members =
Complaint Form OR may be obtained from the Exchange office at Mumbai and also
at the Regional Offices).

Gujarat. Interested parties may visit
http://www.gil.gujarat.gov.in for
more details about the EOI

- Managing Director

Motes: The above is an exdract of the detailed farmat of the Audited standalone and consolidated financial results forthe quarter and year endead on 3158

March 2023 filed with the stock exchange under regulation 33 of the SEBI {Listing and Other Disclosure Requirements) Regulations, 2015. The full

formal of the Audited standalone and consolidated financial results for the quarter and year ended on 31" March 2023 are available for investors a

www.moldtekgroup.com, www.bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited
Sdf- J. Lakshmana Rao

Chairman & Managing Director
DIN: DOB4970:2

Place: Hyderabad
Date: 02,056, 2023

For BSE Limited

Sdj-
Sr. General Manager
Membership Cperations

Flaca : Mumbai
Date ;037 May, 2023

ZYDUS LIFESCIENCES LIMITED

{Formarky known as Cadila Huatheane Limited)
[CIN L24230G.J1995PLCO25678)

Regd, Office : 2ydes Corporate Fark, Scheme Mo, 63, Surey No. 536, Keer Vaishroded Ciels,
Khorsj ¢Gzndhinagar), Sarkhe) - Gendhinagar Highway, Ahmecabad - 182467, Websile : www_zydusiiz.com
Email : charvaizni @ zydedfo com Telaphone : £91-79-£5040000
NOTICE
Motice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per

the details given below have been lost / misplaced.

Name of the Mo. of
shareholder Shares No.

zydad

Dedicated To LiFe

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, A5 AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

Small Finance Bank

Folio Certificate

Number

Distinctive
Numbers

Gingh F Gangwani
Frakash ¥

1405181-1407430 | 023290 | 2250 1225

Ganowani

June 14, 2017 a fresh cerfificate of incorporation pursuant to change of nams, was granted by the RoC, Qur Bank commenced s operations as & small financs bank with effect from July 21, 2017. Qur Bank was included in the second schedule fo
the BB Act pursuant 1o a notification dated March 28, 2019 issued by tha RBI. For further details, see “History and Cerfain Corporale Malters“on page 211 of the draft red herring prospectus dated May 01, 2023 filed by our Bank with SEBI and Stock
Exchanges on May 02, 2023 ("Draft Red Herring Prospectus’ or “DRHP’}, which replaces the Previous DRHP inits enfirety,
Registerad Offica: 301-308, 17 Floor, Abhijeet -V, Opp. Mayor's Bunglow, Law Garden Road, Mithakhali, Ahmedabad - 380 006, Gujarat, [ndia; Tal: =89 794001 1000
Corporate Office: 5 Floor, Bren Mercury, Kaikondanahalli, Sarjapur Main Road. Bengaluru - 580035, Kamataka, India; Tel: +91 80 4250 4444, Website: www.fincarebank.com
Contact Person: Shefaly Kothari, Company Secretary and Compliance Officer; E-mail; sfbcompsecifincarebank.com, Corporate Identity Number; UST 120G 1885PLCIEZE3TI

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC QFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 210 EACH (“EQUITY SHARES") OF FINCARE SMALL FINANCE BANK LIMITED ("BANK" OR “ISSUER" OR “FSFBL™) FOR CASH AT A PRICE OF ?[«] PER
EQUITY SHARE (INCLUDING A SHARE PREMILM OF T[«] PER EQUITY SHARE) {THE “OFFER PRICE") AGGREGATING UP TO T[«] MILLION ("OFFER") COMPRISING OF A FRESH ISSUE BY OUR BAMK OF UP TO [«] EQUITY SHARES
AGGREGATING UP TO %6,250.00 MILLION (THE "FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION [“OFFER FOR SALE" AND SUCH EQUITY SHARES, THE
“OFFERED SHARES")), COMPRISING OF AN OFFER FOR SALE OF UP TO 14 934,779 EQUITY SHARES AGGREGATING UP TO ¥[»] MILLION BY FINCARE BUSINESS SERVICES LIMITED ("PROMOTER SELLING SHAREHCILDEFI"}, AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TD #[#] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY TRUE NORTH FUND
VLLP AN OFFER FOR SALE OF UP TO 430, B42 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY INDIUM IV (MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UP TO
T[e] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO Z]«] MILLION BY LEAPFROG RURAL INCLUSION (INDLA) LTD, AN OFFER FOR SALE OF UP TO
126,151 EQUITY SHARES AGGREGATING UP TO [«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,381 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY
EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 45,710 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY BHARTIAXA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF
UP TO 35,092 EQUITY SHARES AGGREGATING UP TO {«] MILLION BY SILVER LEAF DAK 1HAUF¢ITILI5:| LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO =] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 19,237 EQUITY SHARES AGGREGATING UP TO %[«] MILLION BY ZUNO GEMERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE “INVESTOR SELLING SHAREHOLDERS™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO AS THE “SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO ¥[«] MILLION (CONSTITUTING UP TO [«]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE
EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET OFFER". OUR BANK IN CONSULTATION WITH THE BRLMS, OFFER A
MSCOUNT OF UP TO 3[«] TO THE OFFER PRICE (EQUIVALENT OF ¥[«] PER EQUITY SHARE) TO ELIGIELE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (*EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTEAT LEAST [#]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING 71,250.00 MILLION (“PRE-IPO PLACEMENT"). THE PRE-IPO
PLACEMENT WILL BE AT A PRICE TO BE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. [F THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
19(2){B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957. AS AMENDED (“SCRR"). ON UTILIZATION OF PRE-IPO PLACEMENT PROCEEDS (IF ANY) PRIOR Tﬂ THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPQ PLACEMENT SUBSCRIBERS THAT THERE 15 NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES.

THE PRICE BAND, THE MINIMUM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN CONSULTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH
MATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [#], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION (GUJARATI BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED OFFICE IS LOCATED) AT LEAST TWO WORKING DAY S PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED ["BSE™) AND THE
NATIOMAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS.

In case of any revision in the Price Band, the Bidy Offer Period will be extended by &t least three addiional u".l'u::rhlrg Days after such revision in the Price Band, subject to the Bid' Offer Period not exceseding 10 Working Days. In cases of force majeurs,
hankmg strike or similar circumstancas, our Bank in consultation with the BRLMs, for reasons 1o be recorded in writing, extend the Bid/Offer Perod for a minimum of thres Working Days, subject to the Bid! Offer Period not exceeding 10 Working Days. Any
revision in the Price Band and the revised Bid! Offer Perod, if appScable, shall be widely dizseminated by nobification fo the Stock Exchanges, by issuing a public nolice, and also by indicating the change on the respactive websites of the BRLMs and at the
terminals of the Syndicate Members and by intimation to Self-Cerified Syndicate Members, Designated Intermedianes and the Sponsor Bank.

The Qifer is being made through the Book Building Process, in terms of Rule 19(2}(b] of the SCRE read with Regulation 31 of the SEBI ICDR Fegulations and in compliznce with Regulation 6{1) of the SEBI ICDR Regulations, wherain not
more than 50% of the Met Offer shall be aliocated on a proportionate basis o Qualified Insfitutional Buyers ("QIBs”) ("QIB Portion), provided that cur Bank may. in consultation with the BRLMs, alfocate up to 80% of the QI8 Portion 1o
Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (*Anchor Investor Furilun }, of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domestic
Mutual Funds af or above the Anchor Invesior Sllecation Price. In the event of under-subscription, or non-allocabon in the Anchor Investor Pacion, the balance Equity Shares shall be added to the Net 318 Portion. Further, 5% of e Nel QI8
Portion ghall be available for allocation on a proporbonaie basis only 1o Mulual Funds, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIE Porlion ghall be available for allocation on a
preportionate basis to all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allocation to Nen-institutional Investors and not less than 35% of the Net Offer shall be available for allocation to Retail
Individeal Bidders in accordance with the SEBI ICDR Hegulatﬂ:ns subject to valid Bids being received at or above the Offer Price, Ome-third of the Non-Institutional Portion shall be available for allecation to Nen-Institutional Bidders with a
Bid size of more than T200,000 and up to 1,000,000 and two-thirds of the Non-Institubional Porlion shall be svailable for allocation to Mon-Institutional Bidders with a Bid size of more than 21,000,000 provided that under-subscription in
either of these two sub-categories of the Non-Instiiutional Portion may be alfocated to Mon-Instiiutional Bidders in the other sub- n:ategn:lrg.l of Mon-Instituficnal Portion in accordance with the SEBI ICDR Regulations, subject io valid Bids being
raceived at or above the Offer Price. Further, Equity Shares will be allotied on a propartionate basis to Eligible Employees applying under the Employes Reservation Portion, subject to valid Bids received from them at or above the E*Per
Price (nel of Employes Discount, if any). All polential Bidders [except Anchor Investors) are mandatorily requirad to parlicipate in the Offer through the Application Supported by Blocked Amount ("ASBA") process by providing details of their
respective ASBA accounts and UPI D in case of UPI Bidders, as applicable, pursuant 1o which their corresponding Bid Amount will be blocked by the Sell Certified Syndicale Banks ("SCSBs”) or by the Sponsar Bank(s) under the UPI
Mechanism, as the case may be, 1o the extent of the respective Bid Amounts. Anchor Investors are nel permitted to participate in the Offer through the 8584 process. For details, ses *0ffer Procedure " on page 387 of the DRHP.

This public announcemeant is being made in complianca with the provisions of Regulation 26{2) of the 3EBI ICDR Regulations to inform the public that our Bank is proposing, subject fo applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Eguity Shares pursuant to the Offer and has filed the DRHP dated May 01, 2023 with the Securities and Exchange Board of
India {"SEBI™) on May 02, 2023, Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DEHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEBI &t www.sebi.gov.in, websites of the Stock Exchangesi.e, BSE and NSE af, www. bseindia.com, www.nseindia.com, respectively and the websites of the Book Running Lead Managers (“BELMs"], i.e. ICIC] Securiies Limaded,
Axis Capital Limited, IFL Securities Limited, SBI Capital Markets Limited and Ambit Private Limited at wwwicicisecuribies, com, www. axiscapital couin, wew.iflcap com, www shicaps.com and www ambil.co, respactively. Qur Bank invites the public to
give heir comments on the DRHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect to disclosures made in the DRHP. The members of the public are requestad to send a copy of the comments o SEBI, 1o the Company
Secretary and Comnpliance Officer of our Bank andior the BRLMs at their respective addresses mentioned herein. All cormments must be recelved by our Bank andlor the Company Secretary and Compliance Officer of our Bank andlor the
BRLMs at their respective addresses mentioned herein below in relation to the Offer on or before 5.00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Invesiments in equity and equity-refated securities involve a degree of risk and invesiors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment, Investors are advised fo read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer, For taking an investment decision, investors must rely on their own examination of our Bank and the Offer, including the risks involved, The
Equity Shares in the Offer have not been recommended or approved by the Securities and Exchange Board of India ("SEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Harring Prospectus, Specific
aftention of the investors i invited to “Rigk Factors "on paga 22 of the DRHP.

Any decision 1o invesl in the Eguity Shares described in the DRHP may only ba 1aken afler a Red Herring Prespectus has been filed wilh RoC and must be made solaly on the basis of such Red Herring Prospecius as thare may be matasial
changes in the Red Herring Prospectus from DRHP. The Equity Shares, when offerad through the Red Herring Prospectus, are proposed to be listed on BSE and NSE.

Disclaimer clauge of the RBI: A license authorising the Bank to carry on small finance bank business has been oblaimed from the Reserve Bank of India in terms of Section 22 of the Banking Regulafion Act, 19459, [t must be distincthy
understond, however, thatin issuing the license, the Resenve Bank of India does not underiake any responsibility for the financial soundness of the Bank or for the comeciness of any of the statements made or opinion expressed in ihis connection,
MNSE Dizclaimer: Itis to be distincily undersioond that the permission given by NSE should not inany way be deemed or constresd that the Offer Document has been cleared or approved by N3E nor does it certify the comeciness or completeness of amy of
the contents of the: Offer Document. The investors are advised torefer io the Offer Document for the full bext of the ‘Disclaimer Clauses of NSE'

BSE Disclaimer: |tis o be distincily understood that the permission given by BSE Limited should not in any way be deemed or construed that the Red Herring Prospechus has been cleared or approved by B3E Limited nor does it certify the comeciness or
completenass of any of the contents of the Red Herring Prospectus. The investors are advised to refer to the Red Herring Prospectus for the full text of the Disclaimer clause of the BSE Limited.

For details of the share capital and capital structure of the Bank, please see the section tiled “Capital Structure” beginning on page 73 of the DRHP. Far details of the main objects of the Bank as containad in the Memorandum of Association, please
see the secton litled “History and Cerdain Corporate Matters” on page 211 of the DRHE.

BOOK RUNNING LEAD MANAGERS

responsible for any loss / damage occurring thereby,

Far, ZYDUS LIFESCIENCES LIMITED
Sdi- DHAVAL N. SONI
COMPANY SECRETARY

Date ; May 2, 2023
Place : Ahmedabad

FORM A
PUBLIC ANNOUNCEMENT
(Under Reguiation 6 of the Inssfvency and Bankruptey Board of India
nsolvency Resolution Process for Corporate Persons) Regulalions, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/'S PROCESS CO
TECHNICAL SERVIC

STRUCTION AND
= PRIVATE LIMITED

RELEVANT PARTICULARS
Process Consiruction and Technical

| Services Private Limited
2B.04 2006
| RoC-Mumbai

1. | Mama of corporale dablor

| Date of |r-:v:r|:-::'ra1|:n af corporete dablor
Authority undes which conporate destor
i5 intorporatad | regisbared

4, | Corporate kenfty Mo, | Limited Liabdity

Ientificaton No. of carparale deblar

5. | Address of the registered office and
principal affica {if ary) of comporata debitar

| L2511 3MH2006PTC 161487

Crffice Mo, 8, 9, 10, 11, 1" Floor, Shres
Famknzhna kKewas CHS Lid., Plof 48 & £7,
Secior-40), Seawonds, Nenil-West, awi

| Murmioai, Thane-400706
01.05,2023 (Order dated 28.04, 2023,
rEl'..-HI.I'EI.. on III‘I . EL"E..'-I-

| 28.10,2023

E. | Insalency commencament date in
_ _rE'-E;.:_EI_L'l of EI:I'_FII.'I"Ell.EI_I:I-_HtIlDr_
Estimated dae of closure of insolvency

. resalulion procass

B. | Mame and regestration mumber of the
insolvancy prafessional ecling as

| Intesim resolution professional

9. | Addréss and e-mai of the intarim
resdution professional; as registered
viilh the Baand

|

| CA. Sunil Kumar Kabra
[BENPA-001IP-PR1D11201 T-18M11662

Address: 37 Floor, Reegus EL_'-'.nEEE Cenfra,
Mew Citdight Road, Abowe Mercedes Banz
Showraom, Bharihana-Vasu, Sural-195007;

| Email Id: jinusco@gmail.com
Addrass sama as mantioned in 5L 5;
Email 1d.: ip.pets@gmail.com

10, Addrass and e-mail io ba used for
cormesponcence with the mberim
| resolulion professional |
11| Last date for submission of caims | Monday, 15052023
13, Classes of craditars, if any, undar clausa (k)| Mol Appicabis
of sub-section (64) of section 31, ascertained
| by tha interim resolution professional
13| Mames of Insolvency Professionals
| Ideritified 1o 2ct &5 Authorsed
Representalive of creditars in & cless
| (Theee names for each class)
14, (g} Relevant Forms and
[ (b} Detals of authonzed representatives hitps b gow inhomeldownicacs
are availablke at: ik} M

Walics & hereby given that the National Company Law Tribural has orcensd the commencemeant
af a corporale insalvency resalution pracess of Mis Process Construction and Technical
Services Private Limited om 01,05, 2023 [ Order dated 28,04 2023 recaived on 07,06.2023)

The craditors of Mis Process Conslruclion and Technical Sarvices Prwala Limiled are hesaby
called upon ta submit their claims with proof on or befare Monday, 15.05.2023 1o tha intarim
resciution professionsl af the eddress mentioned aganst entry kg, 10,

Thia financsal cradiers shall submil hair claims with prool by slactronic means only. All ofhar
cradidors may submit the daims wilh praofin persan, by pest or by ekcinams means.

Submission of false or misleading proofs of clakm shall attract penalties.
Date: 03.05.2023
Flace: Sursl

| Not Appiicabie

| (&) Web link:

Sl
CA, Sunil Kumar Kabra
Infarim Resolulion Professional

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150

Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092

Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com
NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Managementl
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the General
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated Mayj
05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
"MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")
and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02", 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL
www.evoting.nsdl.com.

O SBICAPS

58| Capital Markets Limited
202, Maker Tower E

Cuffe Parade

Bumbai - 400 005

Maharashtra, India

Tel: +91 22 4006 9307

E-mail: fincare ippi@shicaps.com
Investor grievance e-mail:
investor refationsfisbicaps.com
Website: www.sbicaps. com
Contact Person: Vaibhav Shah
SEBI Registration No.: INMOO0003531

=% AMBIT

dszomen of wark

&'1cict securities

I‘A}{IS CAPITAL

Axis Capital Limited

17 Floor, Axis House

[ £ Wadia Intemationa! Cenfre

P. B. Marg, Worli, Mumbai - 400 025
Maharaghira, India

Ted: +91 22 4325 2183

E-mail; fincare ipo@axscap.in
Investor grievance e-mail:
cormplasnizidaxiscap.in

Website: www.axiscapital.co.in
Contact Person: Pavan Maik Fawan Jgin

SEBI Registration No.: INMOO01 2029 SEBI Registration No.; INMO00010940

REGISTRAR TO THE OFFER KFin Technologies Limited (formerly known as KFin Technologies Private Limited)

Selenium, Tower B, Plot Mo. 31 and 32, Gachibowli, Financial District, Nanakramguda, Serilingampally, Hyderabad - 500 032, Telangana, India
A KF'NTECH Tel: +81 40 6716 2222, E-mail: fincare ipo@kfintach com, Website: www kfintech.com, Investor grievance e-mail: einward rsg@kfintach. com

TR RaARmEd Ha i iTh bt lon Contact Person; M Murali Krishna, SEBI Registration Mumber: INRDDDODTEZET

All capitalized terms used herain and not specifically defined shall have the same meaning as ascribed to them in tha DRHP.

EDIIFL securiTiES

IIFL Securities Limited

10" Floor, IIFL Centre

Kamala City, Seneapati Bapal Marg

Lower Paral (West), Mumbai - 400 013
Maharashtra, India

Tel: +91 22 4646 4728

E-mail: fincars.ipoi@iflcap.com

Investor grievance e-mail: ig.b@iiflcap.com
Website: wanwlificap.com

Contact Person: Harshvardhan Shah |

Ambit Private Limited

Arnbit House, 449, Senapati Bapat Marg
Lower Parel, Mumbai - 200 §13
Maharashira, Indsa

Tel: £91 22 G623 3030

E-mail: fincare ipodambit oo

investor grievance e-mail:
customersanvicembi@ambit co
Webslte: www.ambit.co

Contact Person: Mikhil Bhéwapurkar /
Devanshi Shah

SEBI Registration No.: INMODDD 105685

ICICI Securities Limited

ICICI Venture House

Appasahet Marathe Mam, Prabhadevi
Mmbai - 400 025, Maharashira, India
Tel: «91 22 60T 7100

E-miail: fincare ipod@icicizecurities.com
Investor grievance e-mail:
customercare@iccisecurilies.com
Website: www iciclsecuilies com
Contact Person: Shekber Asnani /
Sums Zingh

SEBI Registration No.: INMOODO11179

Members whose names appear in the Records of Depositories as on the close of working
hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by}
remote e-voting. Any person who is not a member as on the said cut -off date & becomes
a member thereafter, should treat this Notice for information purposes only and may obtain
his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 atj
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

For Fincare Small Financa Bank Limited
2n behalfof the Board of Directors

St

Shefaly Kothari

Comgpany Secretary and Complianca Officer

Place: Ahrmedatad
Date: May (i, 23

Fincare Small Finance Bank Limited is proposing, subject to applicable statutory and regulaiory requiremenis, receipt of requisite approvals, market conditions and other considerations, io make aninitial public offering of its Equn;-'
Shares and has filed the DRHP dated May 01, 2023 with the SEBI on May 02, 2023. The DRHF shall be available on the website of SEB| ai www.sebi.gowv.in, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of
India Lirrited at www bseindia.com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, i.e. ICICI Securifies Lirniled, Axis Capital Limited, IIFL Securities Lenited, SBI Capital Markets Limited and Armbet Private
Limited at wwwickisecurities.com, www.axiscapital codn, www.iiflcap.com, wew.sbicaps.com and www.ambit.co, respectively. Investors should note that investment in eguity shares involves a high degree of risk and for details relating to such
rigk, please see the section entitled “Risk Factars"on page 22 of the DRHP. Potential investors should notrely on the DRHP filed with SEBI for making any invesiment decision.

The Equity Shares offered in tha Offer have not been and will not be registersd under the U5, Securilies Actof 1833, as amended (the “Securities Act’) or any slate securities law of the United States and, unless so registered, may nod be offered or sold
within the Lnited Slales. excepl pursuant b an exemplion Frowm, or i & bransaction not subeect o, the registrabon reguersments of the Secunties Acl and applicable slale securnites laws Acoondangly, bhe EI_'.|I,.II|.'!, Sharesara anly being cffered and sald (1) within
the Unitsd States only io persons reasonably belisved o be "qualified institutional buyers” (a5 defined in Rule 1444 undes the Securifies Act) in ransactions exempt fram, or nol subject b, registration requirements of the Securties Act, and (i) outside the
United States in *offshore fransactions” as defined m andin reliance on Regulation 5 under the Securities Act and pursuant io the applicable laws of the jurisdictions where those offers and sales are made, There willbe no public offedng of the Equity Shares
in the Linited States

Sr
No
{Pleasa scan this ’ f
QR Code o view the =
. FINCARE SMALL FINANCE BANK LIMITED |G
Dur Bank was incorporated as Banas Finlease Private Limited at Palanpur, Gujarat as a private limited company undes the Companies Act, 1956, and 2 certificate of incorporation was granted by the Assistant Registrar of Companies, Gujarat, If the Company does not receive any objection within 7 days
Dadra and Magar Haveli on April 5, 1995. The name of our Bank changed from Banas Finkease Private Limited to Disha Microfin Private Limited as 3 result of change in maﬁa‘gemeﬂ of our Bank and a fresh certificate of incorporation consequent from the date of publicaﬂgn of this notice, the Com pany will
upon change of name was granied by the Assistant Registrar of Companies, Gujarat, Dadra and Magar Haveli on March 26, 2090, On Oclober 7, 2015, our Bank was granted an in-principle approval by the REB| to convert into a small finance bank in ; i h i he af i
the private sector under Section 22 of the Banking Regulation Act, 1849, Subsequently, our Bank was converted into & public limited company pursuant fo a special resolution passed by our Sharehobders at the EGM held on Movember 29, 2016, p;ﬂﬂ&ﬁdléﬁ Isgue E:LIF}| Eal,ze S barﬂ EF r’[lflﬂéﬂte thl} ! de 'Ell ﬂﬁﬁd
and & certificate of incorporation consequent upon conversion to puldic limited company was granied by the Registrar of Companies, Gujarat at Ahmedatiad ("ReC”) on Decemter 13, 2016, Thereafter, our Bank was granied a license by the RBlon sharenower. EDF & are Nerety cautioned notio dea w e
May 12, 2017, 1o carry an small finance bank business in India in terms of Section 22 (1) of the Banking Regulation Act, 1943, Consequently, the name of our Bank changed from Disha Microfin Liméted to Fincare Small Finance Bank Limited, and on above Share Certificates anymore and the Gompany will not be

’4, |1 I-.tnr< 45

financialexp.epapr.in

In support of the "Green Initiative" members are requested to register their e-mail I'd with
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary}
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @ gmail.com or attl
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. Eas

Delhi- 110092.

For Akashdeep Metal Industries Limited)
Sd/-
Isha Agarwall

Date : 02.05.2023 Company Secretary & Compliance Officer,

Place: Delhi

Pune
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

Small Finance Bank

FINCARE SMALL FINANCE BANK LIMITED

Cur Bank was incorporated as Banas Finlesse Private Limited at Palanpur, Gujarat a5 a pnvate Bmited company under the Companies Acl, 1958, and a certificate of incorporation was grantad by the Assistant Regisirar of Companiss, Gugaral,
Dadra and Magar Haveli on April 5, 1995, The name of our Bank changed from Banag Finlease Private Limited 1o Desha Micrafin Private Limited as a result of change in managaerment of our Bank and a fresh cartificate of incorporaton consaquant
upon change of name was granted by the Assistant Regisirar of Companies, Gujarat, Dedra and Magar Haveli on March 26, 2010, On Cctober 7, 2015, our Bank was granted an in-principle approval by the BB to convertinto & small finance bank i
the private sector under Section 22 of the Banking Regulation Act, 1849, Subsequently, our Bank was converled inta a public imited company pursuant to a special resolulion passed by our Shareholders at the EGM held on November 28, 2016,
and a cerlificate of mcorporation conseguent wpon conversion to public limilad comgany was granted by the Registrar of Companies, Gujarat alAhmedabad [*ReC") on December 13, 2016, Thareafter, our Bank was granted a licensa by the BBl on
May 12, 217, to carry on small finance bank business i India in terms of Section 22 (1) of the Banking Regulation Act, 1249, Consequentiy, the neme of gur Bank changed from Disha Microfin Limited to Fincare Small Finance Bank Limited, and on
June 14, 2017 a frash certificate of incorporation pursuant o change of nama, was granted by the RaC. Our Bank commencad its operations as a small finance bank with effect from July 21, 2017 Our Bank was included in the second schadule to
the RB1 A pursuant to a notification dated March 28, 2019 issued by the RBI. For further details, see “History and Cartain Corporale Matters"onpage 211 of the draft red herring prospectus dated May 01, 2023 fed by our Bank with SEBI and Stock
Exchamges on May 02, 2023 [*Draft Red Herring Prospectus” or "DRHP), which replaces the Previous DRHF inils entiraty,
Registered Office: 301-206, 3° Floor, Abhijeet -\ Opp. Mayor's Bungiow, Law Garden Road, Mithakhall, Ahmedabad - 380 006, Gujarat, India; Tel: +91 79 2007 1000
Corporate Office: 5 Floar, Bren Mercury, Kaikendanahalli, Sarapur Main Road, Bangalung - 560035, Kamataka, India; Tel: 81 80 4250 4444, Website: wew . incarsbank.com
Contact Person: Shefaly Kothan, Company Secretary and Cormgliance Officer; E-mall: sfbcompsecilfincarebank.com, Corporate Identity Number: LIGT 120619851 CO25373

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [#] EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES") OF FINCARE SMALL FINANCE BANK LIMITED ["BANK" OR “ISSUER" OR "FSFBL") FOR CASH AT A PRICE OF ¥[«] PER
EQUITY SHARE (INCLUDHNG A SHARE PREMIUM OF 2[+] PER EQUITY SHARE] {THE “OFFER PRICE") AGGREGATING UP TO ]«] MILLION (“OFFER") COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [«] EQUITY SHARES
AGGREGATING UP TO 76,250.00 MILLION (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO ] MILLION (“OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE
“0OFFERED SHARES™)), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATINGUPTOD i[e] MILLION BY FINCARE BUSINESS SERVICES LIMITED (“PROMOTER SELLING SHAREHOLDER"™), AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY WAGMNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY TRUE NORTH FUND
VLLP. AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO (=] MILLION BY INDIUM IV (MAURITILIS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UP TO
T[=] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO I[=] MILLION BY LEAPFROG RURAL INCLUSION (INDIA) LTD, AN OFFER FOR SALE OF UP TO
126,151 EQUITY SHARES AGGREGATING UP TO T[] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,981 EQUITY SHARES AGGREGATING UP TO T[«] MILLION BY
EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 45,710 EQUITY SHARES AGGREGATING UP TO 7] «] MILLION BY EHARTIAXA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF
UP TO 35,092 EQUITY SHARES AGGREGATING UP TO *[«] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO 7]«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 19,237 EQUITY SHARES AGGREGATING UP TO %[«] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) |TOGETHER. REFERRED TO AS THE "INVESTOR SELLING SHAREHOLDERS" AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO AS THE "SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO T[«] MILLION (CONSTITUTING UP TO [«]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBELE
EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION 1S HEREINAFTER REFERRED TO AS THE “NET OFFER". OUR BANK IN CONSULTATION WITH THE BRLMS, OFFER A
DISCOUNT OF UPTO <[#] TO THE OFFER PRICE (EQUIVALENT OF <[=] PER EQUITY SHARE) TD ELIGIELE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT™), THE OFFER AND THE NET
OFFER SHALL CONSTITUTE AT LEAST [»]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING ¥1,250.00 MILLION {"PRE-IPO PLACEMENT"). THE PRE-IPO
PLACEMENT WILL EE AT APRICE TO EE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEMN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
18{2)(B) OF THE SECURITIES CONTRACTS [REGULATION) RULES, 1957, AS AMENDED ["SCRR"). ON UTILIZATION OF PRE-IPO PLACEMENT PROCEEDS (IF ANY) PRIOR TO THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPO PLACEMENT SUBSCRIBERS THAT THERE IS N0 GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THEEQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES.

THE PRICE BAND, THE MINIMUM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN CONSULTATION WITH THE BRLMS AND WILL BE ADVERTISED IM ALL EDITIONS OF [»], AN ENGLISH
HATIOMAL DAILY NEWSPAPER, ALL EDITIONS OF [«], A HINDI NATIONAL DAILY NEWSPAPER, AND [N ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION [GUJARATI BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED OFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID! OFFER OPEMING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED (*BSE™) AND THE
HATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS.

In casa of any revision in the Price Band, the Bid! Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid’ Offer Period nof exceeding 10 Working Drays. In cases of force majeure,
banking sirike or simitar circumslances, our Bank in consullation with the BRLMS, for reasons to be recorded inowriting, exiend the Bid'Offer Pericd for 2 minimum of three Warking Days, subject to the Bid! Offer Period not exceeding 10 Warking Days. Any
Favision inthe Price Band and the revized Bid! Offer Peniod, if applicable, shall be widety disseminated by notification to the Stock Exchanges, by issuing a public notice, and alss by indicating the change on the respective wabsites of the BELMz and at the
ferminals of the Syndicate Members and by inlimaton {o Seli-Cerbfied Syndicale Mambers, Designated Intermedianies and the SponsorBank

The Offiar is being made through tha Book Building Process, In terms of Rule 19(2){b) of the SCRR read with Regulation 31 of the SEB| ICDE Ragulations and in compliance with Ragulation &(1) of the SEBI ICDE Raguiations, wharnein not
maore than 50% of the Net Offer shall be allocated on 8 proportionate basis to Qualified Institutional Buyers ("QIBs™) ("QIB Portion™}, provided that our Bank may, in consultation with the ERLMs, llocate up o 80% of the QIE Portion to
Anchar Inveslars on a discrelionary basis in accordanca with the SEBI ICDR Regulabons (“Anchor Investor Partion™], of which one-third shall be reserved Tor domestic Mutual Funds, subsect to valid Bids being recaived from domestic
Mutual Funds at or abowve the Anchor Investor Allocation Price. In the event of under-subscripfion, or non-gllocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Portion, Further, 5% of the Net QIB
Porlion shall be available for allocation on a proporlionata basis only 1o Mulual Funds, subject b valid Bids being received al or above the Ofler Price, and the remaimder of the Met QI8 Partion shall be available for allocabon on a
proportionate basis to all QIBs, including Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Investors and nof less than 35% of the Net Offer shall be available for allocation to Retail
Individual Bidders in accordance with the SEBI ICDR Requiabans, subject to valid Bids being racelved al or above the Offer Price. One-third of the Nan-Insblutional Parlion shall be available for allocation to Non-Institutional Bidders with a
Bid size of more than T200,000 and up to T1,000,000 and two-thinds of the Non-Instifutional Portion shall be available for alfocation to Non-Institutional Bidders with a Bid size of more than 31,000,000 provided that under-subscription in
gither of these two sub-categonas of the Non-Instilutional Fortion may be allocated 1o Non-Institutional Bidders in the other sub-category of Non-Institutional Partion in accordance with the SEBI ICDR Regulations, subject to valid Bids being
recaived al or above the Offer Price. Further, Equity Shares will be allotled on a proportionate basiz to Eligible Employvess apphing under the Employes Resarvation Portion, subgect to valid Bids received from them at or above the Offer
Price inei of Employes Discount. if any). All potential Bidders [except Anchor Investors) are mandatorily required b participate in the Offer through the Application Supported by Blocked Amount ["ASBA™) process by providing details of their
respachve ASBA accounts and UPI 1D in case of LIPI Bidders, as applicable, pursuant 1o which their correspanding Bid Amount will ba blocked by the Self Carlified Syndicate Banks ("5C5Bs") or by the Sponsor Bank(s) under tha LIPI
Mechanizm, as the case may be, fo the extent of the respeciive Bid Amounts. Anchor Investors are nod permitied to participate in the Offer through the ASBA process. For details, see "Ofer Procedure” on page 337 of the DRHP.

This public announcemeant is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to infarm the public that our Bank is proposing, subject 1o applicable statulory and regulatory requirements.
receipd of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated May 01, 2023 with the Securities and Exchange Board of
India {*SEBI”) on May 02, 2023, Pursuant 1o Fegulation 26(1] of the SEBI ICOR Regulations, the DRHP filed with SEBI shall b2 made public for cammentis, if any, fora period of al least 21 days from the dats of swch filing by hosting i an the
webgite of SEBI at wanw sebi.gov.in, websites of the Stock Exchanges L.e. BSE and NSE af, www bzeindia_com, www. nseindia.com, respectively and the websites of the Book Running Lead Managers ("BRLMs"), i.e. ICIC] Securities Limded,
Auxis Capial Limited, IFL Securities Limited, SBI Capital Markets Limited and Ambs Privade Limied af wew.icicisecurities.com, www, axiscapsal.couin, www.iiflcap.com, www stecaps, com and www.ambil.op, respectively, Dur Bank imites the public to
give Thalr comments on the DRHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect to disclosures made in the DEHP. The membars of the public are reguested 1o send a copy of the comments to SEBI, to the Company
Secrefary and Compliance Officer of our Bank andior the BRLMs at their respective sddresses mentionsd hergin, All comments muwsd be received by our Bank andfor the Company Secrefary and Compliance Officer of our Bank andfor the
BRLMs at their respective addresses mentioned herain balow in refation 1o the Offer an or bafora 5.00 p.m. on the 21” day from the aforesaid date of filing of tha DRHP with SEEBI.

Invesimenis in equity and equity-related securities invalve a degres of risk and investors should not invest any funds in the Offer uniess they can afford to take the risk of losing their entire invesimeni. Investors are advised io read the risk
Tactors of the Red Herfing Prospecius carefully before taking an investmant dacigion in the Offer. For taking an investmant decizion, investors must rely on thedr own éxamination of our Bank and the Offer, including the risks involved. The
Equity Shares in the Qffer have not been recommended or approved by the Securities and Exchange Board of India ("SEBI™), nor does SEEI guarantse the accuracy or adequacy of the contents of the Drafl Red Herring Prospectus. Specific
altenban of the investors i invilad 1o “Risk Factors"on page 22 of tha DRHE

Any decision to invest in the Equity Shares described in the DRHP may only be taken after a Red Herring Prospectus has been filed with RoC and must be made solely on the basis of such Red Herring Prospectus as there may be material
changes in the Red Herring Prospecius fram DRHP. The Eguity Sharas, when offerad theough the Red Herring Praspeclus, are proposad to be listed on BSE and MSE,

Disclaimer clause of the RBI: A lcense authorising the Bank to carry on small finance bank business has been obtained from the Besarve Bank of India in terms of Section 22 of the Banking Requlation Act, 1949, It must be distincly
undersiood, however, thatin issving the license, the Reserve Bank of India does not underake any responsibaity for the financial soundness of the Bank ar far the camaciness of any of the stalemants made or opinion @xpressed in 1his conngction.
NSE Disclaimer: It is 1o b distnelly undersined thal te pesmission glven by NSE should nat inany way be deamed of construed thatl the Offer Decument has been cheared or agprovad by MSE nor does A cerlify the cormectness of complatanass of any of
ihe contents of the Offer Document, The ivestors are edvised to refer to the Offer Document for the full fext of the 'Disclzimer Clause of NSE',

BSE Disclaimer: It is to be distincily undarstood that the perméssion givan by BSE Limded should notin any way be deemad or construad that the Red Harring Prospectus has been cleared or approved by BSE Limitad nor does it cadify the correciness or
completeness of any of the conterts of the Red Heming Prospectus. The investors are advised worefierio the Red Herring Prospecius for the full text ofthe Disclaimes clause of the BSE Limited.

For defails of the share capilal and capital structure of the Bank, please see the section fitled "Capilal Sfruchure” beginning on pags 73 of the DRHF. For details of the main objects of the Bank as contained in the Memarandum of Association, please
see the section titled *Hisfory and Cenaln Corporate Matters” on page 211 of the DRHP.
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BOOK RUNNING LEAD MANAGERS
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@icici securities s carmaL @IFL securimes O SBICAPS =< AMBIT
ICICI Securities Limited Axis Capital Limited IIFL Securities Limited 5BI Capital Markets Limited Ambit Private Limited

ICIC] Venture House

Appasahel Maraihe Marg, Prabhadeyi
Pdurribai - 400 025, Maharashira, India
Tel: +31 22 6807 7100

E-mail; fincare.ipofiscicisacuribas, cam
Investor grievance e-mail,
customarcane Bicicisacurities com
Website: www.icicisecuritias. com
Contact Person: Shakhar Asnam |

10" Floor, [IFL Cendre

Kamala City, Senapati Bapat Marg

Lower Paral {Wesl), Mumbai - 400013
Maharashira, India

Tel: +91 22 4646 4724

E-mail; fincare po@iiflcap.com

Investor grievance e-mail: ig b@iilcap.com
Website: www.iiflcap.com

Contact Person: Harshvardhan Shah /

202, Maker Tower 'E

Cuffe Parade

Mumbai - 400 005

Maharashira, India

Tel: +81 22 4006 G807

E-mail; fincare ipoi@shicaps.com
Investor grievance e-mail:
investor relalions@sbicaps.com
Webslte: waw shicaps.com

1" Floor, Axis House

C 2 Wadia International Cenlre

P. B. Marg, Wori, Murnbai - 400 025
Maharashira, India

Tel: +91 22 4326 2183

E-mail: fincare.ipo@axiscap.in
Investor grievance a-mail:
complaints@anscap.in

Websita: www.axiscapial coin

Amiit Housa, 443, Senapali Bapat Marg
Lower Parel, Mumbad - 400 013
Waharashiza, India

Tel: #81 22 6623 3030

E-mail: fincara.ipofanmitel.oo

Investor grievance e-mail.
cuslomersanacembiBambil.oo
Website: www.ambi.co

Contact Person: Nikhil Bhiwapurkar /

Sumit Singh Contact Person: Favan Nask Fawan Jain Contact Person: Vaibhav Shah Devanshi Shah
SEBI Registration No.: INMODOD11173 SEBI Registration No.: INMOUI012023 SEB| Registration No.: INMO00010540 SEBI Registration No.: INMOOO002531 SEBI Registration No.: INMO00010535
REGISTRAR TO THE OFFER KFin Technologies Limited (formerly known as KFin Technologies Private Limited)
Selenium, Tower B, Plot Mo, 31 and 32, Gachibawli, Financial District, Nanakramguda, Sarilingampally, Hydersbad - 50 032, Telargana, India
'h KF' NTECH Tel: +31 40 716 2222, E-mail: fincareipo@xfintzch.com. Website: www kiintech.com, Investor grievance e-mail: sinward risi@kfiniech.com

Contact Person: M Murali Krishna, SEB! Registration Number: INRODCI00221

All capitalized terms used herein and not specifically defined shall have the same meaning as ascnbed to them in the DRHF.
For Fincare Small Finance Bank Limited
On behalf of the Board of Directors
S
Shefaly Kothan
Company Secrefary and Compliance Officer

Place; Ahmedabad
Diate: May 02, 2023

Fincare Small Finance Bank Limited is proposing, subject Lo applicable slatutory and requialory requirements, receipt of requisite approvals, markat conditions and othar considerations, 1o make an initial public offering of its Equity
Shares and has filed the DRHP dated May 01, 2023 wilh the SEB| on May 02, 2023, The DEHP shall be available on the website of SEBI al waw.sebi.gov.in, webszites of the Stock Exchanges i.e. B3E Limited and National Stock Exchange of
India Limited at www.bseindia.com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, i.e. ICIC] Securifies Limited, Axis Capial Limited, 1IFL Securities Limied, SBI Capital Markets Limited and Ambit Private
Limited al weanw icicsecundies.com, waw.axiscapial co.m, www.ilficap.com, www.sbicaps, com and wewambit.co, respectively. Investors shoubd note thet investmant in equity shares invalves a high degree of risk and for delals relating fo such
risk, please sea the saclion antitled “Risk Faclors"on page 22 of the DRHP. Patential inveslors should not raly on the DRHP filed with SEB1 for making any invesiment dacision

The Equity Shares offered in the Offer have nat been and will not ba registerad under the U5, Sacurbes Act ol 1933, a5 amended (1he “Securities Act™) o any state secunlies law of the Unided States and. unless so registerad, may nol be offered or sold
within the United Stales, excepd pursuant1o an exemglion from, orina iransaction nof subject b, the registration requenaments of the Securites Actand applicable siate securties Bws. Accondingly, the Equity Shares are only being offered and sold (1) within
the United 34ates ondy 1o persons reasonably believed to be “qualified mstitutional buvers” (as defined in Rule 1444 under the Securities Aot} in franszcions exempt from, o not subject to, registration reguirements of the Securities Act, and (i) culside the
Linitad Siates in “offshare ransactions” as defined in and in reliance on Regulation S under the Secunties Act and pursuant to ihe applicable laws of the prisdiclions where those offers and sales ane mads. Thare will b2 no public offering of the Equity Sharas
ir e Uniled States,

LT (i 8 @ e-Tender Notice @ MOLD-TEK TECHNOLOGIES LIMITED
BSE JAL EEVAN MISSION Phase II - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths| {:IH. LEEE““TE'IQHEFLEDDE‘E‘E-I
Ry ?1'§(“‘é“athf°rt7a1“‘;ggds RThazhava Thodwo}?r thaseliharapurarr}l] Panchayelnhs én Ka;unag?ppally FROLBeTER Rapistered Office: Plot No. 700, Door No. 8-2-293/82/4/700, Road No. 36, Jubilee Hills, Hyderabad - 500 033, Talangana,
L detoer aluk-Construction o sump cum pumphouse Boosting pumphouse,supply and erection of pump 2
258k Floor. P § T:ﬂhfrstD:-llallll:I‘rtf:.jHunbui — 400001 sets,Supply End Lhaying clear water transmission main, pumping main, gravity main etc in Thodiyoor STATEHE"T DF M.IDFTEEI FtHAHE:I'tL H':EEUI'TS FuH THE uuAHTEH AHD ?EAH EHDEﬂ i‘s |I'I“|AEE|F5HEEE§£ for EPS
¥ RCAREE " 7 Grama Panchayat !
Tol. Mo 22721233/ 34 Fax Mo 22721003 « wwwbseindia.com ) nder fee : Rs. ¢ submitting Tender : 18-05- | | .
T e R aic S St g;/gg:érzsf§32220645223252f9e§ Rs. 11025+1985, Last Date for submitting Tender : 18-05-2023 Particulars l s Eta"“hnaﬁ = P Eu"“"“l'.,:.: e
Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in Superintending Engineer ar £n i Ende
MNOTICE KWA-JB-GL-6-178-2023-24 PH Circle Kollam 0 | 3102202 | 31/03/2022] 31/03/2023 | 317032022 31/03/2023| 3 31-!2"201".!‘ 2 310032022) 31/03/2023) 31032022
Notice is hereby given that the following trading members of BSE Limited ! Unaudited | Avdited | Audited | Audited | Audibed M Audiled “'L
[Exchange) has requested for the surrender of its trading membership of the | Tatal Incame from Operations B | 3961.63 | 3J6B7.56| 2679 1£l_1§511£§_ﬁ__9§1_¢_1?_.-| 4327.25| 4111.62| 2916.49)|14880.30/10120.49 |
Exchange: Net Profit/{Loss) for the period (before tax | |
SeiNo. | Name of the Trading Member SEB Regn. No. | Closure of ' Gujarat Informatics Limited and excegtional fems) | 131076 | 121935 eonse| a61.43| 176087 | 192484 122630| s008| ansp0af 179810
business w.e.f G i Biock no, 2, 2nd Floor, Karmayoegi Bhavan, Sector 100 A, Gandhinagar-382010 [Gujarat) (Tt Profit/{Loss) for the peniod before tax | _ '
| 1 | ACHIEVERS EQUNTIES LTD. INZOG0217438 17/10/2022 Laabling e-Governarce | iy - (79-2325602, Fax: 079-23238925 Website: hetpe/ fwwwigil. pofarat, porvin {after excaptional itams) | 1319.76 ) 1219.35| B28.56| 386143 | 17B0.87 | 1324.84) 129630 63094 3882.04] 1798.10
LAKS 0 | oema; Met Prodity(Logs) for the period atter tax '
2 BAKSHU SECURITIES & BROKERS FVT. LTD.| INZ000262633 (eI 3 |
& T ek | e | i | e s {after exceptionad tems) | 1006.27 | 914.01| 468.31| 2907.55| 1317.16| 1011.15| 920.86| 470.73| 2926.75| 132985
e R i e mer i e b by i GIL invites Expression of Interest Total Gomprehensive Income for the period] 927.36 | 1019.74| 377.62| 3163.33 | 174741 930.03| 1030.23] 367.23| 3201.62] 1769.46
¥ i i ; ’ : 1 1 2 nel =
{one] rmanth frorm the date of this notification. Kindly note that no such complaints - = ! ! .
filed beyond the aforesaid period shall be entertained by the Exchange against the on hEhEI'f ﬂf DEpament Df SGIEHEE aj Basic 456 124 1.66 10,249 4648 554 H.Ebi 1.67 10.36 4.1
ab_:--t.re ment:n:::;ed tgadrng me:pber;atnddq chall hetl:lleemed tha;na s-.i-::'u 1_:ntm::_n’|rair1t5 and techng|ng1jr1 Government of b Dilisfed | 349 317 1.62 1008 497 | 3.5 3.19) 1.63 10,15 4.61
exist against the above mentioned trading membaers, or such complaints, it amy, ] : e
shall be d;Emsgi to ha'-fgfheerj"ﬂ;ﬁ'd-l The S Plalﬂ:f filed ?LE;I:H F'!fh;! Etéﬂ'-‘f' Gujarat. Interested parties may visit Notes: The above is an extract of the detailed format of the Audited standalone and consolidated financial results for the quarter and year ended on 31st
::ETL?T.:JQ&;EE r?gt.':.Ttth:lclhangeF: IT m; r .IETe:E;er:;::s -.T_-':Itwl B;'EEI.-IH EE:. g’;:t http://www.qil.gujarat.gov.in for March 2023 filed .'.l.lith the stock exchange uqder reg!ulmiu.n 33 of the SEBI (Listing and Other Disclosure !Il.equiremms:n Reguli_niuns. EIZI_15. The: full
Ltd,, Department of Investor Services, Dalal Street, Fort, Mumbai — 400 001, {The more details about the EOI format of the Audited standalone and consolidatad financial results for the quarfer and year ended on 21" March 2022 are availzble for investors at
complaint forms can be downloaded from wwwbseindia.com > Investors = i wanw.moldtekgroup.com, www.bseindia.com, www.nseindia.com
Investors Grievances = [b) Investors” Grievances against BSE's Trading Members = - Managing Director kgroug For “"Id'TEkE:fh:HIWIE; Limited
Complalnt Form OR may be cbtalned from the Exchange office at Murbal and also Place: Hydarabad - J. sTimean Hae
at the Regional Offices) sl Chairman & Managing Director
Date: 02052023 DIN: DDB49TD2
For B5E Limited
Hel -
Place - Mumbai &r. General Manager
Date : 03" May, 2023 fembership Operations
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Dedicaied To Like [CIN L2423061905PLCOISATE)
Rend Offlee : Zydus Comporale Park, Scheme Moo B3, Sursey Mo, 538, Meer Wakhnodad Cirdle
Khor) (Gandhinagar|, Sarkhs - Gandhinagar Highway, Stmedabad - 35481, Websie | www zytheshlz o=
Erail | chavakeenE rpdusile.com Telephone | «31-T2-38MON0
NOTICE

Notice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per
the details given below have been lost / misplaced.

Mame of the Folio | No.of
shareholder Mumber | Shares

Certificate
No.

Distinctive
Mumbers

| Mo.

Gingh P Gangwani
Prakash P
Gangwani

1405181-1407430 | 023290 | 2250 1225

If the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed {0 issue duplicate Share Certificate to the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Cerificates anymore and the Company will not be
responsible for any loss / damage occurring thereby.

For, ZYDUS LIFESCIENCES LIMITED

Sdi- DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A

. PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankrupicy Board of India
(Insehvency Resalulion Process for Corporale Persons) Requlabions, 20168)

FOR THE ATTENTION OF THE CREDITORS OF

M/S PROCESS CONSTRUCTION AND
TECHNICAL SERVICES PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Meme of corparate dabior Process Construction and Technical

| _ | Services Private Limited
2. | Date ol incorporalion of comoerate deblor 28,04, 2006
3. | Awtharity undar which corparate deblor | RoC-Mumbai
is incorporated | ragistarad
4. | Corporate kdentity Mo, | Limded Liabilty | L2011 3MH2006PTC 161487

| Identificasion ko, of conporate debtar
. | Adoress of the registensd affice and
prrcpal oce (if ary) of corparale dabbor

| Offce No. B, 5, 10, 11, 17 Floor, Shree
Ramkrshna Mwas CHS Lid, Plol 46 & 4T,
Saclor-40, Seawaods, Manl-West, Navi
Mumbai, Thana-400T0E
01.05.2023 (Crder dated 2804 2023,

| received on [1,05.2023)
FH. 10,2043

6. | Insolvency cammencament date in
| respect of corprate debior
7. | Estimaled dabe of clesure of insalvency
| resalulion process
8. | Neme and registrafion number of the
insaheency professional actiing as
| Inferim resolution professional
9. | Address and e-mail of the interim
resalulion prafessional, as regestered
wilh tha Baard

' CA. Sunil Kumar Kabra
IBRIAPA-ON P-POD112017-18/11662

Address; 3°Floor, Reegus Business Centre,
Miiw Cilylighl Road, Abave Marcadas Bang
Showroam, Bharthana-\esu, Surat-3A50307;
Email |d: jInuscof@gmail com

10 Address and e-mail fo be ysead for Address same a3 mentioned in 51, 49;
comespondence wilh the inerim Ermail Id.: ip.potsggmail com
resalution prafessianal

11.} Last date for submission of claims | Manday, 15.05.2023

12| Clagzas of credifors, if any, under diause (k] Mot Applicable
of sub-sechion (&) of sechian 21, ascartained
biy the irderim resclution professional

13) Names of Insolvency Professionals hiot Appicable
identified 1o act a3 Authorised
Regrasentalive of creditors n a class
(Thres names for each class)

14. (&) Relevard Forms end [a) Wi ind:

(k] Detaits of authorzed rapresaniatives https-libbi.govinfameidownloads
@ awailable at: I_I]I MA

u:-‘ a corporate insohwency resu:lulm un:r:ess af luln‘: Process Construction and Tm:hnl:al
Services Private Limited on 01,05.2023 | Order dated 26,04, 2023 received on 01,05, 2023)
Tha credilors of M5 Pracess Construchion and Technical Sanicas Privale Limiled ara hesaby
called upan o submi their claims with proal on or belore Meaday, 15052023 Yo the intarim
resoulion professianal ol the address menbaned against entry No. 10

Tha fmancial creditors shall submil thair claims with proof by aleciranic maans anfy. & ofher
cradifars may submif tba caims with prood in persan, by peslor by elecionic means,

Submissian o falsa or msleading proafs of claim shal attract penalties.
Diate: 03.06.2023
Place: Surat

Sdl-
CA. Sunil Kumar Kabra
Imerim Rasoiution Professional

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150

Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092

Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com
NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the General
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May|
05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
"MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")
and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02, 2023 completed the dispatch of Postal Ballot Notice, by|
electronic means only for seeking approval of shareholders on the matter specified in
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL
‘www.evoting.nsdl.com.

Members whose names appear in the Records of Depositories as on the close of working
hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
remote e-voting. Any person who is not a member as on the said cut -off date & becomes
a member thereafter, should treat this Notice for information purposes only and may obtain
his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 at
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd with
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary|
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @gmail.com or at
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited
Sd/-
Isha Agarwal

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi

Ahmedabad

L BN
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EXFRAENMTE THE RHEn

BSE Limited
2%tk Floar, B 1. Towers, Dalaf Street, Mumbai — 4008 00
Tel. Mo 22721333 / 34 Fan Mo 22721003 « www bseindia.com
CIN No.: LET1XMH2005PLCISS 188

NOTICE

Motice is hereby giwen that the following trading members of BSE Limited
[Exchange) has requested for the surrender of its trading membership of the
Exchange:

LY YT A0 e-Tender Notice

JAL JEEVAN MISSION Phase 1I - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally|
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor|
Grama Panchayath

EMD : Rs. 200000, Tender fee : Rs. 11025+1985, Last Date for submitting Tender :
02:00:pm, Phone : 04742745293

Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in

KWA-JB-GL-6-178-2023-24

18-05-2023

Superintending Engineer
PH Circle Kollam

Sr.MNo. | Mame of the Trading Member SEBI Regn. Mo | Closure of
Business wee kL
[ 1 ACHIEVE FI-E ECILITIES LTR, INOHE 1 438 17 202
I 2 BAKSHU SECURITIES & BROKERS PAT. L‘.'I:I.- INZODDZE2633 003 2023
E C| SATOD CAPITAL MARKETS LIMITED I INZO0] 28538 17,02/ 0023

The constituents-of the above mentioned trading members are hereby advised to
lodge complaints, if any, immediately (in the prescribed complaint form) within 1
{ome} month from the date of this notification. Kindly note that no such complaints
fited beyond the aforesald period shall be entertained by the Exchange against the
above menticned trading members and it shall be deemed that no such complaints
exist against the above mentioned trading members, or such complaints, if any,
shall be deemed ta have been waived. The complaints filed against the above
menticned trading members will be dealt with in accordance with the Rules, Bye-
laws and Regulations of the Exchange. All the relevant papers may be sent to BSE
Ltd., Department of Investor Services, Dalal 5treet, Fort, Mumbai = 400 001. {The
complaint forms cam be downloaded from wwwabseindia.com > Inwestors =
Imvestors Grievances > (b)) Investors' Grievances against B5E s Trading Members =
Complaint Form OR may be obtained from the Exchange office at Mumbal and also

Gujarat Informatics Limited

Black no. 2, 2nd Floor, Karmayagl Bhavan, Sector 10 A, GandRinagar-351010 |Gujarat]
Ph. : 079-23256022, Fax: 079-F323B025 Website: Irttpe/ woww. gil. pujarat. gowin

NOTICE FOR INVITING BID
GIL invites Expression of Interest
(EQI) for colocation service provider

GlL

Ercialing e-Gosermance

on behalf of Department of Science
and technology, Government of
Guijarat. Interested parties may visit
http:/lwww.gil.gujarat.gov.in for
more details about the EQI.

- Managing Director

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

@

MOLD-TEK TECHNOLOGIES LIMITED

GIN: L25200TG1985PLCO05631

FRCMLD-TE  Registered Office: Plot No. 700, Door No. 8-2-293/82/A/700, Road MNo. 36, Jubilee Hills, Hyderabad - 500 033, Telangana.

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31" MARCH 2023
Rs. In lakhs except for EPS

: Standalone Consolidated
Particulars
Quarter Ended Year Ended Quarter Ended Year Ended
STA0N20E | IV EH022 (310S022| 3032023 | 31003/ 2022 | 3103 023| 317122022 31/052022| 3103 2023( 310372022
Audited | Usaudited | Audited Audibed Audited Audited | Unawdited | Audited | Audibed Audited

Total Income from Operations 3961.63 | 3687.56| 2679.10 (1351856 | 9314.13 | 4327.25] 4111.62| 2916.49(14860.30)10120.49
Met Profit’iLoss) for the period (before fax
and excepfional items) 1319.76 | 1219.35] 628.56| 3861.43| 1780.87 | 1324.84( 122630 630.98| 3862.04| 1798.10
MNet Profit/{Loss) for the period before tax
{after exceplional items) 1319.76 | 121035 628.56( 3861.43| 173087 | 1324.84| 1226.30| 630.08| 38B2.04( 179310
Met Profit/iLogs) for the penod atler tax
(after exceptional items) 1006.27 | 1401 468.31| 200755 | 131716 1011.15] 92096) 470.73) 2926.73| 1329.93
Total Comprehensive Income for the period] 927 38 | 1019.74] 37762 316333 | 174741 930.03| 1030.23| 387.23| 3201.62( 176946
Equity Share Capital 56485| 564B5] 56485 OR4B5( OB4B5| 56485| G564B5| 564.B5| 56485 564.85
Earnings Per Share of ¥ 2/- each)
a) Basic 3.56 3.24 1.66 10.29 4,566 3.58 3.26 1.67 10.36 4.71
b7} Chiluted 3.49 317 1.62 10.08 4,57 3.5 .19 1.63 1015 461

Place: Hyderabad

Notes: The above is an extract of the detaied format of the Audited standalone and consolidated financial results for the quarter and year ended on 3151
March 2023 filed with the stock exchange under regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Reguiations, 2015, The full
format of the Audited standalone and consolidated financial resutts for the guarter and year ended on 31 March 2023 are available for investors at

www.moldtekgroup.com, www. bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited

Sd/- J. Lakshmana Rao
Chabrman & Managing Director

at the Regicnal Offices),

Place : Mumbal
Date : 03" May, 2023

Date: 02.05.2023

DIN: 00649702

For BSE Limited

5d/-
Ar. General Manager
Membership Operations
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDIA.
INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

Small Finance Bank

FINCARE SMALL FINANCE BANK LIMITED

Jur Bank was incorporaied as Banas Finlease Private Limited at Falanpur, Gujarat as a private limited company under the Companies Act, 1956, and a cerificate of incorporation was granted by the Assistant Registrar of Companies, Gujarat,
Dadra and Nagar Haveli on April 5, 1985. The name of our Bank changed from Banas Finlease Private Limited to Disha Microfin Private Limited as a result of change in management of our Bank and a fresh certificate of incorporation consequent
upon change of name was granted by the Assistant Registrar of Companies, Gujaral, Dadra and Nagar Haveli on March 26, 2010, On October 7, 2015, our Bank was granted an in-principle approval by the REI to convert info a small finance bank in
the private sector under Section £2 of the Banking Regulation Act, 1949, Subsequenthy, our Bank was converted into @ public limited company pursuant to a special resolution passed by our Shareholders at the EGM held on November 29, 2016
and a cartificate of incorporation conseguent upon conversion to public limited company was granted by the Registrar of Companies, Gujaral at Ahmedabad ("ReC") on December 13, 2016. Thereafter, our Bank was granted a license by the REl on
May 12, 2017, to carry on small finance bank business in India in terms of Section 22 (1) of the Banking Regulation Act, 194%, Consequently, the name of our Bank changed from Disha Microfin Limited o Fincare Small Finance Bank Limited, and on
June 14, 2017 a fresh cerbificate of incorporation pursuant to change of name, was granted by the RoC. Qur Bank commenced ifs operations as a small finance bank with effect from July 21, 2047, Qur Bank was included in the second schedule to
the BBl Act pursuant fo a notification dated March 28, 2019 izsued by the BB, For further details, see "Hisfory and Cerain Corporale Matfers"on page 211 of the drafi red hasring prospectus dated May 01, 2023 filed by our Bank with SEBI and Siock
Exchanges on May 02, 2023 ("Draft Red Herring Prospectus” or ‘DRHP"), which replaces the Pravious DRHP inils enfirety
Registered Office: 301-306, 3° Floor, Abhijest -v, Opp. Mayor's Bunglow, Law Garden Road, Mithakhali, Abmedabad - 380 006, Gujarat, India; Tel: +81 794001 1000
Corporate Office: & Floor, Bren Mercury, Kaikondanahalli, Sarjapur Main Road, Bengalury - 560035, Kamataka, India; Tel: +81 80 4250 4444, Website: www.fincarebank.com
Contact Person: Shefaly Kothan, Company Secretary and Compliance Officer; E-mail: sfbcompseci@ifincarebank.com, Corperate ldentity Mumber: LG7120GJ1985PLCD253T3

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALLE OF 10 EACH ["EQUITY SHARES") OF FINCARE SMALL FINANCE BANK LIMITED ("BANK" OR “ISSUER" OR “FSFBL") FOR CASH AT A PRICE OF ¥[«] PER
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF Z[«] PER EQUITY SHARE) (THE “OFFER PRICE™) AGGREGATING UP TO I[=] MILLION (“"OFFER"} COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [«] EQUITY SHARES
AGGREGATING UP TO ¥6,250.00 MILLION (THE "FRESH ISSUE"} AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO ¥[=] MILLION ("OFFER FOR SALE" AND SUCH EQUITY SHARES, THE
“OFFERED SHARES™)), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATING UP TO T[«] MILLION BY FINCARE BUSINESS SERVICES LIMITED ("PROMOTER SELLING SHAREHOLDER™), AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO ¥ »] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO ¥[#] MILLION BY TRUE NORTH FUND
¥V LLP, AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY INDIUM IV (MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UF TO
¥[#] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY LEAPFROG RURAL INCLUSION (INDIA) LTD, AN OFFER FOR SALE OF UPTO
126,151 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,981 EQUITY SHARES AGGREGATING UP TO «] MILLION BY
EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 45,710 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY BHARTIAXA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF
LUP TO 35.092 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 19,237 EQUITY SHARES AGGREGATING UP TO [«] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE "INVESTOR SELLING SHAREHOLDERS"™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO AS THE "SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO ¥[+] MILLION [CONSTITUTING UP TO []% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE
EMPLOYEES (“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION |5 HEREINAFTER REFERRED TOAS THE “NET OFFER". OUR BANK IN CONSULTATION WITH THE BRLMS, OFFER A
DISCOUNT OF UP TO ¥[] TO THE OFFER PRICE (EQUIVALENT OF ¥[«] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTEAT LEAST [«]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING ¥1,250.00 MILLION ("PRE-IPO PLACEMENT"). THE PRE-IFO
PLACEMENT WILL BE AT APRICE TO BE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
19{2)(B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (“SCRR"). ON UTILIZATION OF PRE-IPQ PLACEMENT PROCEEDS (IF ANY) PRIOR TO THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPO PLACEMENT SUBSCRIBERS THAT THERE 15 NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES.

THE PRICE BAND, THE MINIMUM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN CONSLLTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH
MATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [#], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION (GUJARAT| BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED QOFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILAELE TO THE BSE LIMITED (*“BSE") AND THE
NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS,

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additional Working Days after such revigion in the Pnice Band, subject to the Bid! Offer Peniod nof exceeding 10 Working Days. In cases of force majeure,
banking strike or similar circumstancas, our Bank in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid'Offer Period for a minimum of three Warking Days, subjectto the Bid! Offer Peniod not exceeding 10 Working Days. Any
revision in the Prica Band and the revised Bid! Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notica, and atso by indicating the change on the respective websitas of the BRLMs and at the
terminals of the Syndicate Members and by intimation to Self-Certified Syndicate Members, Designated Intermedianes and the Sponsar Bank

The Offer is being made through the Book Building Process. in terms of Rule 19(2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in complance with Regulation 6{1) of the SEBI ICDR Regulations, wheresin not
more than 50% of the Met Offer shall be allocated on a proporfionate Basis to Gualified Institutional Buyers ("QIBs™) {"QIE Portion™), provided that cur Bank may, in consultation with the BRLMs, allocate up to 60% of the Q1B Portion to
Anchor Investors on a discrationary basis in accordance with the SEBI ICDR Regulations ("Anchor Investor Portion”), of which one-third shall ba reserved for domestic Mulual Funds, subject to valid Bids being received from domestic
Mutual Funds at or above the Anchor Investor Allacation Prica, In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Portion, Further, 5% of the Net QIB
Portion shall be available for allocation on a proportionate basis only to Muteal Funds, subject to valid Bids being received at or above the Offer Price, and the remainder of the Nel QIE Partion shall be available for allocation on a
proporfionate basis to all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Investors and not less than 35% of the Net Offer shall be available for allocation to Retail
Individual Bidders in accordance with the SEBI ICDR Eegulations, subjeci to valid Bids being received at or above the Offer Price. One-third of the Mon-Instifutional Portion shatl be available for allocation to Non-Insttutional Bidders with a
Bid zize of more than T200,000 and wp o 31,000,000 and two-thirds of the Non-Institutional Portion shall be available for allocation to Non-Institutional Bidders with a Bid size of more than 71,000,000 provided that under-subscription in
either of these two sub-categories of the Mon-Institutional Portion may be allocated 1o Non-Institutional Bidders in the other sub-category of Non-Institutional Portion in accordance with the SEBIICDR Regulations, subject to valid Bids being
received at or above the Offer Price. Further, Equity Shares will be allotted on a proportionate basis to Eligible Employees applying under the Employee Reservabon Portion, subject to valid Bids received from them at or above the Offer
Price (net of Employvee Discount, if any). All potential Bidders (except Anchor Imvestors) are mandatorily required to participate in the Offer through the Application Supporied by Blocked Amount ("ASBA™) process by providing details of their
raspective ASBA accounts and UPI D in case of UP| Bidders, as applicable, pursuant to which their corresponding Bid Amount will be blocked by the Self Certified Syndicate Banks (*SC3Bs") or by the Sponsor Bank(s) under the UPI
Mechanism, as the case may be, to the extent of the respective Bid Amounts. Anchos Investors are not permitted 1o participate in the Offer through the ASBA process. For details, see “Offer Procedure"on page 397 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26{2) of the SEBI ICDR Regulations to inform the public that our Bank is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equily Shares pursuant to the Offer and has filed the DEHF dated May 01, 2023 with the Securities and Exchange Board of
India (“SEBI™) on May 02, 2023. Pursuant to Regulation 26{1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
weabsile of SEBI at www.sabi.gov.in, wabsites of the Stock Exchanges i.e. BSE and NSE at, www.bseindia.com, www.nseindia_com, raspectively and the websites of the Book Running Lead Managers {(“BRLMs"}, i.e. ICIC| Securities Limited,
Awis Capital Limited, IFL Securibies Limited, SB| Capital Markets Limited and Ambit Private Limited at www.icicisecunties.com, www.axiscapital co.n, wwwiiflcap.com, waww.sbicaps.com and www.ambit.co, respectively. Qur Bank invites the public to
give their comments on the DRHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect to disclosures made in the DRHP. The members of the public are requested to send & copy of the comments to SEBI, to the Company
secretary and Compliance Officer of cur Bank andior the BELMs at their respective addresses mentioned hergin. All comments must be received by cur Bank andior the Company Secretary and Compliance Officer of our Bank andior the
BRLMs at their respactive addresses mentionad herein balow in relatien to the Offer on or before 5.00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Investmants in equity and equity-related securities invalve a degree of risk and investors should not invest any funds in the Offer unlass they can afford to take the risk of loging their entire investmeant, Investors are advised to read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rély on their awn examination of our Bank and the Offer, including the risks involved, The
Equity Shares in the Offer have not been recommended or approved by the Securities and Exchange Board of India ("SEBI™). nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospecius. Specific
attention of the investors is invited to "Risk Factors”on page 22 of the DRHP.

Any decision to invest in the Equity Sharas described in the DRHP may only ba taken after a Red Herring Prospectus has baen filad with RoC and must ba made sodely on the basis of such Red Herring Prospectus as thera may ba material
changes in the Red Herring Prospectus from DRHP. The Equity Shares. when offerad through the Red Herring Prospectus, are proposed 1o be listed on BSE and NSE.

Disclaimer clause of the RBI: A license authorising the Bank to carry on small finence bank business has been obfained from the Reserve Bank of India in terms of Section 22 of the Banking Regulation Act, 1949, It must be distincily
understood, howewer, that in issuing the icense, the Feserve Bank of India does not underlake any responsibility for the financial soundness of the Bank or for the commectness of any of the statements made or opindon expressed in this connection
NSE Disclaimer; It is to be distinctly understood thal the permission given by NSE should not in any way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it certify the correciness or comgletenass of any of
the: contents of the Offer Documenl. The investors are advised 1o refer o the Offer Document for the full fexl of the ‘Disclaimer Clavse of NSE',

BSE Disclaimer: It is to be distincty understood that the permission given by BSE Limited should not in any way be deemed or construed that the Ried Hermring Prospectus has been cleansd or approved by BSE Limited nor does it certify the comeciness or
completenass of any ofthe contents of the Red Heming Prospactus. The investors are advised to refer to the Red Herring Prospecius for the full text of the Disclaimer clause of the BSE Limited.

For details of the share capital and capital structure of the Bank, please see the section titled *Capilal Structure” beginning on page 73 of the DRHP. For datails of the main objects of the Bank as contained in the Memarandum of Association, please
ses the section titked “Hislory amd Cerdain Corporale Matfers” onpage 211 of the DRHP

AAH.I S CAPITAL @ IIFL seCURITIES © SBI CAPS E AMBIT

Mmoo work
Axis Capital Limited IFL Securities Limited 3Bl Capital Markets Limited
1 Floor, Axis House 10" Floor, IIFL Centre 202, Maker Tower 'E'
C 2 Wadia Internabional Cenfre kamala City, Senapali Bapat Marg Cuffe Parade
F.B. Marg, Wordi, Mumbai - 400 025 Lower Parel (West}, Mumbai - 400 013 Mumbai - 400 005
Maharashira, India Maharashira, India Maharazhira, India
Ted: +491 22 4325 2183 Tel: +91 22 4646 4728 Tal: =91 22 4006 9807
E-mail: fincare ipo@axiscap.in E-mail: fincare. ipod@iificap com E-mail: fincara. ipo@shicaps.com
Investor grievance e-mail; Investor grievance e-mail: ig. b@@iifcap.com | Investor grievance e-mail:
complaints@axiscap.in Website: www.iflcap.com investor.relabions@sbicaps.cam
Website: www axscapital.com Contact Person: Harstwardhan Shah / Website: www.sbicaps.com

|Please scan this
OR Code to view the
Draft Red Heming Prospechss)

&' 1cicl securities

ICICI Securities Limited

ICIC] Venture House

Appasahet Marathe Marg, Prabhadew
Mumbai - 400 025, Maharashtra, India
Tel: +89 22 6807 7100

E-mail: fincare. ipod@icicisecurities. com
Investor grievance e-mail:
customercareficcisecunties.com
Website: www.icicisecunties.com
Contact Person; Shekher Asnand |

Ambit Private Limited

Ambit House, 449, Senapati Bapat Marg
Loweer Parel, Murmbai - 400 013
Maharashtra, India

Tel: +01 22 623 3030

E-mail: fincare ipo@armbit.co

Investor grievance e-mail:
cuslomersenicembi@ambit.co

Website: www.ambit co

Contact Person: Nikhil Ehiwapurkar |

aumit Singh Contact Person: Pavan Maik Fawan Jain Contact Person: Vaibhav Shah Devanshi Shah
SEBI Registration Mo.: INMO0G011175 SEBI Registration No.: INMO00012023 SEBI Registration No.: INMOOG010940 SEBI Registration No.: INMO00003531 SEBI Registration No.: INMODD010533
REGISTRAR TO THE OFFER KFin Technologies Limited (formerly known as KFin Technologies Private Limited)
Selenium, Tower B, Plat No. 31 and 32, Gachibowli, Financal District. Manakramguda, Seriingamgpally, Hyderabad - 500 032, Telangana, India
AI{F' NTECH Tel: +81 40 6716 2222, E-mail: fincare.ipoi@kiintech.com. Website: wea kfintech.com, Investor grievance e-mail; einward ris@kfintech.com

i Cnnt&ct Fersun M I'-."Iurall Krishna, SEBI Hﬁgmtratmn Humher INH[IEI[IEIGE-EH

I E

.ﬁ.ll n:apltallzed tETms us-ed herem am:l nu1 spec:flcaﬂ',' defln&d shall have the same meaning as ascnhed 1:3 them inthe ﬂHHF"
For Fincare Small Finance Bank Limited
On behalfofthe Board of Deciors
St
Shefaly Kothan
Cornpany Sacratary and Compliance Officer

Place: Ahmedabad
Diate: May 02, 2023

Fincare Small Finance Bank Limited iz proposing, subject to applicable statutory and ragulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity
Shares and has filed the DREHP dated May 01, 2023 with the SEBl an May 02, 2023, The DRHP shall be available on the websile of SEBI al www sebi gov.in, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of
India Limited af www.bseindia.com and www.nseindia.com, respectively, and is available on the websiles of the BELMs, i.e. ICICI Securities Limited, Axis Capital Limited, IFL Securities Limited, Bl Capital Markets Limited and Ambit Private
Limited at www.icicisecurities.com, www.axiscapital.co.in, www.iflcap.com, www.sbicaps.com and www.ambit.co, respectively. Investors should note that investment in equity shares involves a high degree of risk and for details relating to such
nsk, please see the section entitled *Risk Factors"on page 22 of the DRHF. Potential investors should not rely on the DRHP filed with SEBI for making any investment decision,

The Equity Shares offered in the Offer have not been and will not be registerad under the U5, Securiies Actof 1933, as amended (Ihe “Securities Act”) or any slale secunlies law of the United States and, unless so reqgisterad. may not be offered or sold
withén the United States, except pursuani to an exemplion from, orin a transaction not subject to, the registration requirements of the Securities Act and applicable state secunties kews, Accordingly, the Equity Shares are only being offered and sold (i) within
the United States only to persons reasonably believed to be “qualified institutional buyers” (as defined in Rule 144A under the Securifies Act) in transactions exempt from, or nof subsect to, registration requirements of the Securities Act, and (i) outside the
United States in “offshore transactions” as defined in and m reliance on Reguiation 5 underthe Securities Act and pursuant to the applicable laws of the jurisdictions where those offers and sales are made. There will be no public offering of the Equity Shares
in the United States.

N
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ZYDUS LIFESCIENCES LIMITED
{Foamesly kicrm 5 Cadila Heafthcare Limited)
[CIN L3 230601 545PLCG258TH]
Ragd, Offica : Dpdus Compivate Park, Schase Mo B3, Surely Mo 538, Near Vashndde Cinde,
Ehirsy (Gandhiragar|, Sarkhe] - Gandtinagar Highway, Ahmedabad - 382481, Websits ; www.zycuslfo.com
Email : dhavaleom®ayduslie.com Telephone - +91-7E-180H0000

zyd@-

Didicatid Ta LiFa

NOTICE
Motice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per
the details given below have been lost / misplaced.

No. of
Shares

Certificate
Mo,

Folio
Number

Distinctive
Numbers

Sr. | Name of the
No. | shareholder

Girigh P Gangwani
Prakash P
(Gangwani

1405181-1407430 | 023230 | 2250 1225

If the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed to issue duplicate Share Certificate to the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Certificates anymore and the Company will not be
responsible for any loss / damage occurring thereby.
For, ZYDUS LIFESCIENCES LIMITED
Sd'- DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A
FPUEBLIC ANNOUNCEMENT _
{Under Regulation & of the Inscdvancy and Bankrupicy Board of India
{Insahency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

STRUCTION AND
ES PRIVATE LIMITED

2 | Date of incomporation of corporate debior . .E'EI 4. 2008
3. | Autharity under which corporate deblor | RoC-Mumbai
i5 |nD:|r|:-:r=|lal:|| regis Efal:l
4. | I:urp-:lrala Idanhily Ma. ! Limited Lizbilily | U2811IMH2006FTC 161487

5. | Address of the regstered office and

G. | Insalvency commencameanl date in

|

8. | Mame and raqistration number of the

8, | Address and e-mad of the interim

10, Address and e-mad 1o be used for

of a corporate inscieency resolifion process of M's Process Construction and Technical

Crata: 03052023
Place: Surat

Process Construction amd Technical
Services Private Limitad

1, | Hame of comporate debtar

[demification Mo. of corporate debtor
Office Mo. B, 3. 10, 11, 17 Floor, Shre
Ramkrishna Miwas CHS Led., Plot 46 & 47,
Secior-40, Seaweods, Mend-YWest, Naw
Mumbai, Thane-4d070&

| 01.05.2023 [Order dated 28.04,2023,
received on 01.06.2023)

| 28.10.2023

principal office (if any) of corporate debitor

| respact of corporate deblor

| Estimated date of closure of Insohvency

resolution process _
CA. Sunil Kumar Kabra
insoivency professional acting as [BBWIPA-DD1P-P1019/201 7-18M 1662
| interim resolution professional _
Address: 3" Fleor, Reegus Business Centre,
Merw Citylight Road. Above Marcedas Banz
Showroom, Bhasthana-Vesu, Sweal-385007,

Emall Id: |Inuscodigmail. com

| Address same as mentioned in 51, 9
Emall Id.: ip.pctsdigmail. com

resolubion professional. &5 regslaned
with the Board

correspondence with the interim

| resolubion professional

11.] Last date for submission of dalms

12.| Clagses of creditors, if any, under dause (b}
of sub-gaction (8A) of sechon 21, ascarairad
by the intarim resolution professional

13.| Names of Insolvency Professionals
identified o gct as Authorised
Reprazanlaliva of craditors in a dass
(Three names for gach class)

14 raj Ralavan! Forms and
(b} Desails of authonzed representatives https:Mbbi govinhome/desnloads
are available at [B) BA

ler:erhermj.r given that the ‘ua«mali}:rnnany Law Tribunal has ordered the commencemsnt

| Monday, 15.05.2023
Mot Arplicable

| Mot Applicable

' [a] Web lirk:

Services Private Limited on 01.05.2023 [ Order dated 28.04 2053 recaivad on 01.05.2023),
The creditors of Mis Process Conslruction and Technical Servicas Private Limiled are haraby
caled upon o submit their claims with proof on or before Manday, 15.05.2023 to the intsrim
resolution professional at the address menlioned against anlry Mo 10,

The Fnancial creditors shall submil their ciaime with proof by aleclronic mears only. All olher
cregditors may submit the ciaims with proofin person, by post or by electronic maans,

Submission of false or misleading proods of claim shall atiract penalties 2l

CA. Sunil Kumar Kabra
Irterin Besalution Professional

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150

Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092

Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com
NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the Generalf
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May
05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
"MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")
and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02", 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in|
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through}
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL
www.evoting.nsdl.com.

Members whose names appear in the Records of Depositories as on the close of working
hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
remote e-voting. Any person who is not a member as on the said cut -off date & becomes|
a member thereafter, should treat this Notice for information purposes only and may obtainf
his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 at
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd with|
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @ gmail.com or af
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited|
Sd/-
Isha Agarwal|

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi

ﬂ .. . BENGALURU ﬂ
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MOLD-TEK TECHNOLOGIES LIMITED
CIN: L25200TG1985PLC005631

Reqgistered Office: Plot No. 700, Door No. 8-2-203/82/A/700, Road No. 36, Jubites Hills, Hyderabad - 500 033, Telangana.

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31°' MARCH 2023
Bz. In lakhs except for EPS

L]

© KERALA WATER AUTHORITY CRCTT T
eriaer NO : Re I NO.14/2023-29 9,

JAL JEEVAN MISSION —Phase II - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally P
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor
Grama Panchayath

S5t

E LR THE MEW

BSE Limited
25th Floor, P I Towers, Dalal Strest, Mumbal - 400 001

Tel. ""'3'-5'3'-'31:3;3 .: :" L;?*lr:;ii:ﬁirl ;ﬁw EMD : Rs. 200000, Tender fee : Rs. 11025+1985, Last Date for submitting Tender : 18-05-2023 —— Standalone Consolidated
s 02:00:pm, Phone : 04742745293
Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in Superintending Engineer Quarter Ended Year Ended Quarter Ended Year Ended
MNOTICE KWA-JB-GL-6-178-2023-24 PH Circle Kollam 370372023 31.‘1-2.‘21]21!31_.‘03."21]22 /02023 | 31,03/2022| 31/03/2023] 312/2022] 31/03/2022] 31/03/2023| 31/03/2022
Motice is hereby given that the foliowing trading members of BSE Limited Aodited | Usaudited | Audited | Audited | Audited | Audited | Unawdited | Audied | Audited | Audited
[Exchange} has requested for the surrender of its trading membership of the Todal Income from Operations J961.63 | 366756 267910 (1351856 | 931415 | 4327.25] 4111.62( 2916.49(14880.30( 101 20.43
Exchange: = u . == Met Prafit'iLoss) for the period (before lax
["st.No. | Wame of the Trading Member SE81 Regn. No. | Closure of Q- |Gujarat Informatics Limited and exceplional lems) 1319.76 | 1219.35) 620.56| 3861.43 | 178067 | 1324.84| 122630 630.98| 3882.04| 1798.10
business we.f G L Block no. 2, 2nd Floer, Karmayogi Bhavan, Sector 10 A, Gandhinagar-382010 |Gujarat] Nat Profit/{Loss) for the period before tax .
1 ACHIIEVERS EQUITIES LTD. e —— 177102022 Enasing +Gevernance | B . 079-23256002, Fa: 079-T3138925 Website: hitpe/fwww.gil. gujarat. gowin |:r.:|a11E; E:;E.Lt"ﬁ:pl-ilunilrltﬁr;s] . 1319.76 | 1219.35| 628.56| 3861.43( 178087 | 132484 1226.30( 630.93( 3882.04( 1798.10
2 | BAKSHU SECURITIES & BROKERS PYT LTD.  INZODOZE2633 06/03/2023 NOTICE FOR INVITING EBID el Frofil’(Loss) Tor e penod after ax
I e i i e | Wi e \ (after exceptional items) 1006.27 | 914.01| 468.31| 2007.55| 1317.16| 1011.15| 82096 470.73| 2926.75| 1329.93
e L e GIL invites Expression of Interest Total Comprehensive Income for the period| 927.38 | 1010.74] 377.62| 3163.33| 1747.41| 930.03] 1030.23] 387.23| 3201.62 1760.46
AT i adle ¥ adv ; } : : ; . T E = - o e -
lodge complaints, if any, immediately (in the prescribed complaint form) within 1 (EQI) for colocation service provider Eg‘-‘ﬂ‘:ﬁ‘n;:gzer gﬁg'rl:" e 564085) 56485| 564.85| G6485) 56485 56485 564.85| 56485 96485 564.85
{one] menth from the date of this notification. Kindly note that no such complaints : il L & ) SR S S — S E—
filed beyond the aforesaid period shall be entertained by the Exchange against the on behalf of DE‘FI'E rtment of Science a) E'F_lﬁl': 3.56 3.24 1.66 10.28 4,66 3.58 4.26 1.67 10.36 4.71
above mentioned trading members and it shall be deemed that no such complaints and tEEhﬂng‘f. Gavernment of b) Diluted 3.49 3.7 1.62 10.08 457 3.51 3.18 1.63 10.15 4 61

exist against the above mentioned trading members, or such complaints, if any,
shall be deemed to have been waived. The complaints filed against the above
renticnead trading members will be dealft with in accordance with the Rules, Bye-
laws and Regulations of the Exchange, All the relevant papers may be sent to BSE
Ltd., Departrment of Investor Services, Dalal 5treet, Fort, Mumbal — 4400 001. {The
complaint forms can be downloaded from www.bseindia.com > Investors >
Imvestars Grievances = (b) Imvestars’ Grievances against BSEs Trading Members >
Complaint Form OR may be obtained from the Exchange office at Mumbai and also

Guijarat. Interested parties may visit
http:/lwww.gil.gujarat.gov.in for
more defails about the EQL.

MHotes: The above is an extract of the detailed format of the Audited standalone and consolidated financial results for the gquarter and year ended on 315t
March 2023 filed with the stock exchange under regulation 33 of the SEBI (Listing and Other Disclosure Requirernents) Regulations, 2015. The full
format of the Audited standalone and consolidated financial results for the quarter and year ended on 317 March 2023 are avallable for imvestors at
www.moldtekgroup.com, www.bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited

- Managing Director
ad/= J. Lakshmana Ran

at the Regional OHices).

Place : Mumbai
Date ; 03" May, 2023

PMace: Hyderabad
Date: 02.05.2023

Chairman & Managing Director
DIN: D0649702

For B5E Limited

Hdy-
ar Gereral Manager
Membership Operations |

finﬂnci“. Ep. An

THIE 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND I3 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

Small Finance Bank

[Please scan this
QR Code fo view the
Draft Red Herring Prospectus)

FINCARE SMALL FINANCE BANK LIMITED

Cwur Bank was incorporated as Banas Finlease Privale Limited al Patanpur, Gujaral as a private limited company under the Companies Act, 1956, and a cerfificale of incorporation was grantad by the Assistan! Registrar of Companies, Gujaral,
Dadra and Nagar Haveli on April 5, 1985, The name of our Bank changed from Banas Finlease Private Limited to Disha Microfin Private Limited &5 a resulf of change in management of our Bank and a fresh cerbificate of incorporation consequent
upon change of name was granted by the Assistant Registrar of Companies, Gujarat, Dadra and Nagar Havali on March 26, 2010. On Oclober 7, 2015, our Bank was granted an in-principle approval by the BBl to convert inio a small finance bank in
the private sector under Section 22 of the Banking Regulation Act, 1948, Subsequently, our Bank was converled into a public limited company pursuant 1o a special resolution passed by our Sharehalders al the EGM held on November 29, 2016
and a certificate of incorporation conseguent upon conversion to public limited company was granted by the Registrar of Companies, Gujarat at Ahmedabad ("RoC”) on December 13, 2016. Thereafter, our Bank was granted a license by the RBlon
May 12, 2017, to carry on small finance bank business in India in ferms of Seclion 22 (1) of the Banking Regulation Act, 1942, Conseguenily. the name of cur Bank changed from Disha Microfin Limited fo Fincare Small Finance Bank Limited, and on
June 14, 2017 a fresh certificate of incorporation pursuant o change of name, was granted by the RoC. Our Bank commenced its operations as a small finance bank with effect from July 21, 2017. Qur Bank was included in the second schadule to
the RBI Act pursuant to a notification dated March 28, 2018 issued by the REI, For further details, see "History and Certain Corporale Matfers"on page 211 of the draft red herring prospectus dated May 01, 2023 filed by our Bank with SEBI and Sfock
Exchanges onMay 02, 2023 ("Draft Red Herring Prospectus” or "DRHP™), which replaces the Previous DEHP inits enfirety.
Registered Office: 301-306. 3° Floor, Abhijeet -V, Opp. Mayor's Bunglow, Law Garden Road, Mithakhali, Ahmedabad - 330 006, Gujarat, India; Tel: +91 794001 1000
Corporate Office: 5 Floor, Bren Mercury, Kaikondanahalli, Sarjapur Main Road, Bengaluru - 560035, Kamataka, India; Tel: +91 80 4250 4444, Website: www fincarebank.com
Contact Person: Shefaly Kothar, Company Secretary and Comphance Officer; E-mail: sthoompsec@fincarebank, com, Corporate Identity Number: LIGT120G1885PLCO2557T]

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES™) OF FINCARE SMALL FINANCE BANK LIMITED ("BANK" OR “ISSUER" OR “FSFBL") FOR CASH AT A PRICE OF %[#] PER
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥[«] PER EQUITY SHARE) (THE “OFFER PRICE™) AGGREGATING UP TO T]#] MILLION (“OFFER") COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [»] EQUITY SHARES
AGGREGATING UP TO 76,250.00 MILLION (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO %[«] MILLION ("OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE
"OFFERED SHARES")), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY FINCARE BUSINESS SERVICES LIMITED ("PROMOTER SELLING SHAREHOLDER™), AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO 3[=] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO 2]« ] MILLION BY TRUE NORTH FUND
WV LLP, AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY INDIUM IV (MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UP TO
Z[=] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO T[=] MILLION BY LEAPFROG RURAL INCLUSION (INDIA) LTD, AN OFFER FOR SALE OF UP TO
126,151 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,981 EQUITY SHARES AGGREGATING UP TO *[«] MILLION BY
EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UPTD 45,710 EQUITY SHARES AGGREGATING UP TO T[] MILLION BY BHARTIAXALIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF
UP TO 35,002 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO #[«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 159,237 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE “INVESTOR SELLING SHAREHOLDERS"™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO AS THE "SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO ¥[«] MILLION (CONSTITUTING UP TO [«]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE
EMPLOYEES (“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE “NET OFFER”™, OUR BANK IN CONSULTATION WITH THE BRLMS, OFFERA
DISCOUNT OF UP TO ¥[«] TO THE OFFER PRICE (EQUIVALENT OF Z[«] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTE AT LEAST [#]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING T1,250.00 MILLION ["PRE-IPO PLACEMENT"). THE PRE-IPO
PLACEMENT WILL BE AT APRICE TO BE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
18{2)iB) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMEMDED (“SCRR"). ON UTILIZATION OF PRE-IPO PLACEMENT PROCEEDS (IF ANY]} PRIOR TO THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPO PLACEMENT SUBSCRIBERS THAT THERE 1S NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES.

THE PRICE BAND, THE MINIMURM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN COMSULTATION WITH THE BRLMS AND WILL BE ADVERTISED [N ALL EDITIONS OF [«], AN ENGLISH
NATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [«], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION {GUJARATI BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED OFFICE |5 LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED (“BSE") AND THE
MNATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE™, AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDAMCE WITH THE SEBI ICDR
REGULATIONS.

In case of any revision in the Price Band, the Bid/ Offer Pariod will be extended by at leas! three additional Warking Days after such revision in the Price Band, subsect to the Bid! Offer Period not exceeding 10 Working Days. In cases of force majaurs,
banking strike or similar circumstancas, our Bank in consultation with the BRLMs, for reasons to be recorded in wriling, extend the Bid/Offer Period for 8 manimum of three Working Days, subject to the Bid! Offer Penod not exceeding 10 Working Days, Any
revision in the Price Band and the revised Bid! Offer Peniod, if applicable, shall be widely disseminated by notification to the Stock Exchanges. by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Members and by intimation o Seif-Certfied Syndicate Members, Diesignated Intermediaries and the SponsorBank.

Tha Offer is being mada through the Book Building Process, in terms of Rule 19{2){b) of tha SCRR read with Ragulation 31 of the SEBI ICDR Regulations and in compliance with Regulation 6{1) of tha SEBI ICDR Regulations, wherein not
maore than 50% of the Net Offer shall be allocated on a proportionate basis o Qualified Institlubional Buyers (*QIBs”) (*QIB Portion®), provided that our Bank may, in consullation with the BRLMs, allocate up to 60% of the QIE Portion to
Anchor Investors on a discretionary basis in accordance with the SEBI ICOR Regulations (“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domesfic
Mutual Funds at or above the Anchor Inwestor Allocation Price. In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net Q1B Portion. Further, $% of the Net QIB
Portion shall be available fior allocation on a proportionate basis only to Muteal Funds, subject fo valid Bids being received at or above the Offer Price, and the remainder of the Mei QIB Porfion shall be available for allocation on a
proportionate basis to all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Investors and not less than 35% of the Net Offer shall be available for aliocation to Retail
Individual Bidders in accordance with the SEBI ICDR Regulations, subjact 1o valid Bids baing raceived at or above tha Offer Price. Ona-third of the Non-Instilutional Portion shall be availabla for allocation to Non-Institutional Bidders with a
Bid size of more than T200,000 and up to $1,000,000 and two-thirds of the Mon-Institutional Portion shall be available for allocation to Non-Institutional Bidders with 2 Bid size of more than $1,000,000 provided that under-subscription in
gither of these two sub-categories of the Mon-Institutional Portion may be allocated to Non-Insiitutional Bidders in the other sub-category of Mon-Institutional Portion in accordance with the SEBIICDR Regulations, subject to valid Bids being
racaived at or above the Offer Prica. Further, Equity Sharas will be allotted on a proportionate basis to Eligible Employess applying under the Employes Reservation Portion, subject to valid Bids received from them at or above the Offer
Price (net of Employves Discount, if any). All potantial Bidders (except Anchor Investars) are mandatorily required to participala in the Offer through the Application Supported by Blocked Amount ("ASBA") process by providing details of their
respective ASEA accounts and UPI ID in case of UP| Bidders, as applicable. pursuant to which their corresponding Bid Amount will be blocked by the Self Cerdified Syndicate Banks (*SCSBs”) or by the Sponsor Bank{s) under the UPI
Mechanizsm, as ihe case may be, to the extent of the respective Bid Amounts. Anchor Investors are not permitied to parlicipate in the Offer through the ASBA process. For details, see "Offer Procedure” on page 397 of the DRHF,

This public announcemant is being mada in compliance with the provisions of Regulation 26(2) of the S3EBI ICDR Regulations to inform the public that our Bank is proposing, subject to applicable statutory and regulatory reguiramants,
receipt of requisite approvals, market conditions and other considerations, 1o make an initial public offering of its Equity Shares pursuant to the Offer and has fited the DRHP dated May 01, 2023 with the Securities and Exchange Board of
India (“SEBI™) on May 02, 2023, Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi.govin, websiles of the Slock Exchangesi.e. BSE and NSE at, weaw.bseindia.com, www.nseindia.com, respectively and the websites of the Book Running Lead Managers ("BRLMs"}, i.e. ICIGI Securities Limited,
Axis Capital Limited, IFL Securibes Limited, SBI Capita! Markets Limited and Ambit Private Limited at wenw icicizecunifies.com, www.axiscapital.co.in, wwwiiflcap.com, www.shicaps.com and www.ambit.co, respactively. Qur Bank invifes the public to
giva thair comments on the DRHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect to disclosures made in the DRHP. The members of the public are requested to send a copy of tha comments to SEBI, to the Company
Secratary and Compliance Officer of aur Bank andior the BRLMs at their respactive addresses mantioned herein. All comments must be raceived by our Bank andior the Company Secretary and Compliance Officer of our Bank andior the
BRLMs al their respective addresses mentioned herein balow in relation to the Offer an or before 5.00 pm. on the 217 day from the aforesaid date of filing of the DRHP with SEBI,

Investments in equity and equity-related securties involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment, Investors are advised to read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer. For aking an investment decision, investors must rely on their own examination of our Bank and the Offer, including the risks involved. The
Equity Sharas in the Offar have not bean recormmendead or approved by the Securities and Exchange Board of India (*SEBI™). nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Harring Prospectus. Spacific
attention of the inveslars is inviled to “Risk Factors “on page 22 of the DRHP,

Any decision to invest in the Equity Shares described in the DRHP may only be taken after a Red Herring Prospectus has been filed with RoC and must be made solely on the basis of such Red Herring Prospectus as there may be material
changes in the Red Herring Prospectus from DRHP. The Equity Shares. when offered through the Red Herring Prospectus, are proposed fo be listed on BSE and NSE

Disclaimer clause of the RBI: A license authorising the Bank to carry on gmall finance bank business has been obtained from the Reserve Bank of India in terms of Saction 22 of the Banking Regulation Act, 1849, It must be distinctly
understood, howewver, thal in issuing the license, the Reserve Bank of India does not undertake any responsibility for the financial soundness of the Bank or for the corractness of any of the statements made or opindon expressed in this connection
NSE Disclaimer; Itis to be distinctly undersiood that the permission given by NSE should notin amy way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it certify the cormeciness or completenass of any of
the contents of the Offer Document. The iwvestors are advised torefer to the Offer Document for the full text of the "Disclaimer Clause of NSE'.

BSE Disclaimer: It is 1o be distinctty understood that the parmission given by BSE Limited should nat in any way be desmead or construed that the Red Herring Prospactus has been cleared or approved by BSE Limited nor does it certify the coreciness or
completenass of any of the contents of the Red Herring Prospectus. The investors are advised o refer to the Red Herring Prospecius for the full lext of the Disclaimer clause of the BSE Limited

For details of the share capital and capital structure of the Bank, please see the section tled *Capital Sfruciure” beginning on page 73 of the DRHF. For details of the main objecis of the Bank as contained in the Memorandum of Association, please
sae the section tited "Hisfory and Certain Corporafe Matters” onpage 211 of the DRHP.

BOOK RUNNING LEAD MANAGERS

r r
@icici securities P AxscarTaL EDIIFL securiTiES O SBICAPS > AMBIT
ICICI Securities Limited Axis Capital Limited IFL Securities Limited SBI Capital Markets Limited Ambit Private Limited

10" Floor, IIFL Cenlre

Kamala City, Senapali Bapat Marg

Lower Parel {West), Mumbal - 400 013
Mzharashira, India

Tel: +91 22 4646 4728

E-mail: fincareipod@ificap.com

Investor grievamce e-mail: ig.ib@ificap.com
Websita: www Eflcap.com

Contact Person: Harshvasdhan Shah /|

ICHCT Veniure House

Appasaheb Marathe Marg, Prabhade
Mumbai - 400 025, Maharashira, India
Tel: +91 22 6307 7100

E-mail: fincars.ipof@icicisecurities.com
Investor grievance e-mail:
customercansiicicizsecunties.com
Website: www icicizecurities.com
Contact Person: Shekher Asnami |

1" Floor, Axis Housa

C 2 Wadia Internatanal Centre

P. B. Marg, Wori, Mumbai - 400 025
Maharashira, India

Tel: +91 22 4325 2183

E-mail: fincare ipo@axiscap.in
Investor grievance e-mail;
complaintsimaxiscap.in

Wabsite: weww axiscapital.coin

202, Maker Tower 'E'

Cuffe Parade

Mumbai - 400 005

Maharashira, India

Tel: +91 22 4006 9807

E-miail: fincare.ipoi@sbicaps.com
Imvestor grievance e-mail;
investor.relations{@sbicaps.com
Webszite: www sbicaps.com

Ambit House, 449, Senapali Bapat Marg
Leserer Parel, Mumbai - 400 013
Maharashtra, India

Tel: +01 22 6623 3030

E-mail: fincare.ipo@Eambit.co

Investor grievance e-mail:
customersenicemb@ambit.co

Wabsite: weaw ambit oo

Caontact Person: Nikhil Bhiwapurkar |

Sumit Singh Contact Person: Pavan Maik Pawan Jain Contact Person: Vaibhav Shah Davanshi Shah
SEBI Registration No.: INMO0OC11179 SEBI Registration No.: INM00012029 SEBI Registration No.: INMOOOO10840 SEBI Registration No.: INMO00O003531 SEBI Registration No.: INMOOD010585
REGISTRAR TO THE OFFER KFin Technologies Limited [formerly known as KFin Technologies Private Limited)

Selenium, Tower B, Plot Mo, 31 and 32, Gachibowli, Financaal District, Nanakramguda, Seningampally, Hyderabad - 500 032, Telangana, India
_ﬁ KFINTECH Tel: +01 40 6716 2222, E-mail: fincare jpo@kfintech.com, Website: www kfintech.com, Investor grievance e-mail: einward ris@kfintach.com
FiFvusihnss Toln L yiisted Contact Person: M Murall Krishna, SEBI Registration Number: INROOO000Z2 1

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.

For Fincara Small Finance Bank Limited
Cn behalf ofthe Board of Deciors

S

Shefaly Kothari

Company Secretary and Compliance Officer

Placa: Ahmedabad
Date; May 02, 2023

Fincare Small Finance Bank Limited is proposing, subjec! to apphcable statutory and regulatory requirements, receipl of requisite approvals, market conditions and ofher considerations, to make an initial public offering of its Equity
Shares and has filed the DRHP dated May 01, 2023 with the SEBl on May 02, 2023, The DRHF shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e. BSE Limited amd Mational Stock Exchange of
India Limited at www.bseindia,com and www.nseindia_com, respectively, and s available on the websites of the BRLMs, i.e. ICICI Securities Limited, Axis Capital Limited, IFL Securities Limitad, S8 Capital Markels Limited and Ambit Private
Limited at www.icicisecurities.com, www.axiscapital co.in, www.iflcap.com, www.shicaps.com and www.ambit co, respectively. Investors should note that investment in equity shares involves & high degree of risk and for details relating to such
risk, please sae tha saction entitled *Risk Factors™on page 22 of tha DRHP. Potential investors should not raly on the DRHP filed with SEBI for making any investment decision.

The Equity Shares offered in the Offer hawve nof been and will not be regisierad under the U.5. Securities Act of 1933, as amended (the “Securities Act™) or any state securities law of the Uinited States and, unless 2o registerad, may not be offered or sold
within the United States, excepl pursuant 1o an exemption from, or in a ransaction nol subject o, the registration requirements of the Securilies Act and applicable state securities laws, Accordingly, the Equity Shares are only being offered and sold (i) within
the Uniled Siates only io persons reasonably believed to be “qualified institutional buyers” (as defined in Rule 1444 under the Securities Act) in transactions exempt from, or not suispecd to, registration requirements of the Secunfies Act, and (i) outside the
United States in “offshore trangactions” as defined in and in relianca on Requiation S under the Sacurites Actand pursuant to the applicable laws of the jurisdictions whera those offers and sabes are made. Thare will be no public offering of the Equity Sharas
in the United States
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ZYDUS LIFESCIENCES LIMITED
zyd@ {Foemeely knowm as Cadila Haalthears Limitad)

Pedicated Talite [CIN L24230G.J1395PLC025878)
Reqd. Office - Zydus Corporate Park, Schame Mo B3, Survey Mo 538, Mezr Vaishnodei Cirde,
Ehoes (Gandriragerd, Sarkbe| - Gandtinzgar Hghway, Ahmedabed - 382481, Website ; waw ydustfe com
Emall : dhavalzondE rwusife.com Telephone : +01-T-4B040000

NOTICE
Notice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per
the details given below have been lost / misplaced.

ar.
No.

Name of the
sharsholder

Folio
Number

Cerificate
N,

No. of
Shares

Distinctive
Numbers

Girigh P Gangwani
Prakash P
Gangwani

1405181-1407430 | 023290 | 2230 1225

Iif the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed to issue duplicate Share Certificate to the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Certificates anymaore and the Company will not be
responsible for any loss / damage occurring thereby.
For, ZYDUS LIFESCIENCES LIMITED
Sdi DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A
PUBLIC AMNOUNCEMENT
(Under Regulation & of the Insetvency and Bankrupicy Board of india
{Insalvency Rasolution Process for Corporate Persons| Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S PROCESS CONSTRUCTION AND
TECHNICAL SERVICES PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Mame of comporate dablar Process Construction and Technical

_ _ | Services Private Limited
2 _ Date of incoporation of corporate debios _ 2804 2008
3. | Autharity under which corporate dieblor RoC-Muenbai

| isincorporated | registesad
Corporate kenfity Mo, [ Limited Liability
Idendification Ma, of corporats deblar

| Address of the regestered office and
principal office (i amy) of comporate deblor

| U28113MH2006PTC 161457

| Office Mo. B, 8, 10, 11, 1° Floor, Shree
Ramkrishna Niwas CHS Lid., Plal 46 & 4T,
Sacior-40, Seawcods, Nerul-West, Naw

| Mumtsai, Thane-40070G
01.05.2023 (Order dated 28.04.2023
receiwad an 07,05 2023)
28.10.2021

Insolvercy commencement date in

| respect of corparzte debior

| Estimated dafe of cleswre of inschency
resolubon process
MName and registration nembar of the
inscivency professional acling as
intesrien resolution professionsl
Address and e-madl of the intarim
respiution professional, s registersd

| CA. Sunil Kumar Kabra
IBEIPA-001/IP-PO1011/201 7-18/11862

| Address: 37 Floor, Reegus Businass Cenlre,
Mew Citylight Rozd. Above Mercedes Bengz

with ih= Board Showroom, Bherthane-\esy, Surat-395007:
. | Email Id: jinusco@gmail.com
10.| Address and e-med fo be used far Address same a5 mentionad in 51 5%

correspantenca with the inlerim

resciution profiessional

Las! date for submission of claime

Clagsas of credilors, il any, under dausa (b)|

of sub-saction (8A] of section 21, esteriained

| by Ehe inberim resalution professional

| Mames al Insohlency Professionals

identified ko act as Authoresed

Represantative of credilors in a class

(Three names for gach class)

(&) Felevant Foms and

(b} Destails of aulhorized raprésentatives
are avallable ak

Email Id.: ip.pctsi@gmail.com

| Monday, 15.05.2023
Mol Applicabla

1|
12

| Mot Apalicabis

14, | (a] Web link:
htps:Vibbigavinhome'dosnloads

(] NA

holica & hereby given thal the Mational Company Law Trbunal has ordered the commencarmsant
of a corporate inscivency resolution process of Mis Process Construction and Technical
Services Private Limited on 01,05.2023 [Order dated 28,04, 2003 recaived an 01,05, 2023},
The creditors of M's Process Construction and Technical Services Frivale Limited are hersby
called upan to submit their claims with proof on or before Mongay, 15.05.2023 1o the interirm
resglution professional at the address menficned againsi entry Ne. 10,

The financial creditors shell submit their ciaims with proof by electronic means only. All other
creditors may submit te caim e with prood in persan. by postar by alectronic maans.
Submisaion of false or migheadng proods of daim shall atract penaltbes

Date; 03052023
Place: Sural

Sdi-
CA. Sunil Kumar Kabra
Imernim Resalution Profassianal

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150

Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092

Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com
NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the General
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May
05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
"MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")
and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02", 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in|
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL
www.evoting.nsdl.com.

Members whose names appear in the Records of Depositories as on the close of working
hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
remote e-voting. Any person who is not a member as on the said cut -off date & becomes|
a member thereafter, should treat this Notice for information purposes only and may obtainf
his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 at
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd with|
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @gmail.com or at
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited|
Sd/-
Isha Agarwal|

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi

. Chandigarh
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EXFRAENMTE THE RHEn

BSE Limited
2%tk Floar, B 1. Towers, Dalaf Street, Mumbai — 4008 00
Tel. Mo 22721333 / 34 Fan Mo 22721003 « www bseindia.com
CIN No.: LET1XMH2005PLCISS 188

NOTICE

Motice is hereby giwen that the following trading members of BSE Limited
[Exchange) has requested for the surrender of its trading membership of the
Exchange:

LY YT A0 e-Tender Notice

JAL JEEVAN MISSION Phase 1I - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally|
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor|
Grama Panchayath

EMD : Rs. 200000, Tender fee : Rs. 11025+1985, Last Date for submitting Tender :
02:00:pm, Phone : 04742745293

Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in

KWA-JB-GL-6-178-2023-24

18-05-2023

Superintending Engineer
PH Circle Kollam

Sr.MNo. | Mame of the Trading Member SEBI Regn. Mo | Closure of
Business wee kL
[ 1 ACHIEVE FI-E ECILITIES LTR, INOHE 1 438 17 202
I 2 BAKSHU SECURITIES & BROKERS PAT. L‘.'I:I.- INZODDZE2633 003 2023
E C| SATOD CAPITAL MARKETS LIMITED I INZO0] 28538 17,02/ 0023

The constituents-of the above mentioned trading members are hereby advised to
lodge complaints, if any, immediately (in the prescribed complaint form) within 1
{ome} month from the date of this notification. Kindly note that no such complaints
fited beyond the aforesald period shall be entertained by the Exchange against the
above menticned trading members and it shall be deemed that no such complaints
exist against the above mentioned trading members, or such complaints, if any,
shall be deemed ta have been waived. The complaints filed against the above
menticned trading members will be dealt with in accordance with the Rules, Bye-
laws and Regulations of the Exchange. All the relevant papers may be sent to BSE
Ltd., Department of Investor Services, Dalal 5treet, Fort, Mumbai = 400 001. {The
complaint forms cam be downloaded from wwwabseindia.com > Inwestors =
Imvestors Grievances > (b)) Investors' Grievances against B5E s Trading Members =
Complaint Form OR may be obtained from the Exchange office at Mumbal and also

Gujarat Informatics Limited

Black no. 2, 2nd Floor, Karmayagl Bhavan, Sector 10 A, GandRinagar-351010 |Gujarat]
Ph. : 079-23256022, Fax: 079-F323B025 Website: Irttpe/ woww. gil. pujarat. gowin

NOTICE FOR INVITING BID
GIL invites Expression of Interest
(EQI) for colocation service provider

GlL

Ercialing e-Gosermance

on behalf of Department of Science
and technology, Government of
Guijarat. Interested parties may visit
http:/lwww.gil.gujarat.gov.in for
more details about the EQI.

- Managing Director

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

@

MOLD-TEK TECHNOLOGIES LIMITED

GIN: L25200TG1985PLCO05631

FRCMLD-TE  Registered Office: Plot No. 700, Door No. 8-2-293/82/A/700, Road MNo. 36, Jubilee Hills, Hyderabad - 500 033, Telangana.

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31" MARCH 2023
Rs. In lakhs except for EPS

: Standalone Consolidated
Particulars
Quarter Ended Year Ended Quarter Ended Year Ended
STA0N20E | IV EH022 (310S022| 3032023 | 31003/ 2022 | 3103 023| 317122022 31/052022| 3103 2023( 310372022
Audited | Usaudited | Audited Audibed Audited Audited | Unawdited | Audited | Audibed Audited

Total Income from Operations 3961.63 | 3687.56| 2679.10 (1351856 | 9314.13 | 4327.25] 4111.62| 2916.49(14860.30)10120.49
Met Profit’iLoss) for the period (before fax
and excepfional items) 1319.76 | 1219.35] 628.56| 3861.43| 1780.87 | 1324.84( 122630 630.98| 3862.04| 1798.10
MNet Profit/{Loss) for the period before tax
{after exceplional items) 1319.76 | 121035 628.56( 3861.43| 173087 | 1324.84| 1226.30| 630.08| 38B2.04( 179310
Met Profit/iLogs) for the penod atler tax
(after exceptional items) 1006.27 | 1401 468.31| 200755 | 131716 1011.15] 92096) 470.73) 2926.73| 1329.93
Total Comprehensive Income for the period] 927 38 | 1019.74] 37762 316333 | 174741 930.03| 1030.23| 387.23| 3201.62( 176946
Equity Share Capital 56485| 564B5] 56485 OR4B5( OB4B5| 56485| G564B5| 564.B5| 56485 564.85
Earnings Per Share of ¥ 2/- each)
a) Basic 3.56 3.24 1.66 10.29 4,566 3.58 3.26 1.67 10.36 4.71
b7} Chiluted 3.49 317 1.62 10.08 4,57 3.5 .19 1.63 1015 461

Place: Hyderabad

Notes: The above is an extract of the detaied format of the Audited standalone and consolidated financial results for the quarter and year ended on 3151
March 2023 filed with the stock exchange under regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Reguiations, 2015, The full
format of the Audited standalone and consolidated financial resutts for the guarter and year ended on 31 March 2023 are available for investors at

www.moldtekgroup.com, www. bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited

Sd/- J. Lakshmana Rao
Chabrman & Managing Director

at the Regicnal Offices),

Place : Mumbal
Date : 03" May, 2023

Date: 02.05.2023

DIN: 00649702

For BSE Limited

5d/-
Ar. General Manager
Membership Operations

B =
r
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDIA.
INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

& fincare

Small Finance Bank

FINCARE SMALL FINANCE BANK LIMITED

Jur Bank was incorporaied as Banas Finlease Private Limited at Falanpur, Gujarat as a private limited company under the Companies Act, 1956, and a cerificate of incorporation was granted by the Assistant Registrar of Companies, Gujarat,
Dadra and Nagar Haveli on April 5, 1985. The name of our Bank changed from Banas Finlease Private Limited to Disha Microfin Private Limited as a result of change in management of our Bank and a fresh certificate of incorporation consequent
upon change of name was granted by the Assistant Registrar of Companies, Gujaral, Dadra and Nagar Haveli on March 26, 2010, On October 7, 2015, our Bank was granted an in-principle approval by the REI to convert info a small finance bank in
the private sector under Section £2 of the Banking Regulation Act, 1949, Subsequenthy, our Bank was converted into @ public limited company pursuant to a special resolution passed by our Shareholders at the EGM held on November 29, 2016
and a cartificate of incorporation conseguent upon conversion to public limited company was granted by the Registrar of Companies, Gujaral at Ahmedabad ("ReC") on December 13, 2016. Thereafter, our Bank was granted a license by the REl on
May 12, 2017, to carry on small finance bank business in India in terms of Section 22 (1) of the Banking Regulation Act, 194%, Consequently, the name of our Bank changed from Disha Microfin Limited o Fincare Small Finance Bank Limited, and on
June 14, 2017 a fresh cerbificate of incorporation pursuant to change of name, was granted by the RoC. Qur Bank commenced ifs operations as a small finance bank with effect from July 21, 2047, Qur Bank was included in the second schedule to
the BBl Act pursuant fo a notification dated March 28, 2019 izsued by the BB, For further details, see "Hisfory and Cerain Corporale Matfers"on page 211 of the drafi red hasring prospectus dated May 01, 2023 filed by our Bank with SEBI and Siock
Exchanges on May 02, 2023 ("Draft Red Herring Prospectus” or ‘DRHP"), which replaces the Pravious DRHP inils enfirety
Registered Office: 301-306, 3° Floor, Abhijest -v, Opp. Mayor's Bunglow, Law Garden Road, Mithakhali, Abmedabad - 380 006, Gujarat, India; Tel: +81 794001 1000
Corporate Office: & Floor, Bren Mercury, Kaikondanahalli, Sarjapur Main Road, Bengalury - 560035, Kamataka, India; Tel: +81 80 4250 4444, Website: www.fincarebank.com
Contact Person: Shefaly Kothan, Company Secretary and Compliance Officer; E-mail: sfbcompseci@ifincarebank.com, Corperate ldentity Mumber: LG7120GJ1985PLCD253T3

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALLE OF 10 EACH ["EQUITY SHARES") OF FINCARE SMALL FINANCE BANK LIMITED ("BANK" OR “ISSUER" OR “FSFBL") FOR CASH AT A PRICE OF ¥[«] PER
EQUITY SHARE (INCLUDING A SHARE PREMIUM OF Z[«] PER EQUITY SHARE) (THE “OFFER PRICE™) AGGREGATING UP TO I[=] MILLION (“"OFFER"} COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [«] EQUITY SHARES
AGGREGATING UP TO ¥6,250.00 MILLION (THE "FRESH ISSUE"} AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO ¥[=] MILLION ("OFFER FOR SALE" AND SUCH EQUITY SHARES, THE
“OFFERED SHARES™)), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATING UP TO T[«] MILLION BY FINCARE BUSINESS SERVICES LIMITED ("PROMOTER SELLING SHAREHOLDER™), AN
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO ¥ »] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO ¥[#] MILLION BY TRUE NORTH FUND
¥V LLP, AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY INDIUM IV (MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UF TO
¥[#] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY LEAPFROG RURAL INCLUSION (INDIA) LTD, AN OFFER FOR SALE OF UPTO
126,151 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,981 EQUITY SHARES AGGREGATING UP TO «] MILLION BY
EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 45,710 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY BHARTIAXA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF
LUP TO 35.092 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 19,237 EQUITY SHARES AGGREGATING UP TO [«] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE "INVESTOR SELLING SHAREHOLDERS"™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO AS THE "SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO ¥[+] MILLION [CONSTITUTING UP TO []% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE
EMPLOYEES (“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION |5 HEREINAFTER REFERRED TOAS THE “NET OFFER". OUR BANK IN CONSULTATION WITH THE BRLMS, OFFER A
DISCOUNT OF UP TO ¥[] TO THE OFFER PRICE (EQUIVALENT OF ¥[«] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTEAT LEAST [«]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING ¥1,250.00 MILLION ("PRE-IPO PLACEMENT"). THE PRE-IFO
PLACEMENT WILL BE AT APRICE TO BE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
19{2)(B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (“SCRR"). ON UTILIZATION OF PRE-IPQ PLACEMENT PROCEEDS (IF ANY) PRIOR TO THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPO PLACEMENT SUBSCRIBERS THAT THERE 15 NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES.

THE PRICE BAND, THE MINIMUM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN CONSLLTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH
MATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [#], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION (GUJARAT| BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED QOFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILAELE TO THE BSE LIMITED (*“BSE") AND THE
NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS,

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additional Working Days after such revigion in the Pnice Band, subject to the Bid! Offer Peniod nof exceeding 10 Working Days. In cases of force majeure,
banking strike or similar circumstancas, our Bank in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid'Offer Period for a minimum of three Warking Days, subjectto the Bid! Offer Peniod not exceeding 10 Working Days. Any
revision in the Prica Band and the revised Bid! Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notica, and atso by indicating the change on the respective websitas of the BRLMs and at the
terminals of the Syndicate Members and by intimation to Self-Certified Syndicate Members, Designated Intermedianes and the Sponsar Bank

The Offer is being made through the Book Building Process. in terms of Rule 19(2){b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in complance with Regulation 6{1) of the SEBI ICDR Regulations, wheresin not
more than 50% of the Met Offer shall be allocated on a proporfionate Basis to Gualified Institutional Buyers ("QIBs™) {"QIE Portion™), provided that cur Bank may, in consultation with the BRLMs, allocate up to 60% of the Q1B Portion to
Anchor Investors on a discrationary basis in accordance with the SEBI ICDR Regulations ("Anchor Investor Portion”), of which one-third shall ba reserved for domestic Mulual Funds, subject to valid Bids being received from domestic
Mutual Funds at or above the Anchor Investor Allacation Prica, In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the Net QIB Portion, Further, 5% of the Net QIB
Portion shall be available for allocation on a proportionate basis only to Muteal Funds, subject to valid Bids being received at or above the Offer Price, and the remainder of the Nel QIE Partion shall be available for allocation on a
proporfionate basis to all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Investors and not less than 35% of the Net Offer shall be available for allocation to Retail
Individual Bidders in accordance with the SEBI ICDR Eegulations, subjeci to valid Bids being received at or above the Offer Price. One-third of the Mon-Instifutional Portion shatl be available for allocation to Non-Insttutional Bidders with a
Bid zize of more than T200,000 and wp o 31,000,000 and two-thirds of the Non-Institutional Portion shall be available for allocation to Non-Institutional Bidders with a Bid size of more than 71,000,000 provided that under-subscription in
either of these two sub-categories of the Mon-Institutional Portion may be allocated 1o Non-Institutional Bidders in the other sub-category of Non-Institutional Portion in accordance with the SEBIICDR Regulations, subject to valid Bids being
received at or above the Offer Price. Further, Equity Shares will be allotted on a proportionate basis to Eligible Employees applying under the Employee Reservabon Portion, subject to valid Bids received from them at or above the Offer
Price (net of Employvee Discount, if any). All potential Bidders (except Anchor Imvestors) are mandatorily required to participate in the Offer through the Application Supporied by Blocked Amount ("ASBA™) process by providing details of their
raspective ASBA accounts and UPI D in case of UP| Bidders, as applicable, pursuant to which their corresponding Bid Amount will be blocked by the Self Certified Syndicate Banks (*SC3Bs") or by the Sponsor Bank(s) under the UPI
Mechanism, as the case may be, to the extent of the respective Bid Amounts. Anchos Investors are not permitted 1o participate in the Offer through the ASBA process. For details, see “Offer Procedure"on page 397 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26{2) of the SEBI ICDR Regulations to inform the public that our Bank is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equily Shares pursuant to the Offer and has filed the DEHF dated May 01, 2023 with the Securities and Exchange Board of
India (“SEBI™) on May 02, 2023. Pursuant to Regulation 26{1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a period of at least 21 days from the date of such filing by hosting it on the
weabsile of SEBI at www.sabi.gov.in, wabsites of the Stock Exchanges i.e. BSE and NSE at, www.bseindia.com, www.nseindia_com, raspectively and the websites of the Book Running Lead Managers {(“BRLMs"}, i.e. ICIC| Securities Limited,
Awis Capital Limited, IFL Securibies Limited, SB| Capital Markets Limited and Ambit Private Limited at www.icicisecunties.com, www.axiscapital co.n, wwwiiflcap.com, waww.sbicaps.com and www.ambit.co, respectively. Qur Bank invites the public to
give their comments on the DRHP dated May 01, 2023 filed with SEBI on May 02, 2023, with respect to disclosures made in the DRHP. The members of the public are requested to send & copy of the comments to SEBI, to the Company
secretary and Compliance Officer of cur Bank andior the BELMs at their respective addresses mentioned hergin. All comments must be received by cur Bank andior the Company Secretary and Compliance Officer of our Bank andior the
BRLMs at their respactive addresses mentionad herein balow in relatien to the Offer on or before 5.00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Investmants in equity and equity-related securities invalve a degree of risk and investors should not invest any funds in the Offer unlass they can afford to take the risk of loging their entire investmeant, Investors are advised to read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rély on their awn examination of our Bank and the Offer, including the risks involved, The
Equity Shares in the Offer have not been recommended or approved by the Securities and Exchange Board of India ("SEBI™). nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospecius. Specific
attention of the investors is invited to "Risk Factors”on page 22 of the DRHP.

Any decision to invest in the Equity Sharas described in the DRHP may only ba taken after a Red Herring Prospectus has baen filad with RoC and must ba made sodely on the basis of such Red Herring Prospectus as thera may ba material
changes in the Red Herring Prospectus from DRHP. The Equity Shares. when offerad through the Red Herring Prospectus, are proposed 1o be listed on BSE and NSE.

Disclaimer clause of the RBI: A license authorising the Bank to carry on small finence bank business has been obfained from the Reserve Bank of India in terms of Section 22 of the Banking Regulation Act, 1949, It must be distincily
understood, howewer, that in issuing the icense, the Feserve Bank of India does not underlake any responsibility for the financial soundness of the Bank or for the commectness of any of the statements made or opindon expressed in this connection
NSE Disclaimer; It is to be distinctly understood thal the permission given by NSE should not in any way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it certify the correciness or comgletenass of any of
the: contents of the Offer Documenl. The investors are advised 1o refer o the Offer Document for the full fexl of the ‘Disclaimer Clavse of NSE',

BSE Disclaimer: It is to be distincty understood that the permission given by BSE Limited should not in any way be deemed or construed that the Ried Hermring Prospectus has been cleansd or approved by BSE Limited nor does it certify the comeciness or
completenass of any ofthe contents of the Red Heming Prospactus. The investors are advised to refer to the Red Herring Prospecius for the full text of the Disclaimer clause of the BSE Limited.

For details of the share capital and capital structure of the Bank, please see the section titled *Capilal Structure” beginning on page 73 of the DRHP. For datails of the main objects of the Bank as contained in the Memarandum of Association, please
ses the section titked “Hislory amd Cerdain Corporale Matfers” onpage 211 of the DRHP

AAH.I S CAPITAL @ IIFL seCURITIES © SBI CAPS E AMBIT

Mmoo work
Axis Capital Limited IFL Securities Limited 3Bl Capital Markets Limited
1 Floor, Axis House 10" Floor, IIFL Centre 202, Maker Tower 'E'
C 2 Wadia Internabional Cenfre kamala City, Senapali Bapat Marg Cuffe Parade
F.B. Marg, Wordi, Mumbai - 400 025 Lower Parel (West}, Mumbai - 400 013 Mumbai - 400 005
Maharashira, India Maharashira, India Maharazhira, India
Ted: +491 22 4325 2183 Tel: +91 22 4646 4728 Tal: =91 22 4006 9807
E-mail: fincare ipo@axiscap.in E-mail: fincare. ipod@iificap com E-mail: fincara. ipo@shicaps.com
Investor grievance e-mail; Investor grievance e-mail: ig. b@@iifcap.com | Investor grievance e-mail:
complaints@axiscap.in Website: www.iflcap.com investor.relabions@sbicaps.cam
Website: www axscapital.com Contact Person: Harstwardhan Shah / Website: www.sbicaps.com

|Please scan this
OR Code to view the
Draft Red Heming Prospechss)

&' 1cicl securities

ICICI Securities Limited

ICIC] Venture House

Appasahet Marathe Marg, Prabhadew
Mumbai - 400 025, Maharashtra, India
Tel: +89 22 6807 7100

E-mail: fincare. ipod@icicisecurities. com
Investor grievance e-mail:
customercareficcisecunties.com
Website: www.icicisecunties.com
Contact Person; Shekher Asnand |

Ambit Private Limited

Ambit House, 449, Senapati Bapat Marg
Loweer Parel, Murmbai - 400 013
Maharashtra, India

Tel: +01 22 623 3030

E-mail: fincare ipo@armbit.co

Investor grievance e-mail:
cuslomersenicembi@ambit.co

Website: www.ambit co

Contact Person: Nikhil Ehiwapurkar |

aumit Singh Contact Person: Pavan Maik Fawan Jain Contact Person: Vaibhav Shah Devanshi Shah
SEBI Registration Mo.: INMO0G011175 SEBI Registration No.: INMO00012023 SEBI Registration No.: INMOOG010940 SEBI Registration No.: INMO00003531 SEBI Registration No.: INMODD010533
REGISTRAR TO THE OFFER KFin Technologies Limited (formerly known as KFin Technologies Private Limited)
Selenium, Tower B, Plat No. 31 and 32, Gachibowli, Financal District. Manakramguda, Seriingamgpally, Hyderabad - 500 032, Telangana, India
AI{F' NTECH Tel: +81 40 6716 2222, E-mail: fincare.ipoi@kiintech.com. Website: wea kfintech.com, Investor grievance e-mail; einward ris@kfintech.com

i Cnnt&ct Fersun M I'-."Iurall Krishna, SEBI Hﬁgmtratmn Humher INH[IEI[IEIGE-EH

I E

.ﬁ.ll n:apltallzed tETms us-ed herem am:l nu1 spec:flcaﬂ',' defln&d shall have the same meaning as ascnhed 1:3 them inthe ﬂHHF"
For Fincare Small Finance Bank Limited
On behalfofthe Board of Deciors
St
Shefaly Kothan
Cornpany Sacratary and Compliance Officer

Place: Ahmedabad
Diate: May 02, 2023

Fincare Small Finance Bank Limited iz proposing, subject to applicable statutory and ragulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity
Shares and has filed the DREHP dated May 01, 2023 with the SEBl an May 02, 2023, The DRHP shall be available on the websile of SEBI al www sebi gov.in, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of
India Limited af www.bseindia.com and www.nseindia.com, respectively, and is available on the websiles of the BELMs, i.e. ICICI Securities Limited, Axis Capital Limited, IFL Securities Limited, Bl Capital Markets Limited and Ambit Private
Limited at www.icicisecurities.com, www.axiscapital.co.in, www.iflcap.com, www.sbicaps.com and www.ambit.co, respectively. Investors should note that investment in equity shares involves a high degree of risk and for details relating to such
nsk, please see the section entitled *Risk Factors"on page 22 of the DRHF. Potential investors should not rely on the DRHP filed with SEBI for making any investment decision,

The Equity Shares offered in the Offer have not been and will not be registerad under the U5, Securiies Actof 1933, as amended (Ihe “Securities Act”) or any slale secunlies law of the United States and, unless so reqgisterad. may not be offered or sold
withén the United States, except pursuani to an exemplion from, orin a transaction not subject to, the registration requirements of the Securities Act and applicable state secunties kews, Accordingly, the Equity Shares are only being offered and sold (i) within
the United States only to persons reasonably believed to be “qualified institutional buyers” (as defined in Rule 144A under the Securifies Act) in transactions exempt from, or nof subsect to, registration requirements of the Securities Act, and (i) outside the
United States in “offshore transactions” as defined in and m reliance on Reguiation 5 underthe Securities Act and pursuant to the applicable laws of the jurisdictions where those offers and sales are made. There will be no public offering of the Equity Shares
in the United States.
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ZYDUS LIFESCIENCES LIMITED
{Foamesly kicrm 5 Cadila Heafthcare Limited)
[CIN L3 230601 545PLCG258TH]
Ragd, Offica : Dpdus Compivate Park, Schase Mo B3, Surely Mo 538, Near Vashndde Cinde,
Ehirsy (Gandhiragar|, Sarkhe] - Gandtinagar Highway, Ahmedabad - 382481, Websits ; www.zycuslfo.com
Email : dhavaleom®ayduslie.com Telephone - +91-7E-180H0000

zyd@-

Didicatid Ta LiFa

NOTICE
Motice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per
the details given below have been lost / misplaced.

No. of
Shares

Certificate
Mo,

Folio
Number

Distinctive
Numbers

Sr. | Name of the
No. | shareholder

Girigh P Gangwani
Prakash P
(Gangwani

1405181-1407430 | 023230 | 2250 1225

If the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed to issue duplicate Share Certificate to the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Certificates anymore and the Company will not be
responsible for any loss / damage occurring thereby.
For, ZYDUS LIFESCIENCES LIMITED
Sd'- DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A
FPUEBLIC ANNOUNCEMENT _
{Under Regulation & of the Inscdvancy and Bankrupicy Board of India
{Insahency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

STRUCTION AND
ES PRIVATE LIMITED

2 | Date of incomporation of corporate debior . .E'EI 4. 2008
3. | Autharity under which corporate deblor | RoC-Mumbai
i5 |nD:|r|:-:r=|lal:|| regis Efal:l
4. | I:urp-:lrala Idanhily Ma. ! Limited Lizbilily | U2811IMH2006FTC 161487

5. | Address of the regstered office and

G. | Insalvency commencameanl date in

|

8. | Mame and raqistration number of the

8, | Address and e-mad of the interim

10, Address and e-mad 1o be used for

of a corporate inscieency resolifion process of M's Process Construction and Technical

Crata: 03052023
Place: Surat

Process Construction amd Technical
Services Private Limitad

1, | Hame of comporate debtar

[demification Mo. of corporate debtor
Office Mo. B, 3. 10, 11, 17 Floor, Shre
Ramkrishna Miwas CHS Led., Plot 46 & 47,
Secior-40, Seaweods, Mend-YWest, Naw
Mumbai, Thane-4d070&

| 01.05.2023 [Order dated 28.04,2023,
received on 01.06.2023)

| 28.10.2023

principal office (if any) of corporate debitor

| respact of corporate deblor

| Estimated date of closure of Insohvency

resolution process _
CA. Sunil Kumar Kabra
insoivency professional acting as [BBWIPA-DD1P-P1019/201 7-18M 1662
| interim resolution professional _
Address: 3" Fleor, Reegus Business Centre,
Merw Citylight Road. Above Marcedas Banz
Showroom, Bhasthana-Vesu, Sweal-385007,

Emall Id: |Inuscodigmail. com

| Address same as mentioned in 51, 9
Emall Id.: ip.pctsdigmail. com

resolubion professional. &5 regslaned
with the Board

correspondence with the interim

| resolubion professional

11.] Last date for submission of dalms

12.| Clagses of creditors, if any, under dause (b}
of sub-gaction (8A) of sechon 21, ascarairad
by the intarim resolution professional

13.| Names of Insolvency Professionals
identified o gct as Authorised
Reprazanlaliva of craditors in a dass
(Three names for gach class)

14 raj Ralavan! Forms and
(b} Desails of authonzed representatives https:Mbbi govinhome/desnloads
are available at [B) BA

ler:erhermj.r given that the ‘ua«mali}:rnnany Law Tribunal has ordered the commencemsnt

| Monday, 15.05.2023
Mot Arplicable

| Mot Applicable

' [a] Web lirk:

Services Private Limited on 01.05.2023 [ Order dated 28.04 2053 recaivad on 01.05.2023),
The creditors of Mis Process Conslruction and Technical Servicas Private Limiled are haraby
caled upon o submit their claims with proof on or before Manday, 15.05.2023 to the intsrim
resolution professional at the address menlioned against anlry Mo 10,

The Fnancial creditors shall submil their ciaime with proof by aleclronic mears only. All olher
cregditors may submit the ciaims with proofin person, by post or by electronic maans,

Submission of false or misleading proods of claim shall atiract penalties 2l

CA. Sunil Kumar Kabra
Irterin Besalution Professional

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150

Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092

Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com
NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the Generalf
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May
05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as
"MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations")
and other applicable laws, rules and regulations (including any statutory modification
or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02", 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in|
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through}
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL
www.evoting.nsdl.com.

Members whose names appear in the Records of Depositories as on the close of working
hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
remote e-voting. Any person who is not a member as on the said cut -off date & becomes|
a member thereafter, should treat this Notice for information purposes only and may obtainf
his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 at
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd with|
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @ gmail.com or af
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited|
Sd/-
Isha Agarwal|

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi

aree ¢ CHENNAI/KOCH
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BSE Limited
2%th Flpar, P 1. Towers, Dalal Street, Mumbai - 400 001

Q _HEHALA WATER AUTHORITY e-Tender Notice

JAL JEEVAN MISSION Phase II - CWSS to Kunnathoor, Poruvazhy,Sooranad North Panchayaths|
in Kunnathoor Taluk and Thazhava,Thodiyoor, Kulasekharapuram Panchayaths in Karunagappally
Taluk-Construction of OHSR sump cum pumphouse Boosting pumphouse,supply and erection of pump
sets,Supply and Laying clear water transmission main, pumping main, gravity main etc in Thodiyoor|
Grama Panchayath

@

e D= Tl e

Renpistered Dffice: Plot Mo. 700, Door No. 8-2-293/82/A/700, Road Mo. 36, Jubikes Hills, Hyderabad - 500 033, Telangana.

MOLD-TEK TECHNOLOGIES LIMITED

GIN: L25200TG1985PLCO0S631

STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31" MARCH 2023
Rs. In lakhs except for EPS

Tel No 22721733 1 34 Fax NoITTZI00R = ucebacindia.com EMD : Rs. 200000, Tender fee : Rs. 11025+1985, Last Date for submitting Tender : 18-05-2023 I
CIN No.: LET1 MM I00SPLCLISS 188 02:00:pm,sPh0ne . 04721217:;2;; ) * ate for submitiing Tender Fa[liﬂ"iaﬁ Emnﬁa L Enmllﬂalad
Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in Superintending Engineer Quarter Ended Year Ended Quarter Ended Year Ended
NOTICE KWA-JB-GL-6-178-2023-24 PH Circle Kollam 31032023 | 31/12/2022 |31/03/2022| 31/03/2023 | 31/03/72022| 31032023 31122022 31/03/2022| 31/03:2023( 310372082
Motice is hereby given that the following trading members of BSE Limited Audited | Usaudited | Audited | Audited Audited Audited | Unawdited | Audited | Audited Audited
[Exchange) has requested for the surrender of its trading membership of the Total Income from Operations 396163 | 368706 2679101351856 | 9314.13 | 4327 25| 4111.62( 2916.49 | 14880.30| 1012049
Exchange: Met Profit'{Loss) for the period (before tax
e T e | FEcr gy e G“] arat Informatics Limited and exceptional items) 131976 | 1210.35| 62B.56| 386143 | 1780.67 | 1324.84| 122630 630.98| 3882.04| 1798.10
business w.e.l G | L Block no. 2, 2nd Floes, Karmayogi Bhavan, Sector 10 &, Gandhinagar-382010 {Gujarat] Met Profit/{Loss) for the penod before tax )

1 | ACHIEVERS EQUITIES LTD. INZO00E 7428 17/40/2022 trazing eGovemance | py  079-23256022, Fax: 07923238925 Weebsite: bitp/'www.gil gujarat.gowin {after E:l:_ll?l;,'l!ltlr'l-;-'|| items) 1319.76 | 1210.35] 628.56| 3861.43| 178087 | 1324.84| 122630 630.98| 38682.04| 1795.10
| 2 | BAKSHU SECURITIES & BROKERS PAT. LTD.| INZODO262633 06/03/2023 NOTICE FOR INVITING BID ?ﬁ::ﬁ:ﬂﬁgﬁ;lfﬁﬁ%Mmd after 12 00627 | 91401| 488.31| 200755| 131716 1011.15| 92098 47073| 2e2675| 132093
: = T - = = - Aok 1] "|l . 3 i i ; - ] -\. .
:Th [::‘Tmf”; ;;: ”Tms “M':‘E' T '”‘”m“‘:lm - ”; 02/ :“"“' = GIL invites Expression of Interest Total Gomprehensive Income for the period| 927.38 | 1019.74] 37762 | 3163.33| 1747.41| 03003| 103023 387.23| 3201 62| 1769.46

e Constriuents o 2 dDove mentroneg rAQImE MEMDETs are NEEDY davizel o i [ i 3 2 "~ =

lodge complaints, if any, immediately (in the prescribed complaint form) within 1 {E':”::I for colocation service provider Eqml_:" 5!1;1‘: gﬁprtal T : 56385 O5B4B5| OB483| SG4.B5| SB4E5| S6485) S64B5| SB4ES| SB483| 56485
{one} month from the date of this notification. Kindly note that no such complaints on behalf of Department of Science L L AL L 2/~ Bath) . s .
fited beyond the aforesaid period shall be entertained by the Exchange against the pa a) basic .06 3.24 1.66 10.28 4,66 4.58 3,26 1.67 10.98 4.71
above mentioned trading members and it shall be deemed that no such complaints and J[E'L':hﬂﬂmg}’, Government of b} Dhluted 3.49 317 1.62 10.08 4.57 3.51 314 1.63 1015 4,61

exist against the above mentioned trading members, or such complaints, IF amy,
shall be deemed ta have been waved, The complaints filed against the above
mentichned trading members will be dealt with in accordance with the Rules, Bye
laws and Regulations of the Exchange. All the relevant papers may be sent to BSE
Ltd., Department of Investor Services, Dalal Street, Fort, Mumbai = 400 001. {The
complaint forms ¢am be downloaded from wwww. bseindia.com > Inwestors =
Imvestors Grievances > [b) Imvestors’ Grievances against B5E" Trading Members =
Complaint Form OR may be abtained from the Exchange office at Mumbai and also
at the Regicnal Offices),

Gujarat. Interested parties may visit
http:/lwww.gil.gujarat.gov.in for
more details about the EOI,

- Managing Director

Motes; The above is an extract of the detaifed farmat of the Audited standalone and consofidated financial results for the quarter and year ended on 315t
March 2023 filed with the stock exchange wnder regulation 33 of the SEBI (Listing and Other Disclosure Requiremants) Reguiations, 2015, The full
format of the Audited standzlone and consolidated financial results for the guarter and year ended on 31 March 2023 are available for investors at
www.maoldiekgroup.com, www.bseindia.com, www.nseindia.com For Mold-Tek Technologies Limited

Sd/- J. Lakshmana Rao
Chairman & Managing Director
DIN: DOG49702

Place: Hyderabad
Date: 02.05.2023

For BEE Limited

sd/f
ar. General Manager
Membership Operations

Place : Mumbai
Date : 03" May, 2023

ZYDUS LIFESCIENCES LIMITED

{Foemsesly knewn a5 Cadils Heafihcare Limited)
[CIN LM230GH $35PLCO2SATH)
Regd, Ofice . Zpdus Coporste Park, Schese Mo, B3, Suriey Mo 535, Mesr Vashnode Cinde,
Ehiva (Gandrinagir], Sarkbaj - Gandtinagar Hghway, Stmsdabad - 82481 Webssibe | www aycusiiocon
Email : dhavaleon®zyduslife.com Telaphone - +91-F2=18040000

NOTICE
Motice is hereby given that the Company has received
intimation from the following shareholder that the Share
Certificates pertaining to the Equity Shares held by him as per

(' f n C a r e the details given below have been lost / misplaced.
l Sr. | Mame of the Distinctive Folio | Mo.of
No. | shareholder Numbers Number | Shares

Small Finance Bank

FINCARE SMALL FINANCE BANK LIMITED

Cur Bank was incorporaied as Banas Finlesse Private Limited at Falanpur, Gujarat s a private limited company wunder the Companies Act, 1956, and a certificate of incorporation was granted by the Assistant Registrar of Companies, Gujarat,
Dadra and Magar Haveli on April 5, 1993. The name of our Bank changal:l from Banas Finlease Private Limited to Disha Microfin Private Limited as a result of change in management of our Bank and a fresh cerificate of incorporation consequent
upon change of name was granted by the Assistant Reqgistrar of Companies, Gujaral, Dadra and Nagar Haveli on March 26, 2010. On Oclober 7, 2015, our Bank was granted an in-principle approval by the RBI to convert into a small finance bank in
the private sector under Section 22 of the Banking Regulation Act, 1848, Subsequently, our Bank was converted info a public limited company pursuant to a special resolution passed by our Shareholders at the EGM held on November 29, 2016,
and a certificate of incorporation conseguent upon conversian to public limited company was granted by the Registrar of Companies, Gujarat at Ahmedabad (“ReC”™) on Decernber 13, 2016. Thereafter, our Bank was granted a license by the RElen
May 12, 2017, to carry on small finance bank business in India in tarms of Section 22 (1) of the Banking Regulation Act, 1943, Consequently. the name of our Bank changed from Disha Microfin Limited to Fincare Small Finance Bank Limited, and on
June 14, 2017 a fresh cartificate of incorporation pursuant to change of name, was granted by the RoC. Our Bank commenced its operations as a small finance bank with effect from July 21, 2017, Qur Bank was included i the second schedule to
the RBI Act pursiant fo a notification dated March 28, 2019 issued by the RBI, For further defails, see "History and Cerain Corporale Matfers"on page 211 of the drafi red hesring prospectus dated May 01, 2023 filed by our Bank with SEB! and Siock
Exchanges on May 02, 2023 ("Draft Red Herring Prospectus” or "DRHP"), which replaces the Previous DRHP in its antiraty.
Registered Office: 301-306, 3° Floor, Abhijeet -V, Opp. Mayor's Bunglow, Law Gardan Road, Mithakhali, Ahmedabad - 380 008, Gujarat, India; Tel: +81 79 4001 1000
Corporate Office: 5" Floor, Bren Mercury, Kalkondanahall, Sarjapur Main Road, Bengalury - 580035, Kamataka, India; Tel: +81 80 4250 4444, Website: www fincarebank com
Contact Person: Shefaly Kothan, Company Secretary and Compliance Officer; E-mail; sthcompseci@fincarebank.com, Corporate Identity Number: UBT120G1985PLC025373

OUR PROMOTER: FINCARE BUSINESS SERVICES LIMITED

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T10 EACH ("EQUITY SHARES"™) OF FINCARE SMALL FINANCE BANK LIMITED (“"BANK" OR “ISSUER" OR “FSFBL") FOR CASH AT A PRICE OF ¥[«] PER
EQUITY SHARE [INCLUDING A SHARE PREMIUM OF 2[«] PER EQUITY SHARE) (THE “OFFER PRICE™) AGGREGATING UP TO [«] MILLION (“OFFER") COMPRISING OF A FRESH ISSUE BY OUR BANK OF UP TO [«] EQUITY SHARES
AGGREGATING UP TO ¥6,250.00 MILLION (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 17,000,000 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION [“OFFER FOR SALE"™ AND SUCH EQUITY SHARES, THE

zydt!g.

Dedicated To LiFe

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR
OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDIA.

INITIAL PUBLIC OFFER OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES
AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

Certificate
Mo,

[Please scan this
OR Code 1o view the
Draft Red Hemng Prospectus)

Girish P Gangwani
Prakash P
Gangwani

1405181-1407430 | 023290 | 2230 1225

If the Company does not receive any objection within 7 days
from the date of publication of this notice, the Company will
proceed fo issue duplicate Share Certificate o the aforesaid
shareholder. People are hereby cautioned not to deal with the
above Share Certificates anymore and the Company will not be
responsible for any loss / damage occurring thereby.
For, ZYDUS LIFESCIENCES LIMITED
Sd'- DHAVAL N. SONI
COMPANY SECRETARY

Date : May 2, 2023
Place : Ahmedabad

FORM A
PUBLIC AMNOUNCEMENT
{Under Regulation § of the Insohvancy and Bankrupicy Board of India
{Insohency Resolution Process for Corporate Persons| Riegulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

“OFFERED SHARES™)), COMPRISING OF AN OFFER FOR SALE OF UP TO 14,934,779 EQUITY SHARES AGGREGATING UP TO 2[«] MILLION BY FINCARE BUSINESS SERVICES LIMITED (“PROMOTER SELLING SHAREHOLDER"), AN TECHMICAL SEF ES PRIVATE LIMITED
OFFER FOR SALE OF UP TO 471,754 EQUITY SHARES AGGREGATING UP TO ¥[»] MILLION BY WAGNER LIMITED, AN OFFER FOR SALE OF UP TO 444,140 EQUITY SHARES AGGREGATING UP TO T[] MILLION BY TRUE NORTH FUND RELEVANT PARTICULARS

V LLP, AN OFFER FOR SALE OF UP TO 430, 842 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY INDIUM IV {MAURITIUS) HOLDINGS LIMITED, AN OFFER FOR SALE OF UP TO 223,955 EQUITY SHARES AGGREGATING UP TO T T p————co Process Construction and Technical
¥[#] MILLION BY OMEGA TC HOLDINGS PTE. LTD., AN OFFER FOR SALE OF UP TO 130,787 EQUITY SHARES AGGREGATING UP TO {e] MILLION BY LEAPFROG RURAL INCLUSION (INDIA) LTD, AN OFFER FOR SALE OF UP TO | Services Private Limited

126,151 EQUITY SHARES AGGREGATING UP TO Z[«] MILLION BY KOTAK MAHINDRA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO 116,981 EQUITY SHARES AGGREGATING UP TO T[] MILLION BY 2. | Dale of incomaralion of comparala deblor | 28.04.2006

EDELWEISS TOKIO LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF UP TO45,710 EQUITY SHARES AGGREGATING UP TO Z[+] MILLION BY BHARTIAXA LIFE INSURANCE COMPANY LIMITED, AN OFFER FOR SALE OF S ot wdorvhieh e Bo— ot arbel

UP TO 35,082 EQUITY SHARES AGGREGATING UP TO I]=] MILLION BY SILVER LEAF OAK (MAURITIUS) LIMITED, AN OFFER FOR SALE OF UP TO 20,572 EQUITY SHARES AGGREGATING UP TO I[«] MILLION BY TATA CAPITAL
FINANCIAL SERVICES LIMITED AND AN OFFER FOR SALE OF UP TO 19,237 EQUITY SHARES AGGREGATING UP TO ¥[«] MILLION BY ZUNO GENERAL INSURANCE LIMITED (FORMERLY KNOWN AS EDELWEISS GENERAL
INSURANCE COMPANY LIMITED) (TOGETHER, REFERRED TO AS THE “INVESTOR SELLING SHAREHOLDERS"™ AND WITH THE PROMOTER SELLING SHAREHOLDER, REFERRED TO A5 THE “SELLING SHAREHOLDERS"). THIS
OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES, AGGREGATING UP TO ¥[«] MILLION (CONSTITUTING UP TO [#]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE g
EMPLOYEES (*"EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION |5 HEREINAFTER REFERRED TO AS THE “NET OFFER". OUR BANK IN CONSULTATION WITH THE BRLMS, OFFER A ;
DISCOUNT OF UP TO ¥[«] TO THE OFFER PRICE (EQUIVALENT OF ¥[«] PER EQUITY SHARE) TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION (*EMPLOYEE DISCOUNT"). THE OFFER AND THE NET
OFFER SHALL CONSTITUTEAT LEAST [«]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR BANK.

OUR BANK MAY, IN CONSULTATION WITH THE BRLMS, CONSIDER A PRE-OFFER ISSUANCE OF SECURITIES FOR AN AGGREGATE AMOUNT OF NOT EXCEEDING ¥1,250.00 MILLION ("PRE-IPO PLACEMENT"). THE PRE-IPO
PLACEMENT WILL BE AT APRICE TO BE DECIDED BY OUR BANK, IN CONSULTATION WITH THE BRLMS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH
THE ROC. IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, THE AGGREGATE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER COMPLYING WITH RULE
19(2)(B) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (“*SCRR"). ON UTILIZATION OF PRE-IPO PLACEMENT PROCEEDS (IF ANY) PRIOR TO THE COMPLETION OF THE OFFER, IT SHALL BE
APPROPRIATELY INTIMATED TO THE PRE-IPQ PLACEMENT SUBSCRIBERS THAT THERE IS NO GUARANTEE THAT THE BANK MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND RESULT INTO LISTING OF
THE EQUITY SHARES OF THE BANK ON THE STOCK EXCHANGES. 8.
THE PRICE BAND, THE MINIMUM BID LOT AND THE EMPLOYEE DISCOUNT (IF ANY) SHALL BE DECIDED BY OUR BANK IN CONSLULTATION WITH THE BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH
NATIONAL DAILY NEWSPAPER, ALL EDITIONS OF [«], A HINDI NATIONAL DAILY NEWSPAPER, AND IN ALL EDITIONS OF [«], A GUJARATI DAILY NEWSPAPER, EACH WITH WIDE CIRCULATION (GUJARATI BEING THE REGIONAL
LANGUAGE OF GUJARAT WHERE OUR REGISTERED QFFICE IS LOCATED) AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE BSE LIMITED {“BSE") AND THE 8.
NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE™, AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SEBI ICDR
REGULATIONS.

In case of any revision in the Frnce Band, the Bad' Cfter Penod will be extended by at least three additional Working Drays after such revision in the Price Band, subject to the Bid/ Offer Penod not exceeding 10 Working Days. In cases of force majeure,
banking strike or similar circumstances, our Bank in consultation with the BRLMs, for reasons to be recorded in writing, extend the BidiOffer Period for a ménimum of three Working Days, subjectto the Bid! Offer Peniod not exceeding 10 Working Days. Any
revision in the Price Band and the revised Bid! Offer Period, if applicable, shall be widely disserminated by nobfication fo the Siock Exchanges, by issuing a public notice, and atso by indicating the change on the respective websites of the BELM= and at the
tarminals of the Syndicate Members and by intimation to Self-Certified Syndicate Members, Designated Intermediaries and the Sponsor Bank.

The Offer is being made through the Book Building Process, in terms of Rule 192)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in complance with Regulation 6(1) of the SEBI ICDR Regulations, wharein not

| 15 Incarporated [ registenad
4. | Corparale antity Mo. 7 Limited Lisgility
[denification Mo. of corporate debtar

| Address of the regstered office and
principal office (¥ any) of corporate debitor |

| U2e11aMH2006PTC 1614587

Office No. 8, 3, 10, 11, 17 Floor, Shree
Ramkrishna Niwas CHS Lid,, Plot 46 & 47,
Sacior-40, Segwoods, Nerul-West, Maw
Wuimbai, Thana-400708

01052023 [Order dated 28.04 2023,
| received an 01.05.2023)

28.10.2023

6. | Insolvancy commencamanl dala m
respect of corporate debtor

| Estimated date of cheswe of Inschvency

| resplution process
Mame and registration number of the
inspivency professional acting as
inlenim resolubon professional
Address and e-mad of the interim

| resclution professioral, s regeslared
with the Board

|

| CA. Sunil Kumar Kabra
IBBIIPA-QOTNP-POA0T 20 -1 1662

Address: 37 Floar, Reegus Busmess Cendre,

Mew Citylight Road. Above Marcedas Banz
| Showroom, Bhasthana-Viesu, Surat-395007:
| Emall Id: [Inusceigmail.com

Address same a5 mentioned in 51 %

Email Id.: ip.petsi@gmail com

IEI.' Address and e-mad o be used for
correspandence with the irterim
resciubion pr:-TE'iﬁlnraI

11'5 L.r'|5| date for submission of claims "i'.1|:||1-:ll.=1:,-. 1":||ZIE-E*DEE

maore than 50% of the Net Offer shall be allocated on a proportionate basis to Qualified Institutional Buyers {*QIBs") {"QIE Portion”), provided that our Bank may, in consultation with the BRLMs, allocate up to 60% of the QIB Portion to 12, Classes of craditors, if any, under clausa (b)| Not Applicabie

Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from domesfic _ o sub-seclion (4] of ?E’f"f""“ ascanained

Mutual Funds at or above the Anchor Investor Allocation Price, In the avent of under-subscription, or non-allecation in the Ancher Investor Portion, the balance Equity Shares shall be added to the Net QIB Portion, Further, 5% of the Net QIB | by the interim resalution professional | ;

Portion shall be available for allocation on a propostionate basis only to Muteal Funds, subject 1o valid Bids being received at or above the Offer Price, and the remainder of the Netl QIE Portion shall be available for allocation on a 13. H_ﬂf"_ﬂﬂ of Ingolvency Professionals Mot Applicate

proportonate basis 1o all QIBs, incleding Mutual Funds. Further, not less than 15% of the Net Offer shall be available for allecation 1o Non-Institutional Investors and not less than 35% of the Net Offer shall be available for allocation to Retail idzntifed fo acl as Authorsed

Individual Bidders in accordance with the SEBI ICDR Regulations, subject fo valid Bids being received at or above the Offer Price. One-third of the Non-Insfifutional Portion shall be available for allocation to Non-Institutional Bidders with & Reprasantative of craddors e

Bid size of more than Z200,000 and up to 21,000,000 and two-thirds of the Mon-Institutional Pertion shall be available for allocation to Non-Institutional Bidders with a Bid size of more than 71,000,000 provided that under-subscription in | (Three names for each class) IS :

either of thase wo sub-categories of the Non-Institutional Porlion may be allocated to Non-Institutional Bidders in the other sub-category of Non-Institutional Portion in accordance with the SEBIICDR Regulations, subject 1o valid Bids being 14, f;“-*] Enle:.-anl -"'Efﬂ‘-s_ﬁ"-d [a) Wb lirk: J—

raceived at or above the Offer Price. Further, Equity Shares will be allofled on a proportionate basis to Eligible Employees applying under the Employes Reservation Partion, subjact lo valid Bids receivad fram them at or above the Offer (£} Details of authorized representatives ittps: b gov.inhomedownlogds
Price {net of Employee Discount, if any). All potential Bidders (except Anchor Imvestors) are mandatorily required to participate in the Offer through the Application Supporied by Blocked Amount {"ASBA’ ) process by providing details of their are available at- (b) NA

respective ASBA accounts and UPI D in case of UPI Bidders, as applicabde, pursuant to which their corresponding Bid Amount will be biocked by the Self Certified Syndicate Banks ["SCS5Bs") or by the Sponsor Bankis) under the UPI
Mechanism, as the case may be, to the extent of the respective Bid Amounts. Anchor Investors are nol permitted fo participate in the Offer through the ASBA process. For details, see “Offer Procedure”on page 397 of the DRHP.

This public announcement is being made In compliance wilh the provisions of Regulation 26(2) of the SEBI ICDR Regulations 1o infarm the public that our Bank 1s proposing, subject to applicable statutory and regulatory requirements,

Notice & hereby given that the National Company Law Tribunal has ordered the commencemant
of a corporate insobeency resolution process of M's Process Construction and Technical

Services Private Limited on 01.05.2023 (Order dated 28,04, 2003 recaivad on 01,05, 2023),

f-i-nanci“.ep. .in

receipt of requisite approvals, markst conditions and other considerations, to make an intial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated May 01, 2023 with the Securities and Exchange Board of
India (“SEBI™) on May 02, 2023. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made public for comments, if any, for a peried of at least 21 days from the date of such filing by hosting if on the
wabsile of SEBI at www.sabi.gov.in, websites of the Stock Exchanges i.e. BSE and NSE at, www.bseindia.com, www.nseindia_com, raspectively and the websites of the Book Running Lead Managers (“BRLMs"), i.e. ICICI Sacurities Limited,
Awis Capital Limitad, IFL Securibes Limited, 38| Capital Markats Limited and Ambit Private Limitad at www icicisecurities. corm, www.axiscapital co.in, wwwiiificap.com, waw.sbicaps.com and wiww.armbil.co, respactively. Cur Bank invites the public to
give their comments on the DRHP dated May 01, 2023 filed with SEB1 on May 02, 2023, with respect lo disclosures made in the DRHP. The members of the public are requested to send a copy of the comments to SEBI, 1o the Company
Secretary and Compliance Officer of cur Bank andior the BRLMs at their respactive addresses mentioned hergin, All comments must be recgived by our Bank andior the Company Secretary and Compliance Officer of our Bank andlor the
BRLMs at their respective addresses mentioned herein below in relation to the Offer on or before 5.00 p.m. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.

Investmants in equity and aquity-ralated securities involva a degree of risk and invastors should not invest any funds in the Offer unlass they can afford to take the sk of loging their antire investmant. Investors are advised to read the risk
factors of the Red Herring Prospectus carefully before taking an investment decision in the Offer. For taking an investment dacision, investors must raly on thair own examination of our Bank and the Offer, including the risks involved, The
Equity Shares in the Offer have not been recommended or approved by the Securities and Exchange Board of India (*SEBI™). nor does SEBI guaranise the accuracy or adequacy of the contents of the Draft Red Herring Prospecius. Specific
attention of the investors is invited to "Risk Factors “on page 22 of the DRHP.

Any decision o invest in the Equity Shares described in the DRHP may only be taken after a Red Heming Prospectus has baen filed with RoC and must be made solely on the basis of such Red Herring Prospectus as there may ba material
changes in the Red Herring Prospectus from DRHP. The Equity Shares. when offerad through the Red Herring Prospectus, are proposed to be listed on BSE and NSE.

Disclaimer clause of the RBI: Alicense authorising the Bank fo carry on small finance bank business has been oblained from the Reserve Bank of India in terms of Section 22 of the Banking Regulation Act, 1949, It must be distinctly
understood, howewer, thatin issuing the license, the Reserve Bank of India does not enderlake any responsibilifty for the financial soundness of the Bank orfor the correctness of any of the statements made aropinion expressed in this connecton
NSE Disclaimer: It is to be distinctly understood that the permission given by NSE should not inany way be deemed or construed that the Offer Document has been cleared or approved by NSE nor does it cartify the corraciness or completenass of any of
the contents of the Offer Document. The investors are advised 1o rafier to the Offar Document for the full tex of the ‘Disclaimer Clause of NSE',

BSE Disclaimer; Itis to be distinctiy understood thak the permission given by 85E Limited showkd not in any way be deemed or construed that the Red Heming Prospectus has been clearsd or approved by BSE Limited nor does it cerify the commeciness or
completeness of any ofthe contents of the Red Heming Prospectus. The imvestors are advised to refer to the Red Herring Prospecius for the full text of the Disclaimer clause of the BSE Limited.

For details of the share capital and capital structure of the Bank, please see the section tiled *Capital Structure” beginning on page 73 of the DRHP. For datails of the main objects of the Bank as contained in the Memarandum of Association, please
sed the saction titled “History and Cerlain Covporale Matters” on page 211 of the DRHP

BOOK RUNNING LEAD MANAGERS

Appasahet Marathe Marg, Prabhadey
Meumbai - 400 025, Maharashira, India
Tal: +91 22 6307 7100

E-mail: fincare ipoi@icicisecurities.com
Investor grievance e-mail:
customercareficicisecurities.com
Website: www icicisecunties com
Contact Person: Shekher Asnan |

Cuffe Parade

Mumbai - 400 35

Maharashira, India

Tel: #91 22 4006 SB07

E-mail: fincara.ipofshicaps.com
Investor grievance e-mail:
investor relations{@sbicaps.com
Website: www.sbicaps.com

Lower Parel, Mumbai - 200 013
Maharashtra, India

Ted: +01 22 6623 3030

E-mail: fincare ipo@ambit.co
Investor grievance e-mail:
cuslomersenicembi@ambit.co
Website: wew.ambil oo

Contact Person: Nikhil Bhiwapurkar |

¢ 2 Wadia International Cenire

P. B. Marg, Worli, Mumbai - 400 025
Maharashtra, India

Tel: +91 22 4325 2183

E-mail: fincare ipo@axiscap.in
Investor grievance e-mail:
complaintsiaxiscap.in

Website: www.axiscapital co.in

Kamala City, Senapali Bapat Marg

Lower Parel (West), Mumbai - 200 013
Maharashira, India

Tel: +91 22 4646 4728

E-mail: fincare.ipod@iificap.com

Investor grievance e-mail: ig.ib@iificap.com
Website: www.iflcap.com

Contact Person: Harshvardhan Shah

Contact Person: M Murali Krishna, SEBI Registration Number; INRDDO0O0EE 1

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.

For Fincare Small Finance Bank Limited
On bahalf ofthe Board of Dereciors

S

EH:-'-EI.EI}' tolhan

Cormpany Sacratary and Compliance Officer

Place: Ahmedabad
Date: May 02, 2023

Fincare Small Finance Bank Limited iz proposing, subject o applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other congiderations, to make an initial public offering of its Equity
Shares and has filed the DEHP dated May 01, 2023 with the 3EBI on May 02, 2023. The DRHP shall be available on the website of SEBI at www .sebi.gov.in, websites of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of
India Limited at www. bseindia.com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, i.e. ICIC| Securities Limited, Axis Capital Limited, IIFL Securities Limited, 38| Capital Markets Limited and Ambit Private
Limited at www.icicisecuritias.com, www.axiscapital.co.in, www.iiflcap.com, www.sbicaps.com and www.ambét co, raspectively. Invastors should note that investment in equity sharas invoives a high dagree of risk and for details relating to such
risk, please see lhe section entitled *Risk Factors"on page 22 of the DRHP. Potential investors should not rely on the DREHP filed with SEBI for making any investment decision,

The Equity Shares offered in the Offer have not been and will not be registerad under the U.5. Securities Actof 1933, as amended (the “Securities Act”) or any state securities law of the United States and, unless so registerad, may not be affered or sold
withén the United States, exce pt pursuant fo an exemphion from, orin a transacton not subject fo, te regestrabion reguirements of the Securties Act and applicable state securities aws, Accordingly, the Equity Shares are only being offered and sold (i) within
the Unitad States only to parsons reasonably believed to be “qualified institutional buyers” (as defined in Rule 144A under the Securities Act) in transactions exempt from, or not subsect to, registration requirements of the Securities Act, and (i) outside the
United States in “offshors transactions” as defined in and in reliance on Reguiation S under the Securities Act and pursuant to the applicable [aws of the jurisdictions where those offers and sales are made, Thers will be no public offering of the Equity Shares
in the United Siates.

Lf" CICI Securitios ‘ AXIS CAPITAL @"FL SECURITIES O SBICAPS —so— AMBIT 05, 2022 issued by Ministry of Corporate Affairs (hereinafter collectively referred to as

T T e "MCA Circulars"), Regulation 44 of the Securities and Exchange Board of India (Listing

ICICI Securities Limited Axis Capital Limited IIFL Securities Limited SBI Capital Markets Limited Ambit Private Limited Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations®)
ICKCI Venture House 1* Floor, Axis House 10" Floor, IIFL Centre 202, Maker Tower 'E' Ambit House, 449, Senapati Bapat Marg and other applicable laws, rules and regulations (including any statutory modification

Sumit Singh Contact Person: Pavan Naik Pawan Jain Contact Person: Vaibhav Shah Devanshi Shah www.evoting.nsdl.com.
SEB| Registration No.: INMOOCGO1173 SEBI Registration No.: INMI00012022 SEB| Registration No.: INMOOO010940 SEB| Registration No.. INMOOODO3531 SEBI Registration No.: [NMODD010535 Members whose names appear in the Records of Depositories as on the close of working
REGISTRAR TO THE OFFER KFin Technologies Limited (formerly known as KFin Technologies Private Limited) hours on "the cut-off date" i.e., 21.04.2023 only will be entitled to cast their votes by
Selenium, Tower B, Plot No. 31 and 32, Gachibowli, Financaal District, Nanakramguda, Serlingampally, Hyderabad - 500 032, Telangana. India remote e-voting. Any person who is not a member as on the said cut -off date & becomes
A |{F| HTEC H Tel: +#91 40 6716 2222, E-mail: fincare.ipof@kiintech.com, Website: www kfintech.com, Investor grievance e-mail: einward_risf@kfintech.com a member thereafter, should treat this Notice for information purposes only and may obtainf

Adfactors 45

New Delhi

The creditors of M's Process Construction and Technical Services Private Limited are heneby
called upan o submil their claims with praof on or before Manday, 15052023 1o the misnm
resolution professional at the address mentioned agamat enry Mo, 10,

The fnancial creditors shall submit their ciaims with proof by electronic means only. All other
creditors may submit the daims with procfin person, by post or by electranic maans,
submissian of false or misleadng proofs of daim shall atiract penaltias.,

Drate: 03052023
Flace: Surat

Sqi-
CA. Sunil Kumar Kabra
Iterim Resalution Professions

AKASHDEEP METAL INDUSTRIES LIMITED
CIN: L28998DL1983PLC017150
Reg. office: 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext.
East Delhi- 110092
Website: www.akashdeepmetal.in; Email: info.akashdeep14@gmail.com

NOTICE

Members are hereby informed that pursuant to Section 108 and 110 of the Companies
Act, 2013 ('the Act'), read together with Rule 20 and 22 of the Companies (Management
and Administration) Rules, 2014 (the "Postal Ballot Rules") read with the Generall
Circular No. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 15, 2020, 33/2020 dated September 28, 2020 , 39/2020 dated December 31, 2020,
10/2021 dated June 23, 2021, 20/2021 dated December 08, 2021 and 3/2022 dated May

or re-enactment thereof for the time being in force and as amended from time to time),
the Company has on May 02, 2023 completed the dispatch of Postal Ballot Notice, by
electronic means only for seeking approval of shareholders on the matter specified in|
the Notice dated 28.04.2023 and the resolutions appended therein are proposed to be
passed by the Members of the Company by means of postal ballot only by voting through}
electronic means (remote e-voting). A copy of said notice is also available on the website
of the Company www.akashdeepmetal.in and on the website of NSDL

his/her Login ID and Password by sending a request at www.evoting.nsdl.com for future
voting of the Company.

The Company is providing remote e-Voting facility to its members. Members are
requested to note that the remote e-voting shall commence on Thursday, 04.05.2023 af
9:00 a.m. (IST) and shall end on Saturday, 03.06.2023 at 5:00 p.m. (IST). Thereafter,
the e-voting module shall be disabled by NSDL for voting & the Members will not be
able to vote after 5:00 p.m. (IST) on Saturday, 03.06.2023.

In support of the "Green Initiative" members are requested to register their e-mail I'd withl
Company by making a specific request quoting their Folio No./Client ID & DP ID to the
Company or to Registrar and Transfer Agent (RTA) for future communication.

For any grievances connected with the voting, Mrs. Isha Agarwal, Company Secretary
& Compliance Officer, may be contacted at E-mail: info.akashdeep14 @ gmail.com or aff
Registered Office 14, Dayanand Vihar, Backside Ground Floor, Vikas Marg Ext. East
Delhi- 110092.

For Akashdeep Metal Industries Limited|
Sd/-
Isha Agarwal|

Date : 02.05.2023 Company Secretary & Compliance Officer

Place: Delhi
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PUBLIC NOTICE
As per the instructions given to me, it is hereby notified for the public at large that I
am investigating the ownership right, title and interest of - MAHESH M
DOCTOR (H.U.F) represented through its Karta & Manager MR. SANJAY]
MAHESH DOCTOR with respect to the property more particularly
described in the ‘Schedule’ written hereunder (hereinafter referred to as the
“Owners”).
Any person having any share, right, title, benefit, interest, claim, objection and/or
demand in respect of the said property or any part thereof by way of sale,
exchange, assignment, mortgage, charge, gift, trust, muniment, inheritance,
occupation, possession, tenancy, sub-tenancy, leave and license, license, care-
taker basis, lease, sub-lease, lien, maintenance, easement, release, relinquishment
or any other method through any agreement, deed, document, writing, conveyance
deed, devise, bequest, succession, family arrangement / settlement, litigation,
decree or court order of any court of Law, contracts/ agreements or encumbrance
or otherwise howsoever are hereby requested to make the same known in writing
to the undersigned within 15 (Fifteen) days from the date of publication of this
notice of such claim/s, if any, with all supporting documents, failing which the
claim of such person shall be treated as waived and not binding on the said Owners
and in respect of the said property.
SCHEDULE REFERRED TO HEREINABOVE
(Description of “the said property”)

All that piece and parcel of non — agricultural land or ground consisting of]
bungalow and other structures standing thereon bearing Municipal House No.
111/121/1 Jalvayu Marg (earlier known as Municipal House No. 3, Village / Ward
Bhushi, Taluka Maval, District Pune) which is in the limits of Lonavala Municipal
Council Limits, State of Maharashtra and bearing CTS No. 12, 13A and 14 (R.S.
No. 53A (Part) and 32A and 164) totally admeasuring 8752.23 sq. mtrs equivalent
10,469 sq. yards (comprising in CTS Property Card bearing CTS No. 12, totally
admeasuring 607 sq. mtrs and CTS No. 13A, totally admeasuring 8149.55 sq. mtrs
and CTS No. 14, totally admeasuring 12.54 sq. mtrs) and which property is within
the limits of Lonavla Municipal Council, Lonavla in its Ward Bhushi and which is
situate, lying andbeing at Village-Bhushi (Lonavla), Taluka-Maval, Dist- Pune
and which is in the Registration District of Pune and Sub — District of Taluka
Maval and which property is bounded as follows —On or towards the East - By The
Central Railway Pipeline Road; On or towards the West - By Sakar Pathe Road
(Currently known as INS Shivaji Road or Jalvayu Marg Main Road ; On or
towards the North - By land bearing out of R S No— 52 ; On or towards the South -
By land bearing CTS No—11/13B owned by Khatau Family
Dated : 02/05/2023 Adv. Ashwin Gupta
Place : Lonavala, Pune M/s. Thinkvizor Legal,

101" 1st Floor, Priyadarshani CHSL, Above State Bank of India Market Main
Branch, G Ward, Nr. ABC Factory, Lonavla- 410401, Dist - Pune. Mob - 9890440676
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PUBLIC NOTICE

Notice is hereby given by my client M/s.
Sheth Packaging, the owner of Business
Premises at Building No. 6, B-wing, Shop No.
14, Ground Floor, Maitri CHS. Ltd., Damodar
Park L.B.S. Marg, Ghatkopar (W) Mumbai-
400 086, between M/s. Parul Enterprise, &
Shri. T. Ramkrishna Rao, that original
Agreement for Sale & Original Agreement
for Sale between Shri. T. Ramkrishna Rao,
& Mrs. Zaheda Wankhede, the abovesaid
both the Original Agreement for Sale has
been lost/misplaced. If anyone finds it or
having any claim/objection should contact at

below address within 15 days.
Place: Mumbai Sd/-
Date: 03/05/2023 Adv. A.S. CHAURASIYA
Off. 179 6/6, L.D.PADA, Park Site
Vikhroli (w), Mumbai- 400 079.
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MUTUAL
FUND

NOTICE
Unitholders are hereby informed about the declaration of Income Distribution cum capital withdrawal under
the Monthly Payout / Reinvestment of Income Distribution cum capital withdrawal option* of the following
schemes. The record date for the same is 05 May, 2023.

Schemes - Plan / Option Name Gross (income Face value | NAV () as on
distribution cum per unit 28 Apr, ‘23
capital withdrawal) ®
amount per unit (3)**
Tata Hybrid Equity Fund - Regular Plan* 0.31 10.00 72.9015
Tata Hybrid Equity Fund - Direct Plan* 0.31 10.00 83.1076
Tata Equity Savings Fund - Regular Plan* 0.050 10.00 15.0372
Tata Equity Savings Fund - Direct Plan* 0.050 10.00 17.8641

*(Monthly Income Distribution cum capital withdrawal is not assured & is subject to the availability of
distributable surplus).

Pursuant to payment of Income Distribution cum capital withdrawal, the NAV of
the scheme would fall to the extent of the payout & statutory levy (if applicable).

Unitholders kindly note that amounts are distributed out of investors capital (i.e., Equalisation Reserve),
which is part of sale price of the unit that represents realized gains.

** Payment of Income Distribution cum capital withdrawal is subject to Tax deducted at source (TDS) at
applicable rates and other statutory levies if any. Income Distribution cum capital withdrawal is subject to
availability & adequacy of distributable surplus on the record date.

All unitholders holding units under the above-mentioned option of the scheme as at close of business hours,
on the record date shall be eligible for dividend.

Considering the volatile nature of markets, the Trustees reserves the right to restrict the quantum of Income
Distribution cum capital withdrawal upto the per unit distributable surplus available on the record date in case
offallinthe market.

Applicable for units held in non-demat form: Income Distribution cum capital withdrawal will be paid to
those Unitholders whose names appear in the Register of Unitholders under the Payout /Reinvestment of
Income Distribution cum capital withdrawal option of the aforesaid plan as on record date. These payouts
would be done to the last bank/address details updated in our records.

Applicable for units held in demat form: Income Distribution cum capital withdrawal will be paid to those
Unitholders/Beneficial Owners maintained by the Depositories under the Payout/Reinvestment of Income
Distribution cum capital withdrawal option of the aforesaid plan as on record date. These payouts would be
done to the last bank/address details updated in Depository Participant(s) records.

Mutual Fund Investments are subject to market risks, read all scheme related
documents carefully.
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PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S PROCESS CONST ON AND
AL SERVICES P ATE LIMITED

TECH

RELEVANT PARTICULARS

1. | Name of corporate debtor Process Construction and Technical
Services Private Limited

2. | Date of incorporation of corporate debtor | 28.04.2006

3. | Authority under which corporate debtor RoC-Mumbai

is incorporated / registered

4. | Corporate Identity No. / Limited Liability | U29113MH2006PTC161487

Identification No. of corporate debtor

Office No. 8, 9, 10, 11, 1 Floor, Shree
Ramkrishna Niwas CHS Ltd., Plot 46 & 47,
Sector-40, Seawoods, Nerul-West, Navi
Mumbai, Thane-400706

5. | Address of the registered office and
principal office (if any) of corporate debtor

6. | Insolvency commencement date in
respect of corporate debtor

01.05.2023 (Order dated 28.04.2023,
received on 01.05.2023)

7. | Estimated date of closure of insolvency 28.10.2023

resolution process

CA. Sunil Kumar Kabra
IBBI/IPA-001/IP-P01011/2017-18/11662

8. | Name and registration number of the
insolvency professional acting as
interim resolution professional

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: 3“Floor, Reegus Business Centre,
New Citylight Road, Above Mercedes Benz
Showroom, Bharthana-Vesu, Surat-395007;
Email Id: jI @gmail.com

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

Address same as mentioned in SI. 9;
Email Id.: ip.pcts@gmail.com

11.| Last date for submission of claims Monday, 15.05.2023

12.| Classes of creditors, if any, under clause (b,
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not Applicable

13.| Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14, (a) Relevant Forms and (a) Web link:
(b) Details of authorized representatives https://ibbi.gov.in‘home/downloads
are available at: (b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of Mis Process Construction and Technical
Services Private Limited on 01.05.2023 (Order dated 28.04.2023 received on 01.05.2023).
The creditors of M/s Process Construction and Technical Services Private Limited are hereby
called upon to submit their claims with proof on or before Monday, 15.05.2023 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. Sd/-
Date: 03.05.2023 CA. Sunil Kumar Kabra

Place: Surat Interim Resolution Professional




